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LOK SABRA 
Friday, l04th /J«"".', 1956 

Tile Lok Sablta _I ,,/ EI_ of 1M Clock. 

[Ma. SPBAltRR ;" 1M ChtJirj 

ORAL ANSWERS TO QUESTIONS 

~  ... S,ateme of MecUciae fa 

Delhi 

*u69-Shri Bhapat Jha Aad : Will 
the Minister of Health be pleased to 
90Ite whether any steps have been taken 
for surveying the existing facilities 
nailable in Delhi for the Ayurvcdic, 
Unani and Homocopathk systems of 
medicine? 

The Deputy Miaiater of Health 
(Shrim.d Clumdruekhar): Yes. 
A committee wa. appointed for the purpose 
by the Delhi State G<lvemment on the 
6th September, 1956. The committee 
ha. not up-to-date sent in any report. 

Sbri Bhagwat Jha Aad: What is the 
IIIIIchinery set up by this committee through 
which this survey i. being made? 

Sbrimad Clumdruekhar: A com-
mittee has been set up with Pandit Ramesh-
war Dayal as Chainnon and there are 
14 other members. 

Sbri Bhapat Jha ADd: May I 
know whther the hOB. Deputy Minister 
baa got any information whether the 
work has been started at all by this 
committee? 

Sbrimad Chaadruekluar : Yes, 
they have held one or two meetings. 

Sbri B ....... t Jha Azad : May I 
know whether any tinIe-limit has been 
bed within which this committee will 
.. bmit its report? 

Sbrimad Clumdruekhar: As far 
~ my information goes, I do not think there 
IS any time-limit. . 

Rural Health Schema fa KeraIa 

-1170. Sbri A..... GopalaD: Will the 
MiDister of Health be pleased to State: 

<a) whether any scheme for the 
control of Filaria and for the supply 
5111 L.S.D. 

1454 
of the ~  drinking water Cor the Second 
Five Year Plan has been received by 
the Government oC India from Keral.; 
and 

(b) if so, whether G<lvemmcnt will 
lay a copy of the same on the Table? 

The Deputy MJalater of Healdt. 
CSbrimad Clumdruekhar): Ca) and (b). 
No new scheme from the G<lvcrnment of 
Kerala for the control DC Filaria and for tha 
supply oC good drinking water for the 
Second Five Year Plan has 80 far been 
received by the G<lvernment oC India. 

Sbri A. It. GopaIaa: May I know 
whether the G<lvemmcnt has ~  any 
plan included in the second Five Year 
Plan for the control of malaria and 11180 
filaria ? 

Sbrimad Chaadruekhar : In the 
second Five Year Plan we will continue 
the same national filaria control programme. 
For this, in the first Five Year Plan, the 
Central G<lvernment's share was Rs. 
109'87 lakhs and the contribution of the 
State G<lTemments was Ro. 41' 66 lakha. 
That programme will be continued. The 
provision in the second Five Y car Plan 
is, I think, about Rs. 600 lakhs and odd. 

Sbri A. K. ~. May I know 
the filarial centres that have been taken 
up and also the result aCter these centres 
have been sct up-whether there is any 
decrease or increase in this disease? 

Sbrimati Chaudruekhar: We al-
located 13 control units and 22 survey units 
of which II control units are functioning 
in the various States. Also, 18 survey 
units arc working in those States. This was 
started towards the latter part of the first 
Five Y car Plan and it is too early to assess 
the results of this work. 

Sbri A. M. Thomu : The idea ..... to 
tackle this question of filaria also on the 
basi. on which malaria was tackled. 
But so far, on State-wide basis no steps 
have been taken, 1ike DDT spraying or 
anything like that. May I enquire what 
exactly is the rcason for that, because 
Kerala, a. you know, is the most filaria-
stricken area? 

Shrim.ti Clumdraaekhar: We know 
that Kerala is one DC the areas where 
filaria is prevalent. That is why we have 
also set up • trainina centre there for train-
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iDg field workers which i. ealCDtial for 
_trolling filaria, in ErnKuIam in Ker .. 
State. We have DOW made an extcnsin 
tnlney of _trol wort. in areal in the form-
a T.e. State and we han had IUe<:OIIaflll 
IPults. Only laIt week IOIIIC of the 
o1IicWs from the Ministry weIIt to Kerala 
State and the people haye been pleased; 
they oay they are much happier now. 

Silri Damoclara MeaoA: The hon. 
.MiDiater atated that Do new scheme baa 
bccD submitted by the Kerala Gonro-
IIICIlt to the Centre. May I lr.now whether 
abc Cenne haYe asked the new Kerala 
State to lubmit an intqrated scheme for the 
_tral of malariI and supply of driDlr.iD1 
water? 

SllrImad ClaaadrMekbar: We haft 
requested them to send a scheme and it 
ia awaited. 

Silri A. M. Thomaa: The idea was 
to till the mosquitoes, as in the case of 
malariI, by extensive spraying. But I 
IIDde:rotaDd Do _sift step. haYe beCll 
taken in that direction for want of adequata 
penonneJ. May I enqulre from the 
han. Deputy Minister whether she would 
pn directions to carry out those schemes ? 
SllrImad CIaaadrMekbar: &ten-

o:iYe spraying is being done and step. are 
taken for the training of personnel. For 
abc Member's information, I can say that 
during 19S5-S6, 3 medical officer. and 5 
I1aria inspectors were trained. During 
19S6-S7, z filaria inspectors have been 
trained and 6 filaria inopectora are UDder 
training at present at the Malaria hstltute 
.,f India, Old Delhi. 

PJamaIDa F __ 

+ 
-1171. r Silri T.B. Vlttal Ilao: 

l Sbri VeIQIuUwl: 

. Will the Minister of PlaaDbaa be 
pleased to state: 

Ca) whether the GoftrDtnCDt arc 
aware of the recommendation of the 
Southern Regional Conference of Plan-
ing Forums which concluded its Session at 
Trivandrum in September, 19S6 regardiDg 
the constitution of Planning Forums in all 
States; and 

(b) if so, decision of Goyernment in 
this regard ? 

The Deputy MbWotcr of P1anm... 
CSbrI S. N. Mlahra): Ca) and (b). The 
Southern Regional Conference of Planning 
Forums held at Trivandrum in September, 
19S6 did not make any recommendction 
regarding the constitution of Planning 
Forums in all States. As the Hon'ble 
Members are aware, a large number of 
Planning Forums has already been formed 
in the Uniyero:ities and the con.tit1ll .... t 

collcaes in YariOUl parts of the c:ouauy. 
Tbe Central Eucutift Committee of the 
Planninl Forums, a meeting of which _ 
held in Trivandrum in September, 19" 
_o:idered certain lIleuurp for coordiBat-
ina the work of the Planning FofUIDI. On. 
of the rccommendctions of the Com-
mittee was that a body sho1l14 
be let up at the State leftl to coordinate 
the work relating to Planning Fo.-.. 
A reference was made in the Southel"ll 
Rqional Conference to this and otlaar 
recommendation. of the Central Exec:atige 
Committee. I may add' that the re-
commendations of the Central E%ecntige 
Committee are beinl examined and ia-
plemented to the extent possible. 

Sbri T. B. Vlttal Rao: May I Dow 
die reason. which prevent an early deci-
lion being arrived at, because the utili. 
of these Planning ForWlll has beD 
recoanilCd ? 

SbrI S. N. Mlahra: In fact, I  _ 
Ycry particular about the progress bciDc 
made. So far u the work of the PIanBiDI; 
Forum. is concemed, we  are ramn. ... 
poIo:ible atcp. to ezpedite the ~. 

SbrI T. B. Vittal Rao. May I ~ 
whether the constitution of these PlaJmiDc 
Forum. entail. any financial liability ... 
the Government? 

SbrI S. N. Mlahra: It may in a ,...,. 
mnall measure; but, all those thinJIII _ 
being CDmined at the moment. 

SbrI N. M. 1JDpm: May I lmow 
how the deliberations of the PIaaI:Q 
Forum. are being integrated with the 
1arger wor!< of the Planning Commi.oioa? 

SbrI S. N. Mlahrar For that, I wonloi 
likc to refer the hon. Member to a pamphl. 
we have issued and which probllblJ 
iI in the hands of bon. Members now. 
aplaining what i. the function of the 
Planning Forums, how they have bca 
conceived, how the Planning Commillioa 
wants to utilise them etc. But I can oay that 
whatCYer opinions and views are forwarded 
10 UI by the Planning Forums al a retnlt of 
their discussions, we give due conoid_tina 
to them and to the estent possible, we _ 
to accommodcte them whercYCt neees,.,.. 

~ 

*U72. SbrI Krieluurcharya Je*i: 
WiD the Minister of Health be pl __ 
to IIate: 

Ca) whether Government of Bombar 
and West Bengel have started • CCII-
rre for post-graduate training and ~ 
in Homoeopamy; and 

(b) if 80, wbether Government .,.. 
sanctioned any pant-in-aid to .,.. 
cenrre.? 
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"he Deputy MblUter of Health 
~ Cluuadrucldaar): <a) 
Tbe post-waduate training and r...-rcll 
_tre .in llomoeJpathy at Bombay has 
1101 yet been started by the Bombay Govern-
menL So far a. West Bengal is concerned, 
(bue is no proposal to stan Nch a centre. 

(b) The Go't'ernment of India bave 
.... ctioned a own of Rs. 38,021)/-/-Ie the 
Government of Bombay for .tarring the 
Post-Graduate Training Centre in ~ 

moeopathy at the Government Homoeopa-
dIic Hoopiw, Sion, Bombay. 

. SIIri ICrIabaacharya Joehi: May I 
bow whether in addition to lf8Dt&-in-
aid, any other ftnancial help is given for the 
eacouragemenl of homoeopathy? 

Shrimad CJuuadrucIdaar: If the 
bon. Member meano reoearch work in 
iIomoeopathy in other institutiono, Rs. 
¥>,ooo each for the oetting up of 10 reoearch 
beds during the current financial year have 
IIeen given to the AndhIa Provincial 
Medical College and HospiW at Gudivada 
and the Midriapore Hospital and Collqe 
at MidnIpore. 

WOIllell VIllap Level Workers 

• II'730 Shri )JwlaD SbIha: Will the 
Minister of Food aDd ApIcaltare be 
l')eased to state: 

(a) the progreso that the scheme 
for training of women village Ienl workers 
ill .Home Economics has made so far; 
and 

(b) the total coot incurred by Govern-
WlCDt as contribution to the Scheme ? 

The Mblister of Apicaltare (Dr. 
'P. s. Dahmakh). (a) and (b). A state-
.. ent io placed on the Table of the Lok 
Sabha. [Su Appendix IV, annexure 
~ . 7:1]. 

Shri )halaa SbIha: May I enquire 
Sate-wise the II11mber of centres functioninc 
1lO'tI'? 

Dr. P. S. Deehmakh: I have ",t 
IIAc whole list. 

AIr.. Speaker: Is the list a long one ? 

Dr. P. S. Dahmakh: There are 
~  States and :17 Centres. AndhIa ha • ..,t two, Assam I  •  •  • 
Mr. Speaker. It is not necessary. 

Shri Jhalaa SbIha: May I enquire 
whether after training in these centres, 
~  village level women work... have 
increaaed their efficiency and do any work 
""'hide the zone assigned to them? 

Dr. P. S. Deshmaldu It is not for the 
I>UJ:poSC of increasing et6ciency that the 
...ming is being given. Tbe trainine is 

given to !ICC that they are in a poaitioD CO de 
the job which .... apect of them. T1IiI 
scheme for women village level worb" 
just been put into effect. It i. too CIIriy 
to judge. 

Shri )JwlaD SbIha: May I cnquiM 
if all these trained women workers hAo. 
been put in ~  aervice or they 
are employed m their own homee? 

Dr. P. S. DahmUla: They are aH 
in 1000000ent aervice. 

~~ m: ~~~  

f.!; ~ m ti ~ f.nrT;r ;iT;;it finrT 
~ ~~ ~~ ~ 

'ill ~ t forf '!it ~ fc;.it ~ iI'f 
ti fum ~ tIT, .m: iflI'T ~ ~ 

~ ~ ~~ ~ 

~ t, ~ 't11lr;iT '!itt ~ ~ 
~ W t 7 

..,.0 qo ,",0 ~ : ~ m 
~ ~~~, 'W'r ~  ~ 

~~ ~~1 

Shrimati Jayuhri: May I bow 
what is the minimum qua1ification reqniNII 
for giving this training ? 

Dr. P. S. Dcehmukh: We are tr}'iII& 
to secure matriculates if possible. If "'-
are not available, we take even those .... 
ate Middle ochool passed. 

'Model Boaaes 

·U7+ Shri S. C. Samaata: Will tlte 
Minister of CoIDlllUDIty Dndop_ 
be pleased to state: 

<a) whether the type designs ef 
nrious model houses for adoption .. 
~ in Community Project areas wae 
r<:CClVed from the Rural Cell of the Minis-
try of Works, Housing and Supply; 

(b) if so, whether those types aM. 
soecifications were accepted by S.~ 

Governments for Project areas; and 

(c) whether any manual On Rmal 
Housing has beeo published by tM 

" MiniStry? 

The Mblister of CommUDlty, n-
lopmeat <Shri s. It. Dey). <a) and (c). 
Type designs of nrious model hoaeee 
have been published in the manual ca 
Rural Housing by the Ministry of Worb, 
Housing and Supply and circulated by Ihio 
Ministry to all Development CommieIi_. 
and Trainiu& Centres. 
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(b) These designs and specifications 
_ used by State Governments .. back-
SIWDd material and are adopted to the 
BleDt neceaaary to suit loc:af needs and 
mndition8. 

Shrl 5. C. SaDumta: May I know 
if the percentage of money allotted to a 
block .s spent for housmg and whether 
Government have g.ven special directions 
to have the houses built? 

Shri S. K. Dey: There is a small 
provision of Rs. 75,000 in the Community 
Development block for utilisation eitner 
for rural housing or housing for other 
purposes. Wherever there is demand for 
rural housing, expenditure is incurred out 
of this budget. The State Governments 
have been asked, as far as possible, to 
build houses according to rural pattern. 

Shri S. C.Samanta: May I know 
whether over and above the work m tho 
'lV.H.S. Mimstry, the Transport Ministry 
througn its Roads Research Institute 
at Okhla is helping in any way about the 
designs of h"uses ? 

Shri S. K. Dey: Not to my know-
ledge. 

. .~ ~  Wll 
~~~ ~~w ~~ 

11 lfilf ~ 1R f.t;q.ft-~ 1l 4A m 
t ? 
Shri S. K. Dey: We have specified 

a general ceiling of Rs. 750 per house. 

Shri N. M. Lingam: The hon. 
Minister said that the designs of the W.H.S. 
Ministry are used only as background 
\DIlterial for rural housmg scherne:" m the 
nrious States. May I enqUire .f 
the Community Development MinlStty 
has prescnbed any des.gn as suitable to t.he 
Tarious regions all over the country w1th 
the help ofthis background matenal instead 
of leaving it to the Srate Governments to 
do this? 

Shri S. K. Dey: Conditions vary from 
State to State and sometimes from District 
to District and Tehsil to Tehsil. I, is 
impossible from the Centre to specify type 
designs that would be apphcable for the 
country aU over. 

'" ~ fq...-: ~~. 
~  q-4f ~ fit; I9Xo ~  If 

~~  t w ~~ 

wit of m ~ fit; ~ 1l19Xo ~  " 
~ ~ om 1 ~  

.... ~ ~  ~~  

Shri S. K. Dey: This amount •• usuaU, 
meant for people who cannot afford to' 
spend tnoney of their own. The amount 
i. given to them as a long tum loan. 

Locomotives .. 4 Carriages 

*1175. Shri Dabhil Will the Minister 
of Ranwaya be pleased to refer to the 
reply given to Starred Question No. 2136-
on 13th September, 1956 and state: 

(a) the extent of tne insufficient stock. 
of the narrow guage locomotives and 
carriages on the Western Railway; and 

(b) the number of locomotives and 
carriages procured so far and to be procured 
during, the current financial year? 

The Deputy Minister of Rtdlwa, .. 
aDd Transport (Shri Shahnawaz lChaa): 
(a) Locomotives 2.0 
Carriages. 32 

~  Provision of 81 Narrow Gauge-
locomotives, 633 passenger coaches, and 
",0:: 1 wagons on replacement account has. 
been made in the Second Five Year P.an 
for aU Narrow Gauge Sections of.the Ind.1I;1' 
Railways and the Western Rallway WIll 

be allotted its due share . 

Shri Dabhi: M.) I I.nuw whether-
the stock is sufficient as most of tne engines. 
and other locomotives and carriages are-
out-of-date and over-aged? 

Shri ShabDawu Khan: We hope-
it will be sufficient, These are by DQo 
means as many as we 'Would like to 111~ ~ 
Under the circumstances, W:! ~ ~ 
our best. 

Flood Damq ... 

*u7L Dr. Ram Subhag SinlJh: WilJ 
the Minister of Irrigadon aad Power 
be pleased to state: 

(a) whether there .s any proposal to 
make a survey of the flood-affected ar!'a,. 
in the country and collect lRformatlon 
regarding the damages done to the recentlr 
constructed bunds, canal roads and reser-
voirs in those areas; 

(b) whether these corstructions hne 
in any areas increase:i the rigours of the 
f100d9; 

(c) if so, the names of those areas; 
and 

(d) whether suitable steps will be 
taken to provide more bridges aDd culvert,. 
in such areas to allow flood water tOo 
Heape? 
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Tbc Dapllt)' Mlaieter of ~ 
(Shrl S. N. Miahr'): <a) Such 81lrftJS 
have been or are ~  carried out by tile 
Stateo concerned. 

(b) Except for the Governments of 
Bombay, Jammu and Kashmir and the 
Punjab, whose replieo are still awaited, only 
rb. Govenunent of Assam and the Delhi 
.autboritieo have reported that the construc-
'lion of embankments appear to have slightly 
increased the ri[lOur of floods in some 
Jocalised areas. 

(e) and (d). A statement giving the 
Tequisite information is laid on the Table 
of the House. IS ... Appendix IV, anne-
:xure No. 73.1 
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T eaIpO ..... , Ball.all' Stall' 

"lie., Shri Babadar Siqb: Will 
IDe Miniater of Rall.a,. be pleued to 
_eO 

(a) whether the Minisuy have de-
eided not to forward application. of the 
_porary stalf both clerical or technical 
• other Mini!iuies; and 

(b) what are the reasons of puftiJII 
.tICh restrictioDs? 

The Depat" Miahter of RaII.a,.. ::! Traa8port (Shrl AlqeHD) : (a) 
(h) Acute shortage of experienced !!tal{ 

file the implementation of the RaiI ... Y'" 
OWn Oe.e1opmenr Plans. 

Sbri Babadar SiDlb : When no ouch 
.. fiction e::&ists in any other Ministry, 
wIlIat w.. the special reason for puttlJII 
Reb • restriction hel C ? 

Shri AI .. _: A. I han said. 
... railway. themselves have gOt vety huge 
plan., ~  we have been taking opeeial steps 
r.o recruit staft", both temporatyand per-
.anent, and under the circumstances we 
will be .e,y loath to give up our staff to 
lither department! unless they choooe to 
.... ian and apply elsewhere. 

Shri T. B. Vlttal B_: When there 
.s wch development WOI k going on in the 
Jallwa,l, why do they not confirm these 
.rr-pgrary Slaft" in the railways themsel.e •• 

SlIri Alai •• '" That is a separate 
~ , but that is also beinc taken care 
ef. 

Da •• I. Weat Beapal 

+ 
rSbri Jbalaa Slaba: 

°111 •• { Sbrl R. !II. M.kerjee: 
l SlIrl K. K. Ba ... : 

Will the Minister of In •• dOll .... 
"-erbe ple.led to otate: 

Co) whether hi. attention has beea 
drawn to report. emanating from e"-
pert source., that the recent 110000 ia 
Welt Benpl have revealed defects 
in the system of darns Ind their opera-
tion; 

(h) whether an authoritatiu asaeM-
_nt of the e/feet of dams i. in contem-
plation; and 

(c) whether he will direct an im-
.. ediate ou .. e, of the drainage system 
of ~  India in leneral and of Weat 
Benlal in particulat? 

The Dap1dy MiDhter of Pl.....uac 
(Sbrl S. N. Mlebra) t Ca) No such re-
port. have come to the notice of Govem-. 
.eDt. 

(b) No' such assessment is under COft-
templation. 

(cl This ha. already been taken up by 
the Punjab, Bihar, V.P. Uld West Bengal 
Governments, 

Sbri JbuJa. SIah.: May I know 
if the Government have been able to find 
out any extraordinary cauoe for theae 
e",:raordinar, ll00ds in West Bengal 
last time ? 

Sbrl S. N. Miura: The definition of 
the word uextraordinBlJu is somewhat 
difticult, but I can sa, that mainly it can be 
attributed to .ery he ... y rainfall during that 
particular period, but there are some other 
reasons, and I think it ... ill not be posaible 
forme to ao into them all here. 

Sbrl K. K. Ba.u : Is it true that the 
late. of the Mayurakshi dam and al.o the 
Ourgaput barrage wete all of a .udden 
opened out .. a result "herogf the large gush 
of water resulted ultimately in the floodin& 
of this area? This came out in the pr .... 

Sbri S. N. Mlsbra : I arn receivinl 
this information fOI the first time. 

Sbrl K. K. Baea : Is it true that in 
the lower Oarnodar area the construc-
,ion of the canal resulted in 80me of the 
normal drainage outlets being blC>Cked 
resulting in the flooding of the at •• on the 
sides of these canal. ? 



• Sltri S. N. Mlehra: All considerations 
ofthe topography were taken into account. 
but it is thought that it was due to 
WlnllWlily heny precipitation in the parti-
enIar area to which the bon. Member 
refers. 

Shri M. It. Mome: Has the attention 
of the Government been drawn to a repre-
sentation banded over to the Prime Minister 
of India when he visited the Kandi aub-
division in which it has been categorically 
stated that the 9Udden release of water from 
Ihe Canada Maasanjore dam on the 26th 
September flooded the areas of Kandi ? 

Shri S. N. Mlehre :  I take this in-
formation from the hon. Member that 
• memorandum was submitted. 

Shri M. It. Moltre • This was handed 
0.« to the Prime Minister. 

Mr. Speaker: This han. Minister is 
aOt the P(ime Minister. 

Shri Sa4haD Gupta : But it is joint 
responsibility. 

Mr. Speaker :  I am not disputing it. 
All that the Minister .ay. is that he has for 
the first time corne to know of this from 
tbe hon. Member. 

Shri V. P. Na,ar , May I know whe-
ther it ia not a fact that before the construc-
tion of tbese dams in question. systematic 
stndies for collecting tbe hydrological and 
aeological data in the arC8S concemed were 
not mlde, and thai what data Govemment 
had were based on haphazard collections ? 

Sbrl S. N. Miehra :  I do not accept 
thift assumption. To the extent it is neces-
sary and possible. all the data are sought to 
be collected. 

Shri M. K. Moltra : May I know 
whether Go'VCrnment have taken any steps 
to remove the sand deposits that have 
c:ollected Over IIIl Brea of zoo acres in that 
localitY, as a result of the sudden release of 
water !torn the Canada-Massanjore dam? 

Shri S. N. Miabra : J think the 
State Government would be doir. g the 
aeedful in!bi. r .. pect. 
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m ;)'$IT ~ ~ ,.y;f ifr.ft ~ 

iJf ~ ~ ~ ~  IIW'fR Jim ? 

wit Wlo ;to ~  q: ~ t 
~~ " I 

wit 1m(.: ~ mftf;f ~ lit 
~ ~ .rr sm: ~ ;f oR-

~ ~ if ~ f;ftIm 1ft foRT 
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~  ~~ .. ~ "  

'f ~ fif'lInnlf ? 

Shri S. N. Misbr. : I could not catclt 
the question. 

Mr. Spe.br : The hon. M .... ber 
Wla, repeat her question. 

Shrimati ItamlCIId_1i ShU. : 
Do G"'ernment propose to Bee that SIlch 
places wiD not be allowed to be kept ope" 
after 11 p.m. ? 

Ml-. Spcuer: That is, there ,howd be 
100 lIilht-c1ubs. 

Shrimati J[amJ ... ~  811 ... : 
Do Government propooc to Bee that "0 
nilht...:lubs Or hotels a,. allowed to func-
tion ~  II p.m. ? 

. Mr. Speaker: It is a sunestion for 
actJOJ:l. 

Slari S. N. MBIIn: Ye •. 

&fPt • ..t • .,."" 
*nc;\. 11ft ". Wle ....... 

'I'In ~ am P li'!ft Jf( qr-f ~ 
PIT ~ fiI; : 

(II» . I!IIT 'ftfFiT iii m if ~ 
~ 1fIR ~ it; ftiN ~ 
.r III'Ii iI1ftif .n-'Ii t  ; sm: 

~  ~ 1I1I'f 'liT ~ ... 

1!m1ff ;;rrrPrr ? 

P ~ ("0 "0 So.,..) : 
(11)) ~ ~ ~ "" ftim ~ 
t sm: ~ ~ ~ ~ JI'I'W "" t1m 
trI1f1IT I 

~  \Fir.f JI'I'W ~ iii ~ ~  

it 1fiR ~ ~ ifllf'1T I 

,,) "0 ,"0 ~  .. 'R: 

~~"~~~ 
~~ " ~~  

" " ~""1 ~ ~ ? 

Wfo tie lifo ..,..: ~ ~ 

'" 'tiOr ft ,,\<;,\,. ~ lfiT (m 
sm: ~ ~ ~ ~ if ~ 
'liT ~ fiI;zrr '11IT t I 1AI' ~ 
i t,J.<;,eoo ~ m.ror t ~ 
t.Vo,eo. ~ ~ -( I 

Mr. Speaker : Ne .. "! Question. Sllri 
JCajrolkar. 

Sbri Gidwaai: I have been authe-
rised by him. May I nut it? 

Mr. Speaker : Not ROW. but later 

oa. 

CaaaI W.ter Dues f....... Pakie_ 

... .,. Sbri Gidwaai : Will the 
Minister of IrripdoB •• d P_ Ioe 
pleased to stale: 

<a) whether it i. a fact tnat MIst .. 
Gmemment have withheld p",mCDt .f 
_I water dues .inee July, 19S0 ac:aJ&<i-
ina to the qrccment beTWeea tile tw. 
....tria; 
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(b) whether the Gonmment of India 
lin.. aent any communication to the 
Oo.c:mment of Pakistan in this respect; 

(c) whether any ~  has been 
nocaTed from the Pak,stan Government; 
aad 

(d) if so, what is the reply? 

TIut Depllty Mbaifter of ~ 
(SJari s. N. MIahr.): (a) Under the 
acrecment of May 4, 1948, the Govern-
acnt of Pakistan is required to pay, on 
account of canal water charges, such 44 
ilt>t; lums as may be specified by the Prime 
Minister of India. A part of these lums 
.dating to aeigniorage chargeo and the 
interest on the capital cost of the Madho-
pur Headwork! and carrier chan-
.Dda ia dilputed by ~ . The payment 
ftl diltluted charges has been withheld bv 
.uirtan since July, '950. • 

(b) Yes, Sir. 

(c) and (d). Ooly iterim replies han 
-.en received from the Government of 
.ui.tan. 

Shri GidwlUli :. May J know the 
total amount of dues now outstandinl 
apinst Pakistan? 

Shri S. N. Mi.hra : Under the head 
'lmdiaputed', the total amount due i. 
... 18>45,981. Under the head 'disputed' 
1he amount due is Rs. 76,08,905. 

Shri GidwlUli : In caae Pakistan doea 
_ pay the amount, what action do GoY-
emment propose to take ,. in the matter? 

Shri S. N. Miahra: I do not think 
we can be so pes.imiatic or cynical about 
iI. We hope to settle the account with 
1hem quite satisfactorily, although the tiDle 
liken hal been rather lonlt-and we quite 
appreciate the anxiety and impatience 
.r bon. Members in this regard. 
Shri GII4P1 : May I know whether 

1be lIllount i. the price to be paid for the 
water supplied? Will it not be worth-
while considering that if the price is not 
paid, the commodity can be withheld? 

Shri S. N. Miahra: This i. a lUI-
,..non. At the same time, it loal an under-
eurrent of a typical sarcasm of which the 
..... Member is certainly capable, 

Mr. Speaker : The hon. Member is 
ODIy asking why particular kind. of rem-
me<iies may not be applied for recovering 
iii ... dues? The hon. Member i. entitl-
ed to ask why other method. 
should not be applied for recovering them. 

Shri S. N. Miahr.: We have not 
loot hope that the methods that we 
are pursuing at the moment would not 
•• a:ced. So, why should we think of ..... 

s.rdar H ..... Slap : What excuse 
has been advanced. for the • .,.-payment 
.r the nodisputed sum of Rs: 18 laklts 
odd? 

Shri S. N. Miahra : Up to th ...... 
of Iune 1956, they hoOve already e1ured 
the account. We do not think that tI>.eno 
.. any difticulty in that respect. . 

Sarclar Hu...... ShoCh :  A sum of 
RI. 18 lakbs odd hal accumulated.,. 
undisputed amount of dues. That i$ 
admitted by Pakistan. Han the Pakis-
tan Go'9'cmment liven any excuse for ROR-
~  of even this amount? 

Shri S. N. Miahr.: I think it mighr 
be ooly a procedural delay. Otherwise, 
there is no difficulty. One instalment 
that wa. payable by I une last bas '!ready 
been paid, and I think the orher instal-
IDCI>t would be paid soon. 

D ... T.ylor's Report _ Co"""tl-
alt}' Profecu 

°1190. Shri RaChllblr Sahai : will 
the Minister of Commuaity Dcvel .. -
lIleDt be pleased to refer to the 
reply given to Starred Question 
No. 550 on the ~  November, 1956 
in regard to the reactions of Go.,em-
ment on Dr. Taylor's report and state: 
Ca) wnether any final decisions have 
been arrived at after studying the rerort; 

(b) if so, what are they; 

(c) whether any fresh instructions haye 
been ihued for carrying out development 
worIt ; 

(d) if 10, whetner a copy therwf will 
be laid on the Table of the Sabha; and 

(e) whether as a result of this report 
aDY chan",e is contemplated eitner in poller 
at ita aecution at any leTel of tile develop-
ment work in the country? 

The Miniater of Colllmllaity 
Developm_t (Shri S. It. Dey): 
Ca) and (b). The foUowing I'rocedure 
baa been laid down in connection witl< 
action on Dr. Ta,lor'. report: 

(1) The main conclusions and IeCOlll-
mendations contained in the repon .1011& 
with other Evaluation IepOIII would be 
considered by the Develol'ment Committee 
of the Ministers .s wen as the Advisory 
Comaittee consisting of the Chief Secre-
tary, Development Commissioner and 
Secretaries and Heads of Departments. 
in each State; 

(2) Important points in the repo rt 
.bould be taken up for discussion at inte r-
State seminars; 



() State Gavemment1l abould take 
.-iDn Dn .pecific p<>ints in ~  Dr which 
fluther examinatiDn is nDt considered 
.-alY. 
(c) and (d). The rer-ort is under 

iIPIJlination both by tbe :>tate Govern-
menta and tbe Ministry of ~  
l)cvelopment. Common measures 
qreed to between tbe Centre and the 
States will be incorporated a. part of acneral 
ioatructiol1ll which will be issued after the 
ltep<>rt has been fully processed al"", 
with other reports received during the 
year. 
(e) No basic change in policy i. visu-

aliaed, but there will be some adjustment 
in emphasis on certain aspects of the 
JNOIl"amme. 

SIu:l aa.la1lblr Salaa! : Prom the 
a_r of the hon. Minister, it appean 
lllat due importance is being attached to 
_ observations of Dr. Taylor. On 
pace :w of his report, Dr. Taylor says: 

"I am inclined to believe that added 
official personnel, added 
ollicial machinery and propa-
pnda methods have not con-
tributed to the use of sound 
community development or 
extension methods". 

May I know whether this amounts 
t. the conclusion that whatever we have 
apent so far on community development 
... been wasted? 

Slari S. K. Dey I Democracy i. a very 
oIow process of development, as Ihe hon. 
Member knows. It is very unfair to 
cpect that perfection in community orga-
aintion shall be achieved overnight. 

Dr. Ram Sablaq SbaK!! I Is it !Ieee&-
_ry to preach theory here? A clear reply 
obou1d be given. 

Slari aaababir Sabal : I would like 
to draw the attention of the hon. Minister 
., another pasaage in the report of Dr. 
Taylor. On page 30, it i. said : 

"The job of social education orga-
nisers has not devdooed 
in full operation in the .... y it 
was originally delineated". 

In the light of tbis observation, may 
I kn"w what steps arc proposed to be 
laken to make proper selection of these 
organisers and to give them proper train-
illl so as to make them useful? 

Shri S. L Dey : Tbis is a new 
subject which hao yel to develop to its 
fIIIlest potential in India. Every effort 
io being made to improve the quality 
of training through the appointment of 
proper staff a. also by the adju.tmenl in 
~ syllabus, in addition to adjustment 
Jsl quaimcattonB for recruitment. ' 

Slari RaP_blr Sabai :  I will again 
.chaw his attention to the following remark's 
of Dr. Taylor: 

"On the whole, it appean to me at 
the moment that the district o1Iice 
stair are the weakeat link in the 
chain of the development pro-
pammeno 

If so, may I know from the Joon. Mi-
nister what steps are being taken or are 
being proposed to be taken so as to remove 
this ditliculty ? 

SIari S. K. Dey: It is iitlicult too 
build up technical experience overnight. 
El'Cl}' effort is being made to strengthCD 
the district organisation in all technical 
departments. But experience will grOW' 
with time and, therefore, the process. 
will be slow. 

SIari ThaDa PilIai: The hon. Minis-
ter aays that the t!ernocratic process is very 
slow. May I have from the hon. Minis-
ter a very liberal estimate of the amount 
of money that has so far been spent on 
wmmunity projects and hal borne fruit. 
and also what amount has IIOne into waste? 

Sbri S. K. Dey : It i. very diflicuJt 
to estllllllte the percentage that has gone 
into w~ . Every enterptise, whether 
commercial or otherwise, involYe5 an 
element of waste, and there m ... t have been 
lOme .... ste in the community del'elopment 
programme also. We are convinced 
that is has been as low as it poosibly could 
be. 

Shri ThaDu Pillai , Have we got any 
machinery for estimating the results? If 
so, what is the r !9ult of tl1at examination? 

Sbri S. K. Dey : There is the 
EvaNation OrganlsatlOn wOlking under the 
Planning Commls';on, which makes an 
independent ~  of the whole pro-
gramme. There IS also the Administra-
tive Intelligence Section in the Minis-
ay of Community Development which. 
makes an independent observation based 
on repons received from States. The 
two result. are checked. In addition, there 
are observations by supervisory officers. 
from headquarters going down to the field. 

B ... lIuaI TUIIJlel 
+ • {Sardar Abrpuri: 

1191. Sardar Iqbal Slng1a: 

Will the Mini.ter of T ...... port be 
pleased ~  .tate: 

(a) whether the boring of first tube 
of Banihal tunnel nas been completed; 
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(b) if so, whether the tra1lic bas started 
through this tunnel; and 

(c) wben tbe second tunnel will b. 
completed? 

TIle DepQty Mialster of llaUwaya 
aad Tnmaport (Shri AI..-): 
(a) Yes Sir. 

(b) It is proposed to open the westem 
tube of tbe tunnel to limited Iigbt-motOr 
vebick traffic on tbe 2:znd December 
I9S6. 

lc) By the end of 1958. 

~ ~ : lIIIT 1{ \lIr-f 

~ ~ fit; m G<r.f ~ fif;tRT ~ 

qm t, sIR ~ ij ~ ~ 11\1' 
~ ~~1 ~ 

t ? 
Shri AIaIeuD: This tunnel IS 

on tbe National Highway. So the entire 
expenditure i8 borne by the Central Goy-
..xnment. Up till now, that is, up tQ 
October 1956, an expenditure of R •. 
69' 5 1akhs has been incurred. 

.~~ ~~~ 

*t ~. ~ Qn 1ttf : lIIIT m 
II'lit ~~~, ~ ~ iF ~ ~ 
~ ~ ~ iF ~ iF ~ if ~ 
~ ~  

~~ ~ 

~~ ~~~~ 

~~~  m.: 
(l!J) ~~, m;m ~ 
~ ij ~ 'fiT ~ 'Sf1«r ~ 

~ ~ ~  

~ ~ ~ ~ (wit 
~ .. ): (lJ) 'lfi li' I 1fRn1rnf 
~ ~ ~,. ., .. f(il ri 
(Reconnaissance Engineering 
Survey) ~ W t I 

(_) 'lfi ~ I ~ ~ ~ 

~~1 ~~ "" 
wr-m 'IIf ~ JfR ~ I 

14'" 

'" ~ 1ftf : lIIIT 1{ ~ ~
i fiIr ~ nlR ~ ~.  

~ 'fiT ~ 'Sf1«r 'I>Vi iF ~ 
~~~  

,"~ .. ~  

ri qR, \To! tu" (fIJ ~ ~ ~ 
~ ~ 'fiT q:ii\1r 6ir ~ fi/Iln' 
~ ~~ I 

~ 1ilwf 1fIf : ;m ;f ;orR ~ 
, ~~ ~ ? 

~~w  ~ 1 

~ 1  ~~ 

t fit; ~ m ~ iF;ffir, ~ ~ 
~ ~~~  

~ t m ~ ~ Sjjiqr" ... dl 
~~  

~~w  ~ ~ 

'ITIfm I 

I'IaIIIq T .... lers 

·n93. Shri B. Shi .. Rao. Will the 
Minister of Food IUld ~ be 
pJcaaed to atate: 

<a) whether two fiabing trawJers 
were sent to Mangalore, before the Jut 
monsoon, for demonstration purpoon; 

(b) the results of these demODlltra-
tiona; 

(c) wbether there i. any propoaal 
for locating such tr8wlera aa a perma-
nent measure at any of the pam withiJa 
the State of Mysore; 

(d) whether an expert on ft.heries, 
Dr. Harding viaited aome of the fishin& 
centres on the West Coast in October 
lut; 

(e) whether any report has beea 
IIlbmitted by Dr. Harding; and 

(f) wbat arc the principal ~
.. endatiODll in the repon? • 

The MhlIster of ~ (Dr. 
P. s. Dcsbmakb.). (a) Yes, by the SUte 
Government of Madras. 

(b) It baa.timulated in_ in .brimp 
p!Oduction in amen! and hie ~ 
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~ to the fishemlCl1 the ad-
_tllgel of uawq with mechanised boats 
..... their preeent par aDd method. 

(c) Yea. 

~  Yea. 
(e) Not so far. 

(f) Does not ariae. 

Sbrl B. SbI_ Rao: May I know 
whether any reply has been given to the 
60fernment of Mysore On the representa-
tion made in reprd to part (c) of the quCl-
1ioD? 

Dr. P. S. Deab.mukla: The reply i. 
ia the affirmative. 

Shri B. SbI_ Rao: With reference 
to the answer to parts (d) and (e), may I 
know whether Dr. Harding wail, instructed 
to in1'e9tigate the po .. ihilities 0(' co-open-
tiYCII in the development of fisheries? 

Dr. P. S. n.bmuklu Yes. He has canie:! 
.. t certain investigation. and he has now 
been succeeded by another morketina 
expert. Hi. report is yet awaited. 

Sbri V. P. Nayar: May I know 
whether Dr. Harding was deputed to lind 
aut the possibilities of developing the 
commercial fisheries of the hitherto un-
.zplored Wadge Bank, off the coast of 
1Cerala ? 

Dr. P. S. Deshmukh: He was essen-
tially deputed to continue this survey and 
initiate one or two pilot projecra on c0-
operative marketing of fish. 

Shri Achutbaa: The hon. Minister 
replied in answer to part (c) ·yes'. May I 
know whether these trawlers will be made 
anilable to the pom situated in Mysore 
Stllte only or will they also be available 
to other pom in Kerala State so that the 
ishermen there can have the experience? 

Dr. P. S. Dcahmukh: This form. part 
.f the Second Five Y car Plan. Wherever 
there is provision, these trawlers will be 
made available. 

Shri Damodara MeDon: May I know 
where these two trawlers are at present 
located ? 

Dr. P. S. Desbmukh: I think they 
are working in South Kanara. 

CaIc:utta Corporatioa 

• H940 Shri M. It. Mokra. Will the 
~  of Health be pleased to state: 

(a) whether Calcutta Corporation 
bu made proposals throuSh th .. , State 
Government for Water Supply aDd 

~ 

(b) the action GoYemment haft 
tt-ta1tio& ill that reapect? 

~ Depat7 MJaIater of IIeaItIa 
(Sllrimad Cbaadrue ...... ): (a) aDd (b). 
biD proposal of the Calcutta Corporation 
for Water Supply and Sanitation bas &0 
far been receind by the Government of 
India from the GoYCmlllCDt of West 
Bengal. 

Sbri Sadhaa Gupta: May I know 
whether anything has been sanctioned ;. 
the Second Five Year Plan for increase 
of water supply in Calcutta and, if so, 
whether in new of the acute water .hort-
tIIge in Calcutta, the West Bengal Gol'em-
ment has been wed to tubmit schemes 
at an early date to the GoYemment of 
India ? 

Shrimad ChaDdra.oekhar: A letter 
was sent to the State Government a.kine 
them to send up proposals for water supply 
aDd sanitation schemes of the Corporal1OB 
aDd it _ also mentioned in the ~ 

to Calcutta thet Rs. 22S lakhs will be 
anilable for the Corporation and .. e hue 
aot received any reply from them. 

Shri Sadhaa Gupta: When .... the 
letter oent ? 

Shrimati Cbaadruekhar: On the 
2:md September, 1956. 

RePoaal Statioas of Jad1aa Asriclll-
tura1 a-rch Jaadtute 

· II". Sbri Achutbaa: Will the 
Minister of Fooel aad Asricukure be 
. pleased to state: 

, (a) whether there ..... • proposal 
to open regional station. of Indian As-
ricultural Research Institute in di1ferent 
pam of the country including one in 
KeraIa; 

(b) when it is going to materialize; 
aDd 

(c) if not, the reasons therefor? 

• The MiDIater of Allrica1ture (Dr. 
P. S. Deshmukh): (a) Yes. 

(b) The proposal has been dropped for 
the present. 

(c) In pursuance of the recommenda-
tions made by the Joint-lndo-AmeriClUl 
Team on Agricultural Research and Educa-
tion in India thet Central Institutes 
should not normally establish Rqional 
Research Stations and facilities for re-
search work already available in the Stacs 
should be availed of or further developefl. 

Shri Achutbaa: May I know, that 
after the dropping of the proposal, w ~ 

the amounts allotted for the purpoae 
will be given to the respective State GoYcno-
...... for reoearch purpooca? 
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~. P. S. Dcshmukh: Since the 
IllOnnon msts, when we have decided 
to strengthen the existing station. in 
charge of the State Governments we may 
..... on thia. ' 

Shri Ac:hatJum: May I kno .. what 
,.,.. the total amount allotted for the 
whole purpos<> and may I also know if 
~  recommendation. are &Oing to be 
~  and not a single reaeuch 
_non other than the existing ones will bc 
epcned ? 

Dr. P. S. Dcshmukh: I do not think 
that .. ould be correct because if our exiatin& 
State stations will be developed, they will 
~  be as good u the Central Stations 
wbich we originally contemplated. 

'1ft ~ ~ : ~ ~ 'I>1t 
1(14'1 ... "",«, fuR-~ " ~ 'lit 
~~ . ~  • 

~  qo ~  ~ q-4t ~ 

~ 11  1~~ ~~ 
~ ~ ~~ ~
~ 'f>'t ~ ~1 ~ o;nft ~ ft:rf;rfur 
;it trt ~ fit; ~ ~ ir.J; ~ ~ 
~ ~ lI{ ~ fiI; ;;it ~ ill" 
~ mm t ~ 'fiT ~ 'fiI;lry 
~  

Paasaapr AmeDitia 
+ 

rShri Bbagwat jha Azad: 
"1 .~ Shri Dabhi: 

l Shri M. R. KrWma: 
Will the Minister of Rallwaya be plcued 
Ulltlte: 

<a) whether any committee has bee .. 
set up to examine the present amenities 
available to Class III passengers inside 
compartments; and 

(b) if 50, what are the tenn" .f re-
ference of tbis committee ? 

The Deputy Minister of Rallwaya .ad 
T........,.,.-t (Shri Shalmawaz Khan): 
(a) Yes. 

(b) A statement is placed on the Table 
• ef the House. [See Appendix IV , 
annexure No. 75] 

Shri Bbagwat jha Azad: May I know 
whether this Committee would also go into 
die requirmtents and the demands of the 
chird class travelling passengerI for sleep-
ing accomnodation as well? 

Shri Shalmawaz Khan, ),10, 18; 
thi. docs not form part of the termS of _ 
ference of tbis committee. 

Shri Bhqwat jha Aaad: May I know 
.. hether any time-limit hu been fixed 
for tbis committee to submit its report? 

Shri Shalma...... Khan: No time-
limit i. fu:ed; but, I hope the report wouI& 
be anilable before the end of tbis mon1il. 

Shri T. B. Vittal Rao: Two ~ 
of tbis three-men committee belong to tM 
Northern Rail .... ay Zone. Am I to undD-
atand thot passenger amenities are benR 
in the Northern Railwav Zone dan. 
in other zones? . 

Shri Shalmawaz Khan: We do Mt 
make any distinction among the RailwwJ 
o1Iicen. Tloey are quite capable of look-
ing at things dispassionately. 

Shri VeJayadhan: May I know whe-
ther the committee will enquire into the 
matter of living better raps in the tbiJd 
clau compartments because, at present, 
it is very difficult to get water and they 
mult be worked through  the pressure of 
two pcrsom-whether they will lin laps 
just ~ in the lint clus? 

Shri Shalmawaz JOwl: That aspect 
will be looked into. 

Shri Dhapat jha Azad: May I kilo .. 
.. hether it is the intention of Govel1lJlX&1: 
to implement the recommendation. t!-= 
are likely to be made by tbis oommittel ia 
the next Railway Budget? 

Shri Shalma .... Ithaa, Yes. Sir. 

Shri Dabhi: May I know whtether 'Ile 
public were liven the opportunity to .. -
pres. their views on this matter? 

Shri Shalmawaz Khan: Public haTe 
ample opportunities of exp ..... ing tII* 
views, either by making direct oomplaiJdl 
or through Zona1 Committees. 

Shri Ferne Guadhi: Or in the General 
Elections. 

PJaat ProtectlOll 

'1198-Shri Jhabul SiDha: Will the 
Minister of Food .ad ApicaJtare be 
pleased to state the steps taken and/or 
proposed to be wen in pursuance of the 
Plant protection Agreement for South F.-
Asia and the Pacific to ensure preventioa 
of the introduction of deotn1ctive plant 
pests and diseases from other parts of the 
world and to check their Ipread within tile 
region itself? 

The Minister of Apic:altare (Dr. 
P. S. Dahmukh): A statement io WeI 
on the Table of the Lok Sabha. ~ 
Appendix IV, 8III1CltW'e No 76] 
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Shri Jhulaa Slaha: May I know 
whether Govemmc:m haYe enquired about 
the magnitude of the prevalence of. IUch 
pests and ru-.c. which has neceslltated 
the expenditure already undertaken and IIiIo 
propIlIIed to be undertaken on the facilities 
tlteJd"or? 

Dr. P. S. DeeluDukh: It is difficult 
til describe the euct drgtee of prenlence 
., these pests and diseaseo. But what we 
"n undertaken is ..,cry very desirable be-
_  • small pelt can probably damqe 
_ .om ~ crop. and ~ I 
ban not got the !igurea of the cspendituft 
1bar hal been incurred but ir is "'err much 
wetthwhile doing 80. 

Flaberiea 

·°11". Sbri A. L GopUuaI wm the 
Minister of Food _4 ~  be 
"Rased to atate: 

Ca) whether the ~  of India 
are having any scheme to tmpron the 
~  in Kera\a State in view of the lone 
mastaI beh there; 

(b) what i. the total export of pra ... 
aad other fiah from Kerala; 

(e) how many fiah fanm are there ia 
KmiIa; and 

(d) what are the prospe<U of developina 
iUmd fisheries in Kera\a? 

The MhUster 01 AcrkuJture (Dr. 
P. So DeeluDukh)1 (a) Yes. 

Eb) The approximate annual exports are: 

i. dried prawn.. ,,000 tons. 
ii. frozen prawn .. between 100 andJI50 

tons. 
rii. other fiah .. not available for 

Kerala as auch. 

(c) Fin brackish water fish farms. 
(d) Verr limited .. compared to marine 
"heries. 

SIui A.L GopUm: In ~  to pan 
(II), the Minister said 'Yes'. May I know 
what are the schemes that are there for the 
improvement of the fiaheries? 

Dr. P. S. Deshmukh: Schemes for 
the dCYelopment of fisheries in Kerala are 
cspected to cost R.I. 72 . I \a1ch.. This 
J>JOvision relates to a sum of R.I. p. 9 IaIchs 
for schem.. in the former Travancore-
Cochin and a sum of Rs. 19' 2 \a1chs for 
the Malabar  district which waa formerly 
in the Madras State. For the provision of 
llB. 52' 9 \a1chs, the schemes are as folio .... 
There are 9 items. If you want me to gin 
b em, I will read. 

Mr. Speaker: Nine places? 

Dr. P. S. n.luDukh: They are 9 
items. 

r Mr. Speaker: The hon. Minister .., 
eId one. 

Dr. P. S. Deshmukh: Conatroctioa.f 
fiahermen'. quartcr1l along the oca-cout .. 

Sbri VeiayucUuulI It ... ouId he betw 
if ... e ... ere giYen a atatemcnt. 

Mr. Speaker: The hon. IlMinisscr will 
pJm. Jay a atatemenl on the Table and .. 
loon. Members may study it. 
Dr. P. S. Deabmukh: Yes, Sir. 

Sbri V. P. N.yar: May I kno ... w~ 
thor it is a fact that if the inland fiaherie, 
of Kerala State are properly de¥elQPed, th.,-
can meet all the requirements o( fiah far 
KeraJa 10 that the entire catch from mariDe 
aourccs could be exported with very pat M-
Yantage to the people? 

Dr. P. S. Deabmukh: I wouW 
not go 80 far and I would not be 80. ~ 
.. my friend. But there are certainly JlOID" 
bilities and we are IIIIDouS to deYelop theae 
ponibilities. 

Sbri Velayudhan: May I kno ... whe-
ther a cold storage hal ~ recently ~ 
in the State for preservmg ~ and, ~ ~, 
whether it i. under State auspices or IS It 
liven to lOme private individual ? 

Dr. P. S. Deshmakh: I would ask 
or notice of the question. 

Sbri V. P. N.yar: May I kno .... -.;me-
ther this scheme which the hon. MiniIIIK 
hal in mind will have anv spec:ial biu to. 
relieving the condition of inarine fiahcrmca 
who, for 3 or .. months because of ~ 
di16culties, cannot go out into the sea ~ 
2:e a:'!olutely handicapped in maIdD& 
both end. meet? 

Dr. P. S. Deahmakh: I can poiar 
out to my hon. friend that the sum of Ra. 
19·2 \a1chs ... hich has been provided rela_ 
to the impr"ycment of fiahinlf ~. 
assi9tallCe to fishermen c:o-operatlYe SClCle-
tie., construction of model fish m.rketl. 
devlelopment and exploitation of rnajOl! 
reservoirs, supply of salt at aubsidite4 
pricel to fiah curers, training of personDIlI 
etc. All these items will go to help of 
ftahcrmen. 

ADd-.-rapdOD Orpaisatlon, 
Weatera RaIlway 

0.:180. Sbri Dabhil Will the Miniatew 
of Railway. be pleased to refer to tbe 
rePly given to Starred Question No. 26S 
on the 27th February, 1956 and state the 
wort 80 far done by the Anti-corruptioa 
Organisation of the Western Rail..., 
Zone.? 

TIle Deputy MJaUter 01 Railway. ... 
Traasport (Sbri AI ........ ): A Stat._ 
is laid on the Table of the iIouae. [S ... 
Appendix IV, IIIIIICXUI"e No. 771. 
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WRITTBN ANSWBRS TO QUESTIONS 
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WIIIn Itc:] 

Lacoaaodva .... c..m.a-
°n77. Shri D. C. Sharmal WID the 

MmiIter of IlaIhra7a be pleased to _: 

(a) the present stock position of the 
bn1ad gauge locomotives and carriages 
('JI the Northc:m Railway; and 

(b) wberher the present stock i. sufllc:ient? 

TIle Depat)' MJm-ofRaUwa,._1I 
Tftaaport (Shri Sbalmawaz Khan)a 
~  A ItatemeDt is placed on the Table of 
the IAk Sabha. [Su Appendix IV, 
IIIIIfS1lre No. 79J. 

(b) Not sufticient to meet the demmd of 
...-naer milk in full. 

{
n.br Jap! KJ.boft 

°llla. SIDhaa 
~""  

Will the Mioisrer of TnMpOI't ~ 
pleased to Itate: 

(a) whether GoYemmenr are_ 
that there is • Freight Broken' usocia-
!ion in Calcutta, Bombay etc. to negotiarc 
the movement of <XIIIIIIIodities and allot-
mmt of SPIlCC between the shippen and 
lbipping Agent; 

(b) whether it is • fact that the member-
ship of the Associaton is limited so that 
the members of the Association enjoy the 
monopoly in the matter of brokerage; 

(c) whether Government are aware that 
the monopoly of brokerage so fat ""joyed 
by the Freight Broken' Associations has 
..esuJted in the accumulation of more thaD 
0IIt: seat into the hands of one individud 
finn under different names; and 

(d) what is the po1iC)' of GovernD1eat 
towards this Organisation in respect of the 
ships owned by the Government of India ? 

The Deputy M1Dieter of RaUwa,. aad 
Tnmaport (Sbri Alapoun). (a) Yes. 

(b) It is true that the rules of the Associa-
tions provide for a limited membership 
but there is provision for admission of new 
members in accordance with the prescribed 
procedure. 

(c) It appears that the Calcutta Associa-
tion includes more than one member for 
each firm on the basis of the number of 
partners. 

Cd) It is Plesumed that the Hon'ble 
member has in mind the ships owned tl,-
the Eastern Shipping Corporation. If so, 
the booking of the C8IJ!O ~ the Corpon-
!ion'. vcssets is done tbroujdl its own br0-
ken or otherwise, eEqlt in the c:aae of Ibr 
India-Austra1ia md the India-Far East 
uadra where the cargocI arc booked through 
the Members of the Calcutta Freight 
Broken' Association in accordance with 
the arrangements existing between the 
Conferences and the Broken' Associations. 

Late Arrift1 of Tram. 

°1113. Shri C. R. CbDwdary: WID 
the Minister of RaIlwa be pleucd 
to atate the _ for d! late CllIDiDc 
of trains from Masalipatam to Nuasaraopet, 
. iImIriably? 

TIle Deputy MJm-of RaUwa,. ... 
T..-port (Sbri ShaJIIIa_ KIIaa)a 
A ltatcmcnt is placed on the Table of the 
IAk Sabha. [S.. Appcndl:I: IV, annexure 
)1"0 So] , 
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~ Manqement Research Centres 
in Bihar. 

·I1IS. Sbri M. IsJamudcUn: Will 
the Minister of Food and Agric:ulture 
be pleased state: 

(8) whether Farm Management Research 
Centres are proposed to be established 
in ~ agricultural colleges of Bihar; 
and 
(b) if so, when? 

The Deputy Minister of Agriculture 
(Dr. P. S. Deahmukh): (a) and Ib). 
For the purposes of fint series of Farm 
Management Studies India was divided 
into six typical regions on the basis of crop 
oomplex. Those Studies have started 
and the Agricultural College of Bihar i. 
not one of the places  selected for those 
Studies. Wben further extension i. decided 
upon, the question of establishing such 
IltUdy in Bihar will come up. That may 
be .mder the Third Five Year Pian. 

Defective Wind..... of Carriapa 

·n87. Sbri Kajrolkar: Will the Minis-
ter of RaU"·BY. be pleased to state: 

(8) whether Government have received 
'eports of serious injuries suffered by passen-
Fn through sudden droppins of railway 
windows due to defective arrangements for 
belding the windows in position; and 

(b) the steps Government propose to take 
to prevent such danger to passengers? 

The Deputy Minister of Ran ... ,. and 
T.......,....r (Sbri SbabDawaz Khan): (a) 
No. But there have been one or two stray 
eases on some railways due to the passensers' 
own neglect. 

(b) Does not arise. 
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Howrah Nqpur Paaseapr Train 

'I19S. Sbri Kamatb: Will the Minister 
of Rail ... ,. be pleased to state whether 
his attention has been drawn to a letter 
eaptioned "Privileged Travel' in the States-
man, Delhi edition of the 2nd December 
1956 in which an sJIegation has been made 
of a first class oompartment having been 
rcserved and locked for the use of a Railway 
official's family? 

The Deputy Minister of Ran ... ,.. and 
Transport. (Sbri SbabDawaz Khan): 
Yes. The matter is being enquired into. 

Seed GodOWlUl 

"1201. Sbri D. C. Sharma: Will the 
Minister of Food and Agric:ulture be 
pleased to state: 

<a) the amount sanctioned during the 
year 1956-57 for the construction of godOWIll! 
for stocking seeds; 

(b) the number of godowns estimated 
to be constructed out of this amount; and 

(c) the sites selected for the construction 
thereof? 

The Mhaiater of Agric:ulture (Dr. P. S. 
Deabmukh): (a) Rs. 44' 65 Jakhs. 

(b) 454-

(c) Information is not available. 

Roc:kefeIler FeDowabip for 
Acricultural TraiDiD& 

"IZ02. Sbri Bibhllti Mishra: Will the 
Minister of Food and Agric:ulture be 
pleased to state: 

(a) whether it is a fact that the Rockefeller 
Foundation (America) has announced grantll 
to some Indian schools in tbe fields of 
agricultural training; and 

(b) i so, the special features of t!te grants ? 
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TIle Mlmster of .AarIcuItue (Dr. P. S. 
Des1uDakb.): (II) and (b). A l!lItC:ment is 
placed on the Table of the Lot Sabha. [S .. 
Appendix IV, IIIlIlCXU1'e No. 81]. 
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Developmeat of SUDIIarbua 

*1:1040 Shri S. C. Sa_ : Will the 
Minister of PIaImiIIa be pleased -to relet 
to the replies given to Starred QuestiODll 
NOI. 2702 and 14() on 30th May, 1956 md 
20th July 1956, respectively and state: 

ea) wbdher DeIZIIIIrY particuIan IIaft ~ 
received from the West Bengal Government 
on the scheme for fiood-CXlntro\ and develop-
ment of Sundarbans and 24 Parpnas; 

(b) if lie, how much sum has beens IUIC-
rioned; and 

(c) how much work is expected to be 
taken up and completed durins 1956-57? 

The Deputy MinIster of PIaImiIIa 
(Shri s. N. Mlshra):(a) to (e). Informatica 
has not yet been received from the State 
Government. As soon as it becomes available 
it will be placed on the Table of the House. 

Bbarat Sewak Samaj 

*1Z050 Shri KrisJmac:haryaJoahi: Will 
the Minister of CommUDity Develop-
meat be pleased to state the nature of the 
co-operation given by the Bharat Sewak-
Sarnaj in the Project area.? 

The Minister of CommUDity Develop 
meat (Shri S. K. Dey): The Bharat Sewak 
Sarnaj have been orsanising Youth Camps, 
Socia1 Service Camps and Students Campsdu-
ring which voluntary labOUI has been collec-
ted towards the construC'Jon of local develop-
ment works, such· as village roads, village 
drains and community buildings for dispen-
saries, libraries etc. The Sarnaj have also 
helped in arousing people's enthusiasm for 
panicipating in the programme. Members of 
the Sarnaj also participate wherever possible 
in meetings of Block Advisory Committeca 
and Seminars. 

Water Supply at NaprJ1IIUI8apI' 
Project 

*1z06. Shri C. R. Chowdary: Will the 
Minister of Irrigadon .... d Power be 
pleased to state: 

(a) the number of taps provided for water 
supply under Water Supply Scheme in the 
Nagarjunasagar Projects-

(i) in the officers' quarters, 

(Ii) in the areas where workers CB m 
and 
(b) how far the Water Supply So"" a 
is effectively working? • 

The Deputy MbIJster oCPIamIiq (8hr1 
S. N. Mlshra): (a) The actua1 number of 
taps provided for workers and staff is not 
readily available. All the Officers and staff 
quarters have been provided with_ 
supply. Public stand posts have, also beea 
" prOvided for workers in their CBmps at suita-
ble intervals. 

(b) The present water supply scheme 
is temporary. All the existing arrangements 
are not considered adequate, a pcnnancnt 
achcmc for supply of filtered water to the 
extent of 10,000 gallons per day on both the 
banka i. under way. 
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".307. 
~.  KieIaore 

~ Shri neopm: 
'shri Kamath: 

Will the Minister of Railways be pleased 
·to state: 

(a) whether it is a fact that there has been 
.. break in the services of a large number 
.,f the railway employees on the charge of 
participation in illegal strikes during 1956; 

(b) if so, the number of such employee, 
Zone-wise; 

(c) whether any demand has been made by 
-the Labour Union for a joint enquiry about 
-the legality or otherwise of the alleged strike 
=d also about the actual participation of 
the employees concerned; and 

(d) if so, the action taken thereon? 

The Deputy Minister of Railways ...... 
Transport (Shri AIagesan): (a) Yell. 

(b) A statement is placed on the Table 
~  Hou se. [See Appendix IV, annexure 
No. 821. 
(c) Yes, in some cases. 

(d) No enquiry is considered necessary 
.as the fact of participation in illegal strike 
:is established in every case. 
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Safety of Railway Property 

·.210. Shri KaJrolkar: Will the Minis-
ter of Railways be pleased to state: 

(a) whether Government have received 
reports of destruction of cushionsand other 
acts of vandalism in railway comp8rtments; 

(b) whether Government are aware that 
in many compartments cushioned seats have 
been tnrn up and passengers have to sit and 
sleep on bare planks; and 

(c) the steps Government have taken to 
prevent it and save railway property from 
destruction, and also ensure minimum com-
forts to railway passengers? 

The Deputy .MJnister of Railways ...... 
TrIID8JIIIrl (Shri ShaJma_ Khaa): (a) 
Yes. 

(b) Occasionally passengers are inconven-
ienced due to damaged seats but efforts are 
made to repair the damaged cushions etc. 
expeditiously and to replace missiDg fitdDc* 
at start:injl stati.ns. 
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(c) Security arrangements bave been 
tightened on all railways. Empty rakes in 
stabling yards are pad-locked or key-locked 
besides, sainiks have been po sted to keep 
.. atch in stabling y.rds and they 
have also been deputed to travel in trains. 
Guards of trains bave also been instructed to 
keep an eye on empty comparnnents of the 
trains in their charge. 
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-UIZ. 8hri Bheekha Bhai, Will 
the Minister of Food IUId Acricu1ture 
be pleased to state: 

(a) whether a shipment of rice bas 
been received from China under the 
Sino-Indian Agreement; and 

(b) if so, how many more shipments 
arc to be received and when? 

The MiDiater oC Apiculture ( Dr. 
P. 8. Deshmukh) ,(a) Yes, Sir. 
Two shil':nent s have already been receiv-
ed. 

(I» Six more shipments are expected 
'" he received in the course of this 
~  and the next . 

Ulliforms Cor RaUway Conductor 
Guard. 

·1313. 8hri IUunath, Will the 
Minister of R.Uw.ys be pleased to state; 

Ca) the date on which orders sanc-
tioning uniforms for conductor-guards. 
on the Central Railway were issued; 

(b) whether the orders bave been 
implemented and uniforms supplied to-
those guards; 

Cc) whether uniforms for winter as-
well as summer will be supplied; and 

Cd) if the answer to part Cb) is in ~ 
negative, the reasons therefor? 

The Deputy MiDiater oC Railw.y. 
IUId TrIUIsport (Shrl Shahnawa;. 
1Ouua): (a) ~ 1 . 

(b) No. 

(c) Yes. 

(d) Summer uniforms will be sup--
plied for the next summer, as the orders. 
were issued too late for implementing 
this year. It was intended to supply' 
winter uniforms this year but there has. 
been delay, the reasons for which are' 
being investigated. 

T ...... bhadr. Dam 

·IZI", Shrl Krishnachary. Joshi:: 
Will. the Minister of Irr\ptioD aDel. 
Power be pleased to state: 

(a) whether the Tungabhadra Dam 
will be completed by the end of December 
1956 as ICheduled; 

(b) whether the Dam Power House-
will also be completed by the end of 
December 1956; and 

(e) if not, the reason for the same?" 

The Deputy MbUster or Pluming-
(8hrl S. N. Miahra): (a) Yes, Sir;. 
except for the hoisting arrsngements for 
shutters of 13 spans of the spillway. 

(b) The power house on the rilht . ~ 

of the Dam is expected to be commissioned 
by the end of December, 1956 a .. 
scheduled. 

(c) Does not arise. 

P._ler AmCDitlea 

°121S. Shrl D.bhl, Will the Minis-
ter of RaUway. be pleased to state: 

(a) whether Government have under-
taken a complete survey of amenities that 
arc necessary in the ltations on tbr 
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Wl!itern, Northern, ~  and 
Southern Railways; and 

(b) if so, when is the survey likely 
zo be completed? 

The Deputy Minister of Railways 
.and Transport (Shri Shahnawaz 
Khan): (aJ and (oj. ~. A com-
plete survey of amenities that are necessary 
at tile stJtions on Western, Northern, 
North-Eastern and· SOClthern Railways 
has already been undertaken and com-
pleted. 

Dairy Development Scheme in 
Pwrjab 

"1216. Shri D. C. Sharma: Will 
.{he Minister of Food and Agriculture 
be pleased to state how far the State of 
Punjab is going to be be.!1efitted by the 
Dairy Development Scheme envisaged 
in the Second Five Y car Plan? 

The Minister of Agriculture ( Dr. 
P. S. Deshmukh )  :  A statement is 
laid on the Table of the Lok Sabha. 
4: See Appendix IV, annexure No. 831. 

Lac Production 

'1217. Shri Bibhuti Mishra : Will 
lhe Minister of Food and Agriculture 
.be pleased to state: 

(a) whether Government contem-
plate any plan to develop lac produc-
"tion in various States especially in Bihar; 
.and 

(b) if so, the nature of the plan and 
"the period within which it is to be im-
plemented ? 

The Minister of Agriculture ( Or. 
P. S. Deshmukh) : (al Yes. 

eb) The plan aims at increasing pro-
duction of lac in the country to 16 lakhs 
maunds by 1960-61 through establishment 
"'f brood lac farms, survey of idle host 
plants and other lac extension work. 

Trivandrum Medical College 

" IZI&.{ Shri A. Ie. Gopalan: 
Shri A. M. Thomas. 

Will the Minister of Health be pleased 
"to state: 

(a) whether any investigation has 
been. conducted into the working of the 
Medical College at Trivandrum; and 

Cb) if 80, with what results? 1 

The Deputy Minister of 
CShrimati Cbandrasekhar) 
The answer is in the affirmative. 

Health 
Ca) 

eb) A statement is laid on the Table 
of the Lok Sabha. [See Appendix IV, 
annexure No. 841 • 

Sale of Fruits on Railway Sta-
tions 

*1219· 

,rThakur Jugal Kishore 
Sinha: 

lBabu Ramaarayan Singh: Shri Deog.m: 
Shri Kameth: 

Will the Minis'er of Raihou:Y9 be 
pleased to state the steps that are takeD 
to enSUIe that the prices of fruifs sold at 
raiJwav stations are not at e ~  rate 
than those obtaining in tht' -market? 

The Deputy .~  of Railway. 
and Transport (Shri Shahnawez 
Khan) : Local rna, ~  rates for flUits 
ale ascettajned daily at ceTtain impocant 
stations and at less frequent intcnaJs at 
other stations. and rates to be charged 
at Railway stations ale fixed accOIdirgly. 

Frequent inspections and surprise 
checks are made by officers of the Com-
mercial Department. to ensuye that the 
rates at stations aH' not unduly higheI 1han 
those prevailing in the local markets . 
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Pa.""aler Ameaidea 

·un. Shri KaJrolkar: WiJI the 
Minister ofRaUways be pleased to state: 

(a) whether Government are aware 
that in a many railway cornpaItments 
the water taps in the bath rooms are 
• 0 fitted that the moment they are opened 
they splash water oVer the passergel s 
and d,ench them completely; and 

(b) whether Government p,opose to 
instruct the authorities to improve the 
arrangements in the interests of passen-
lers? 

Tlae Deputy Miuister of Rail .. a". 
aad Traaaport (Shrl Shabu_al: 
Kh_): (a) A statement is placed on 
the Table of the House. [S"" Appendix 
IV, anneXUIe No. 85). 

(b) The Amenities Committee recently 
appointed w ill investigate this item also. 

Shippbil Tarlet 

*lI9s. Sbri Matthea: Will the Minis-
ter of Traasport be pleased to state: 

(a) whether the Planning Commission 
expect to complete the two million ton 
target set out in 1947 by the Ship-
~  Policy COII:mittre by the end of the 
Thi,d Plan period which will necesritate 
securing of more than one million tODS; 
and 

(b) whether GoveInment propose 
to get it done without a thild or even 
• fourth Yard functioninl by the begin-
ning of the Thi,d Plan period. i.e., 
196r? 

S. Details of routes 
No. 

I. T ilait Nalar to Central Secretariat . 

41. Lajpat Nagar to Central Secretariat 

3· Kalkaji to Central SeCretariat 

4· Kalkaji to C. P. OdeD. 

S· Malviya Nagar to Railway Station 

6- Kalkaji to Railway Station ,. Chiragb Delhi to Delhi 

The Deputy Miulater of Rail.a, • 
.. d Traasport (Sbrl Alalee .. )  : (a) 
and (b). It is tOO earlv at this stage to 
specify any target [0' 'he development 
of Shipping in the Third Plan period; 
nor is it possible to indicate how this will 
be achieved. 

Delhi Road Traa.port Service 

913. Sbri Ram Kriahau: Will the-
Minister of Traa8port be pJea .. d  t ... 
state: 

(a) what is standa,d rate of bus fare 
on Delhi Road ~  Service routes; 

(b) whether it is a fact that the rate of" 
bus fare on some of the route. is di·ff erent' 
from the standard rate; 

(c) if so, the names of such routes' 
and the amount of differences; and 

(d) the reasons thereof? 

The Deput)' Miui.ter oC Railway,.. 
.. d Trauaport (Shrl AlaleBBD): (a} 
The standa,d fares for Delhi Trans-
port Service bUBes are liveD bclow:-

Reo -/1/-per mile upto two miles. 

Re. -/-/6 per mile for the 3rd ar.d 4th 
miles. 

Re. -/1/-for the 5th mile. 

Re. -/-/6 per mile from the 6th mile on-
wards. 

(b) to (d). Express sefTice! are-
run on certain long  distance routes con-
necting various colonies with impOllant 
points. The fares on the Express Services: 
on these rOutes are fixed at the conccs-
.ional rates indicated below:-

Standard Conces.ional Dilfe-
farea. farea renee 

AI. 6, As. 4 As. 2. 
A .. S AI. 4 As. 

AI. S As. 4 AI. 

A .. 6 As. 4 AB. 2 

AI. 7. AB.4 AI. 31 
A .. 6. AI. 4 AI. zi 
AI. 7 AI . .- Aa.3 
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In certain cases. the fares on sections 
which 8re common to twO or more rOutes 

S. No. Particu1ars of sections Route 
Nos. 

"I. Pahar Ganj to Connaught Circus :n 
Pahar Ganj to Connaught IS 
Circus (on way to Gole 
Market) IS 

2. Kashmere Gate to Fountain 16 

& 2S 
23 

3. ](ashmere Gate to Tibia College. I6-A 

2S 

4. Moti Nagar to Tilak Nagar 16 

6 

Board of Allricultural aDd Animal 
Husbandry 

,14. Shri Ram Xrishan: Will tt..e 
Minister of Food and Agriculture be 
pleased to state refer to the reply given to 
Unstarred Question No. 886 on the 
24th August 1956 and state: 

(a) whether the report of the lIth 
lIleeting of the Crops and 50;19 Wingo 
e! the Board of Agricultural and Animal 
Husbandry of the Indian Ag ricuhural 
Research Institute has since been received; 
and 

(b) if not, the reasons of the delay? 

The MInkler of Alriculture (Dr. 
P. S. Deebmukh): (0) 'The report 
of the lIth meeting of the {;rops and Soils 
Wing of the Board of Agricultural and 
AniniaI Husbandry in India has since 
heen received. A copy of the reCom-
mendations contained therein is attached. 
( S .. Appendix IV, annexure No. 86] 

(b) Doe. not arise. 

Rohtak-Panlpat lJae 

,15· Shri R_ ltrieban • Will the 
Minister of RaUWa7. be pleased to rerer 
.. die reply .i.,en to SlIlrred Question 

vary from the standard rate. DetailS 
are given bclow:-

Fares Difl"ercnce 

As.2) As. 
As. 1 ~ 

As. 1 J As. I. 

As. 2) 

As. 1 S 
As. 

As. 1 

As. 

I 

31 As. i 
As. iJ 
As. 3 ) 

j As. I As. 2 

Reasons for varia-
tion in fares. 

The fare on route 
No. IS is at a 
concessionaI rate. 
This rate is based 
on the fact that 
the fare from 
Pabar Ganj to 
Gole Market prior 
to its reorgani-
sation of the route 
was only AlIna I. 

Route Nos. 16 and 
I6-A are mofus-
silo cum-urban 
routes. F 9 r 
the benefit of 
long distance pass 
engers, the fares 
on long distance 
routes are fixed 
at rates lower 
than those on 
other routes. 

~ 1 ~  on the 3rd September. 1956 

(a) whether the construction work on 
Rohtak-Par.ipat dhmantl,d li"e has been 
started; 

(b) if so, when the work will be 
completed ; and 

(c) ifnot. the reason. for the deJsy? 

The Deputy MiDlater 01 Railway. 
aDd Transport (Shri Alale •• D): (8) 
An abstract estimate amounting to Rs. 
47.17.239/-has recently been sanctioned. 
Preliminary STrangemonrs have been mllde 
to start the work. A sum of Rs. ro 
lakh. has been allotted durin. 1956-S7. 

~  By 3IBt March, 1958. 

(c) Docs not arise. 

Loaaailod.,etI 

,16. Sbri Feroae G_dhJ : Will the 
Minister of Rall"a78 be pleased to state 
the avenge age of locomotives on line 
In the y.-n 1947-48. 1948-49. 1949-5°, 
I"o-SI. 1951-S2, 1952-S3. 1953-54 • 
• 954-35 ad 19S5-56? 



Written Answers 14 DECEMBER 1956 Written Answers 

The D.l'uty Miaister of Ran .... ,. 
and Transpo .. t (Shri Alagesan) , 

A ~  is bid 0" the Tab1.-, of the 
Lok S1">'". IS .. Appendix IV, an-

nexare No. 87]. 
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Fertilizers 

'19-SJari Qahadar Sblgh : Will the 
Minister of Food aDd Apoicalture be 
.leased to state: 

Ca) the amount of niuogenous fer-
tilizers imported at present; 

. Cb) the difference of price per ton 
between the imported niUogenous fertili-
xrs and that produced in the country; 

Cc) what are the countries from which 
India imports these fertilizers; 

Cd) whether the per ton price from 
eKrf country India imports is uniform 
.. r it differs from country to country; and 

(e) the countries frolll which the 
import is at the highest price and at the 
lowest price ? 

Tbe Mhd8ter of Apica1tare (Dr. 
P. S. DaIuDakh) I Ca) The following 
quantities are beine imported in 19S6 : 

Tons. 
Sulphate of ammonia 
Urea .  •  •  . 
Ammonium Sulphate Nitrate 

(b) Average I?ricc of import-
ed fertilIzer C. & F. 

Sulphate of ammonia 
Urea •  . 
Ammonium Sul-
phate Nitrate 

RI. Ra. 

6:ao Not beina 30SJ 2" 
401 ~ 

at prcoent. 

(c:) U.S.A., Italy. East Germany and "eat Germany. 
(d) 'lbe C. & F. price diffcn dcpcn-

.ma mainly 1IPOIl the nriatiooa in the 
ocean freieht. 
(e) In the cue of aunanium aaJpb.re. 

e. a F. pricc i. the hiaheat in thc cue of 

supplies from U.S.A. and lowest in the 
ease of supplies from Italy although the 
f. o. b. price is the cheapest in U.S.A.. 

Urea and Ammonium Sulphate Nitrate 
were purchased only from Italy and West 
Germany respectively. 

To_ aDd RePoaaI PIasmiDg 

9Z0. Shri Ram ItriabDa : Will the 
Minister of ~ be pleased tOo 
rerer to the reply glven to Unstarred 
Question No 84 on the 20th July, 1956-
and state: 

Ca) whether the scheme for develop-
ment of town and regional planning during. 
the Second Five Y far Plan ha. been 
finalised; and 

Cb) if so, the details thereof? 

The Deputy MiDiater of PlIuuWlg 
CShrl S. N. Miahra): (a) A scheme for 
the survey of the Damodar Valley Region 
has recently been approved by the Ministry 
of Finance and a sum of Rs. one lakh has 
been sanctioned for the purpose duriRg 
the current year. 

Cb) The whole scheme is estimated to 
cost Rs. 8·7 lakhs of which Rs. 2 Iakh. 
will be contributed by the Damodar Valley 
Corporation and the balance will be met 
by the Planning Commission. The survey 
is envisaged to extend over a period 
of 3 years. 

Family PIIuuWl, 

{Shrl D. C. Sbarma : 921. Shri DebeDcIra Hath Sarma : 

Will the Minist .. of Health be pleased 
to state: 

Ca) whethrr any detailed scheme of 
Family Planning has been drawn up for 
the whole of the country for the year 1956-
57; and 

(b) if 90, the money allotted for the 
scheme State-wise ? 

'lbe Deputy Mbdater of ~ 
(SJarbaad Chaadruekhar) • (a) Yea. 

Cb) Ro. 30 1akh. have been provided 
fot the year 19S6-S7 for the scheme but 
Sute-wiac allotments bave Dot yet been 
made. Grants are sanctioned to StateS 
accordin, to the uumber of Family PIm-
in, ClinICS act up by them. 

X-.uc. Worken Ja P8Dtab 

92L Shri D. C. Slaarma • Will the 
MiJliater of Food _d AIlrica1turc M 
pleased to Bute the amount of iJaIIU 
UId loans sanctioned to the Stlte of 
I'luIjab fot abe PU1pOBC of .c .. ttllaa 
lad1_ worun fM the JCIll" 1,,6-'7 • 
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The MiDIater of Apiculture (Dr. 
P. s. ne.hmukh): A grant of RB. 
1,30,000 ~  a loan of Ro.· 2,25,00G have 
been sanctIoned. 

Cattle aDd Dairy l)eyeIopmeDt 

923. Shri D. C. Sha..... • Will the 
Minister of Food aDd Aaricalture be 
lIleased to state the central assistance, 
If any, given during 1956-57 to the Punjab 
State for the improvement of cattle or for 
dairy development ? 

The Mialater of Aaricalture (Dr. 
P. S. ne.hmukh) : Cattle development 
schemes involving Rs. 1,93,920 as central 
subsidy and Rs. 9750 as loan have been 
sanctioned during 1956-57. The l.e.A. 
R. have, in addition, sanctioned Schemes 
costing Rs. 3,02,269 for research on cattle 
problems. Proposals for Dairy Develop-
ment have not so far been received from 
the State Government. 

First PlBD AllocatiOD to ...... '.b 

r Shri D. C. Sharma : 
914--{ Sardar Iqbal SiDch : 
L Sardar Akarpuri : 

Will the Minister of PlanDIDg be 
pleased to lay on the Table of the Sabha 
a statement showing the amounts of grants 
and ,oans allocated to Punjab under the 
First Five Year Plan under different heads 
and the amounts actually, utilised upto the 
3IBt March, 1956 ? 

The Deputy Minister of PlanDiDg 
(Shri S. N. Miahr.): The required 
information is being obtained and will be 
.laced on the Tab.e of the House, when 
available. 

National EneDIioD Service Progr.mme 

925. Shrl D. C. Sharma • Will the 
Minister of Commaalty Denlopmeat 
be pleased to state: 

(a) whether it is a fact that under the 
Second Five Year Plan the Local Adminis-
'rations in the COUlltry are being made 
IeBponsible for the ezecution of Natioaal 
Bnension Service Programme; and 

(b) if so, what steps are proposed to 
be taken for successful and effective 
implementation of the schome ? 

The MJa18ter of Commaalty Den-
topment (Shrl S. It. Dey) I (a) Yes, 
Sir. A beginning has been made with 
Pancbayats. 

(b) The following steps bave been 
taken. 

(i) The role of PanchaJ8lS and otber 
~ aeJf-governing institution 
In runu denlopment has been 
Itresaed witb the State GoYaD-_ts. 

(ii) Arrangements are being made for 
giving orientation in work of 
Development to Panchayat persoa-· 
nel. 

(iii) Panchayats are now being repre--
sented in all Block Advisory 
Committees. 

(iv) It has been agreed that Panchaya's. 
should be authorised to take up' 
development work (planning as 
well as execution) up to a liInit ot. 
Rs. 2,000/-in respect of items. 
admissible under grants-in-aid. 

(v) A provision of Rs. 25,000/-per" 
year per block to be spent wholly 
through the agency of Panch-. 
ayats and other local bodies, bas· 
also been made in the post-in-
tensive phase of Community De--
velopment Blocks. 

(vi) A Joint Secretary has been ap-
pointed in the Ministry of Health 
exclusively to deal with Local 
Self Government matters, speci-. 
ally Panchayats. 

Paasenger Guides 

f26. Sbri jhalan SlDha: Will the' 
Minster of Railways be pleased to • 
state: 

(a) whether Government is ~ 

fiej that full ~  of tbe talent of the' 
graduates of the Kashi Vidyapith and 
other national universities is being 
made in the work assigned to them as ; 
passenger guides on the various railways; 
and 

(b) Whether these graduates ha"e rep-
resented their case for fuller use of their 
lime and energy in their sphere of Work. 

The Deputy Mlnlater of Railways. 
8Dd Trauport (Sbri AIageaan): (a) 
Yes, within the duties assigned to them. 

(b) No. 

W.ter Supply and Drainqe ScJaem.. 
in Rajuthan 

fJ27. {= ~  S:'=" I 
Will the Minister nf Health be -

pkued to state : 

(a> the amount nf loans offered ' 
to Rajasthan for urban .... ter supply 
and drainage schemes during the years 
1952-53. 1953-54 and 19S4-SS; and 

(b) the names nf schemes for which 
tbeae loans were sanctioned and the 
ameunt utili2ed during these years? 

The Deputy Mlnlater of Be.Ith" 
(SIuimati ~  I (a) and' 
(b). The National Water Supply and 
SllllitatiOll Prognmme .... only started 
la 19S4-n. The queotiaa of a:m.: 
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loans to RajastlWl for Urban Water 
Supply and drainage schemes during the 

years 1952-53 and 1953-54 does not 
therefore arise. Neither was any loan 
given to Rajasthan during 1954-55. 

N.E.S. Block at Ozkavar 

928. Shri VeJayudhaD: Will the 
Minister of Community Development 

be pleased to state: 

(a) the total amount spent so far 

for the N .E. S. Bl<X;k at Ozkavar in 

Kerala State ; and 

(b) the items over which money was 
spent? . 

The MiniSter of Community De-
velopment (Shri S. K. Dey): (a) Rs. 
2'44 lakhs upto September, 1956. 

(b)Personnel, Animal Husbandry, 

Agricultural Extension, Health, RuraI 

Sanitation, Social Education, Communi-
.cations, Irrigation and RuraI Arts, Crafts 

and Industries. 

N.E.S. B1oc:k-Cum-Community 
Project at NeyyattiDbra 

9290 Shri VeJayudhaa: Will the 

Minister of Community Development 
'be pleased to state: 

(a) the total amount spent hither-

tofore the N.E.S. Block-...... -Comm)1-

. nity Project at Neyyattinkara in Kera1a 

State, ~  the salaries of Officers 

etc.; 

(b) the number of oflicers and staff 

members working there; 

(c) the number of vehicles used in 

the Block; 

(d) the various types of social up-
lift work done there; 

(e) how many new houses for villagers 
were constructed; and 

(f) how much money has been given 

.as loan and for what purposes ? 

The MiDIster of Community De-
. ~ (Shri s. K. Dey): (a) Rs. 
.42' 5 Iakhs upto 31st October, 1956. 

(b) Project Executive Officer) 

Block Development Offi-
~  2 

Assistant Engineer. I 

Supervison (P.W.D.) . 3 
Agricultund Officen . 3 
Social Education Organisers 5 
Cooperative Inspecoon . 2 

Veterinary Officer . 
Dry Cattle Farm Manager I 

Stoekmen . 3 

Gram Sevaks 30 
S~~ 5 

. (c) 6. 

(d) Organisation of Women's Welfare, 

Centres, Community Recreation Centres, 
Young Men's ClubB, Sports Oubs, Young 

Farmen Cubs, Adult Literacy' Centres, 
Rural Reconstruction Centres, Cultural 

Centres and Social Service Camps and 
Squads etc. These are in addition to the 

activities taken up under the programme of 
'Rural Health & Sanitation' viz. Provi-

sion of Medical Aid, Construction of new 

wells and ~  of old wells, provi-
sion of village drainage, pa,·emnt of 

village streets, constrUcl:ion of sanitary 
latrines & introduction of smokeless Chul-
has etc. 

(e) 80. 

(f) Industrial loans Rs. I  . 01 Iakhs. 

Agricultural loans Rs. 3' 57 lakhs. 

Railway Passenaer Guides 

930. Shri Bheeks Bhai : Will the 
Minister of Railways be pleased to state: 

(a) the total number of railway 

passenger guides appointed so far on 
_arious railways; 

(b) the number of lady passenger 
guides; and 

(c) the nature of their duties ? 

The Deputy MlDister of Railways 

IUld Tl'IUIIIport (Shri A1a&esan) : (a) 
220 • 
(b) S2 

(c) The main duty of a Passenger 
Guide is to render assistance to passengen 
generally and particuJarly to III Oasa 

passengen, so as to ensure that the passen-
gen get the requisite comfort and amenity 
in station premises and in trains. 

PaD CaldvatiOli 

931. Shri ShlvaIualJappa • Will the 
Minister of Food aDd Agricultare be 
pleased to state: 

(.) whether it is. a ,fact that ~ 
relating to Pan culnvanan were exammed 
by the Indian Council of Agricultural 
Research Horticultural Committee in 

New Delhi on 25th October, 1956; 

(b) if so, the StateS where Pan cultiva-
tion is going on at present; 

(c) the total acreage of this cultivation 
at present; and 

(d) the features of improvement 
schemes of this cultivation, if any ? 

The MiaJater of Apiculture (Dr. 
P. S. De8hmuJEh) : (a> Yes, schemes 
for research ptm cultivation received 

from V.P., Madras and Madhya Prade&!I 
were considered by the Horticulture COIIIDUt-

tee in October, 1956 . 
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(b) Pan is grown in most of the States 
ill India. 

(c) No statistical data are avaiJable. 

(d) The main items of work in the 
schemes received from the various States 
are to evolve better varieties of pan and 
to find out effective control measures for 
p diseases. 

~ Shope ill Kerala 

'32. Sbrl VelayudhaD : Will the 
Minister of Food IUld Apiculture be 
pleased to state: 

(a) the 'number of wholesale and 
retail shops for the sale of foodgrains 
opened 80 far in Kerala State; and 

• (b) the number of food godowns 
in the State ? 

The MlDister oC Agriculture (Dr. 
P. S. Deshmakh) : Ca) Wholesale 

Shops 

Retail Shops 

Cb) 41 of which 19 are Central Govern-
ment godowns, and the rest are Stare 
Government godowns. 

Cold Sm...... PIIUlt ill Kerala State 

933. Sbrl A. It. GopalIm : Will the 
Minisrer of Food IUld Agricu1tare be 
pleased to state: 

Ca) whether there is any scheme to 
establisb a Cold Storage Plant in Kerala 
State; 

and Cb) if so, the location of the plant; 

Cc) when the plant will be started 
and whether it will be in private or public 
ICCtor ? 

The MiDlater oC Apiculture (Dr. 
P. S. Deshmakh) : Ca) Yes. Sa plants 
are proposed to be erected. 

(b) At Vizhinjom, Kayamkulant, Erna-
kulam, Kottayam, Trichur and QuiJon. 

(cl The plants at Vizhinjom, Kayam-
~ Elnakulam and Quilon win be started 
m 1956-57, that at Kottayam in 1958-59 
and the one .at Trichur in 1959-60. AU 
tbe Plants will be in the public sector. 

Uahthouae-aaaembly for PerotaD 
b1IUlcl 

934-Shri GacJUiiIpDa Gowcl : Will' 
the Minister of Traasport be pleased 
to state: 

Ca) whether it is a fact that a lighthouse 
assembly for the island of Perotan in 
Bombay has been manufactured by a 
British Firm; 

(b) if so, the total cost thereof; and 

(c) the main features of the IighthOUBe-' 
assembly? 

The Deputy MlDister of Rallwaya· 
IUld TrIUl!lpOrt CShri AJqe8aD) : (a> 
Yes. The equipment has been manufac-
tured by Messrs. Stone Chance Ltd., 
Crowley, Sussex, U.K. under an order' 
placed by the Director General, India 
Store Department, London. 

(b) Rs. 2,I7.,000/-. 

Cc) The main features of the equip'-
mcnt arc : 

(I) Size of ~  order large 500' 
m/m focal length. 

(2) Type of Pedestal-Mercury Float. 

(3) IUuminant-S5 m/m petroleum' 
vapouf autoform 
mantle burner. 

(4) Optic Rotation-Weight driven cIo--
ckwork mechanism. 

(5) Lantem-8'-9' 3/4" dis. 

(6) Optical Per-
fortIUlllCC-(i) Stationary beam, 

intensity 8,83,000 
candelas. 

(il) Duration of lIasb 
0'35 of a sec. 

(ill) Effective or appa-
rent beam inten--
lity 4,95,000 
candelas. 

(iv) Range of visibility 
16 miles with an 
atmospheric trans-
miSlion factor of' 
0'6. , 

Naraearaopct Station 

935. Shri c. R. Chowclary: WiW 
the Minister of RanWaYs be pI, ased to 
state whether fans will be provided 
at Narasaopet Sla:ion in the lOOT:>S where 
the station staff works and on the plat--
form? 



Written AmtDe."s 14 DECEMBER 1956 Written AnBWf!1'8 

The Deputy Mhaieter of Railways 
.and Transport (Shri Alage88D): There 
· are as yet no proposals to provide fans 
in Nsrasaraopet station. . 

EntertaiDmCllt Ameal.tiea in Napr-
jana.agar Project Areas 

936. 8hri C. R. Chowclhry: Will 
·the Minis .er of Irrigation and Power 
'be pleased to state: 

(a) whether any entertainment ame-
nities are provided for workers off duty, 
at ·the Nagarjunasagar dam site and work 

,areas of this project; 

(b) if not, the reasons therefor; and 

(c) how far the Bharat Sewak Samaj 
work is encouraged by the Nagarjuna-
sagar Project Board and if so, with what 
:results? 

The Depnty Minister of Plalming 
·(Shrl S. N. Mishra) : (a) and (b). The 
question of provi1ing some entertainment 

· amenities like a Cinema Hall, Radio and 
Recorded music etc. is receiving attention 

· of the Project authorities. 

(c) At present, earthwork costing 
· about Rs. 20 lakhs is proposed to be 
entrusted to Bharat Sewak Samaj. A 
portion of this work, costing Rs. 11.3 
lakhs on the left Bank Canal has already 
.been allotted to them and started. 

The following facilities would be 
provided to the Bharat Sewak Samaj: 

(1) Water supply, sanitation and 
medical arrangements would be made. 

(2) Advances would be paid by the 
Project authorities upto 25 % of the 
season's work. 

(3) No seCtlrity or earnest money 
would be taken. 

(4) The bulk of the advances would 
,be repaid at tbe end of the working season. 

Fair Price Shops in NagarjlUUUlagar 
Project Area. 

937. Shri C. R. Chowdary: Will 
·the Minister of Irrigation and Power 
.be pleased to state whether the authorities 
have taken steps to open fair price shops 
in view of spiral rise in the pnce of food-
stuffs, in the area thereby ensuring un-

. failing supply at fair price of foo:l-stulIs 
·etc. to the workers at the Nagarjunasagar 
project areas? 

The Depaty Minister of P111D11iD& 
·(8hri S. N. Miahra): Yes: at the instance 
of the Nagarjunasagar Control Board the 
Collector of N algonda is taking steps 

7(0 op!n fair price shops in the project 
.Jll'ea. 

rTbakur Jugal KiUore SiDJuu 
938., Shri Deogam: 

L Shri Kamatb: 

Will the Minister of Commuuity 
DeveloplDCDt be pleased to refer to 
the reply given to Unstarred Question 
No. 1332 on the 5th September, 195' 
and state: 

(a) which of the recommendations 
of Development Commissioners' Con-
ference have so far been implemented; 
and 

(b) which of the recommendation. 
have not yet been implemented so far; 
and 

(c) if so, the reasons therefor? 

The MiDister of Community De-
velopmClltlShri S. K. Dey): (a) to (c). 
Recommendations of the last Development 
Commissioners' Conference relating to 
the State Governments are under imple-
mentation in the States.' Compliance 
reports have been called from the States. 
So far, only two States have sent their 
reports. All the recommendations of the 
last Development Commissioners' Con-
ferene;: relating to the Central Government 
with the exception of five regarding (i) 
training of instructors in Khadi work, 
ell) programme for tribal areas, (iii) ex-
amination of the teaching methods and 
techniques of training, (iv) refresher courses 
for V.L.Ws etc. and (v) revision of the 
records for village level workers, have been 
implemented. Action for the implemen-
tation of recommendations regarding the 
above five items is in plogress. 

Reaettiement of LBDdle.. Workers in 
Bihar 

939. Shri M. lolamuddin: Will the 
Minister of Food and Agriculture be 
pleased to refer to the reply given to 
Starred Question No. 1442 on the 2.Sth 
Augost, 1956 and state: 

(a) whether the scheme for resettline 
landless workers in Bihar has since been 
received by the Central Government; 
and 

(b) the amount of grants and loans 
sanctioned to the State of Bihar for the 
purpose during 19S6-S7? 

The Minister of Agrieulture (Dr. 
P. S. Desbmukh): (a) No scheme baa 
yet been received from Bihar Government. 
A request for financial assistance of 
Rs. 1 crore was received from the Bihar 
Bhoodan Cemmittee for resettlement of 
landless workers on oge lakh acres of 
bhoodan land •. 
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(b) The question is under considera-
tion. 

Reaamiag of "Audh-Tirhut Mall" 

, .... Shri M. blamuddhu Will the 
Minister of RaU_ys be pleased to 
state whether Government purpose 
-:to designate the direct train s:rvice between 
.Kanpur and Siliguri, recently introduced, 
as the "Darjeeling Mail" instead of "Audh-
Tirhut Mail"? 

The Deputy MiDl.ster of Rillway. 
.... d Traasport (Shri Alagesan) : No. 

New Express Train betwee. 
Allahabad aad SiUpri 

941. Shri M. IslamuddJn: Will the 
.Minister of Rail_ys be pleased to 
state: 

Cal whether Government propose to 
introduce a new express train service 
·between Allahabad and Siliguri for the 
.""nveni.nce of passengers of Allahabad, 
Banaras, GlZipur and Chapra and designate 
oit as "Darjeeling Express"; and 

Cb) if so, the detaHs thereof? 

The Deputy Minister of Ran_,. 
,alld Transport CShri Alagesan)l Ca> 
No. 

(b) ~  not arise. 

Ranway Employees Working Boura 

942. Shri Velayndhaa: Will the M.inia-
'ter of Ranways be pleased to state: 

(a) whether any flir job analysis was 
,conducted for the categories of Goods, 
Booking and Parcel Clerks; 

(b) whether it is • fact that these cate· 
;gories of staff are still working under heavy 
pre3sure and volume of work and they are 
working upon 10 hours instead of 8f hours; 
.and 

(c) wh!ther it is also a fact that no 
lunch time interval i. given to these emp-
Joy!e. an;! if not, the reason therefor? 

The Deputy Minister oC Ranways 
.... d Transport (Shri A!agesan): (a) 
Y<s. 

(b) Generally the staff work for 8 to 8. hours or IZ hours according to clas.i-
:1iclltion as 'Continuous' or 'Essentially 

. ~ resp:!ctively. 

(c) No lunch time interval is provided 
in the r .)sters., which are made in COD-
!formity with the Hours of Employment 
Reaulations. 

Goodo, Booking and Parcel Clerks 
in Railway. 

'41. Shri Velayndbaa: Will the 
Minister of Railwayo be pleased to state: 

Ca) whether a large number of tem-
p"'!'3ry aTld ~ 1" cost,,; He Yacant 
in the citegories of Goods. Booking and 
Parcel Clerks; and 

Cb) whether it is a fact that leave reserve 
staff i, utilised against these vacancies 
with the result that the employees are 
denied leave due to them? 

Tbe Deputy Miniater of Railway. 
and Transport (Sbri Alagesan): Ca) No. 

(b) ~  R '",rves are occasionally 
utilised in working posts but leave is not 
normally denied to staff on this score. 

Holidays for Ranway Stalf 

944. Sbri Velayudhan: Will the 
Minister of Ranways be pleased to state 
whether it is a fact that the Goods, Booking 
and Parcel Clerks are not given Guetted 
Holidays or any compensation in lieu 
thereof? 

The D.puty Minister of Railways 
and Transport (Shri Alagesan): Yes. 

Passenger Amenities on S.E. 
Railway 

94S. Sbri SllDganua: Will the Minis-
ter of Railways be pleased to state: 

(a) w ~ " w ~  have made 
any provisions for improvements at the 
Stations on the South E"tern Railway 
during the Second Five Year Plan in the 
ma':teI of amenities such as provision af 
'tails. platform benches, sanitized urinals 
and lauiI'es; and 

(b) if so, to what extent? 

Tbe Deputy Minister of Railway • 
and Transport (Shri A1agesan): (a) 
and (b). The South Eastern Railway has 
been allotted a tOtal sum of Rs. 2' 02 
CyaTeS for expenditure during the Second 
Five Year Plan Period on Passenger Ame-
nities on the Railway. such as. provision 
of stalls, platform benches, sanitized 
urinals and latrines. etc., The individual 
wor ks w ill be sanctioned in consultation 
with the Passengers' Amenities Com-
mittee according to the relative urgency 
of the requilements of each station. 
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Lightillg of Statiolls ill Malabar 

946. Sbri A. K. Gopalan: Will the 
Minister of Railways be pleased to state: 

(a) wh!ther it is a fact that complaint! 
of imuffi:ie:1! power for lighting at main 
railway Stations in Malabar (.Kerala State) 
have been received by Government; and 

(b) if so. action taken on the com-
plaints? 

The Deputy Minister of Railway. 
alld Trallsport (Sbri AlaIHaIl): (a) 
Yes, a few complaints have been received. 

(b) In each case, nece .. ary action has 
been taken to improve lighting. 

Port at Ezbimalai 

947. Shri A. K. Gopalall: Will the 
Minister of Tr .... port be pleased to 
state: 

(a) whether Government are aware 
of the existence of a naturd harbour a 
Ezhimalai beyond Cannanore in Malabar 
Distdct of Kerala State; and 

(b) if so, whether Government pro-
pose to develop this port during the Second 
Plan period or thereafrer? 

The Deputy MJaister of Rall"ay. 
... d Tranlport (Shri Alale .... ): (a) 
L'ld (b). The devdopment of minor POrts 
is primarily the respon.ibilityofthe 
State Governments. The Government 
of Kerala have reported that there is no 
natural harbour at Ezhimalai and that they 
have under consideration no proposal 
for its development. 

Mall Train. Stoppage atPalltalaylni 

9411. Sbri A. K. Gopalall: Will the 
Minister of RaIl"a,. be pleased to 
_e: 

(a) whether representations were 
received u:ging stoppage of mail trains 
at Pantalayini Railway Station on Southern 
Railway; and 

(b) if so. decision of Government in 
the matter? 

The Deputy Millister of Railway. 
... d Tr .... port (Sbri Alale .... ): (a) 
Yes. 

(b), Th"e is no traffi,C justification fOT 
prOViding a halt of Express trair.. at this 
station. 

Medical Persollllel ill Railways . 

949, Shri Sadban Gupta: Will the 
Minister of Railways be pleased to state: 

(a) whether the age of retirement of 
medical personnel in Railways will be 

extended from 55 years to 60 ye ars ~ 
and' 

(b) if so, when? 

The Deputy MiIllster of Rail"a",.. 
... d Transport CShri AlaleaaD): Ca, 
No. 

Cb) Does not arise. 

Drup Act 

• !ISo. Shrimati Jayaabri: Will the' 
Minister of Health be pleased to .IIte' 
whether there is any proposal from any 
State for amending the Drugs Act, [940?' 

The Deputy MiIliater of Health 
(Shrimati Chandraaekhar): Propo .. ~. 
for amendment of the Act have been 
received from the Governments of Madras. 
and Bombay as indicated below:-

Btmlbay: 

The State Government have suggested 
thet Section 2.2. of the Drugs Act, [940' 
ma" be amended for empowering the 
Drugs Inspectors to ,seize records, cartons, 
blocks etc. and to seal the premises where 
there is reason to believe that manufacture-
of spurious drugs etc. i. carried out . 

Madras: 

([) The State Government have sugges-
ted that Section 31 of the Drugs Act,. 
1940, should be amended for providing 
for ocmfiscation of drugs, in case they are 
established to be sub-standard, irrespective 
of the fact whether the dealer who has, 
atocked the drug is punished or acquined.. 

(2.) The State Government have pro-· 
posed thet the certificate of the Govern-' 
ment Analysts of the States may rIOt 

be superceded by the certificate issued' 
by the Director, Central Drugs Labora-
tory, but may be taken up as evidence on 
the defence side and that the correctness-
of the certificates could be considered by' 
the Court on equal basis without invidious· 
distinction to enable a decision being taken 
on the case on its merit. The proposal! 
involves amendmeat of Section 2.5(4)' 
of the Drugs Act, 1940 . 

RaIlway CateriJ1l 

!lSI. Sbri S"'pIlIla: Will the Mini&-, 
ter of RaIlwaY" be pleased to state: 

(a) whether it is a fact that the rate' 
of licence fee for running restaurants and· 
tea stall. is exhorbitant at the Stations. 
on the Waltair-Raipur Railways line m· 
the South Eastern Railway zone; 

(b) if so, the criterion adopted f<>r. 
fixing the licence fee; 
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(c) the reasons for non-existenee of 
a restaurant or tea stall at the important 
station like Seethanagaram; and 

(d) whether any demand for it has 
been received by Government? 

The Deputy ·MlDister of Railways 
aDd Transport (Shri A1agesan): 
(a) No. 

(b) The licence fees have been fixed, 
taking into account generally the impor-
tance of the station, the density of traffic 
and the number of trains halting at the 
station. 

( c) There is no justification 
Restaurant at Seethanagaram; 
of 1.'1e 2 Up and 2 Down trains 
Seethanagaram arrive there at 
time. 

for a 
none 
serving 
meal-

There is a Tea-Stall at Seethana.,..ram. 
which is, however, vacant since· April 
1956 as a suitable contractor has not been 
forthcoming to run it, despite applications 
having been invited on two occasions. 

Applications have again been invited 
for the third time. 

(d) No. 

N.E.S. Block at Gudari (Oriaaa) 

952. Shri Sangamaa': Will the 
Minister of Community Development 
be pleased to state: 

(a) whether the work for the National 
Extension Service Block at Gudari in 
the Koraput District (Orissa) has been 
stopped on account of the proposed 
Vamsadhara River project; 

(b) if so, whether there is any pro-
posal to transfer it somewhere in the 
District; and 

(c) the location of new place? 

The Minister of Community De-
velopment (Shri S. K. Dey): (a) No. 

(b) and (c). Do not arise. 

Sonepur Fair 

953. Thakur Jugal Kishore SbIha: 
Will the Minister of Railways be pleased 
to state: 

(a) the passenger traffic of Sonepur 
Fair of this year and the previous two 
years on North-Eastern Railway; and 

(b) the general arrangement made 
on behalf of the Railways during this 
year and last two years with special 
reference to the passenger amenities? 

The Deputy Minister of Railwa,.. 
aDd Transport (Shri Alagesan): (a) 
and (b). A statement is laid on the Table 

of the House [S" Appendix IV, annexure 
No. 88). 

Late Startlac of Traias at Katlhar 
J_ction 

~ Shri M. Is1amuddin: Will the 
Minuter of Railways be pleued to 
state: 

(a) whether some of the trains ori-
ginating from Katihar Junction start late 
by hours; and 

(b) if so, the action being taken by 
Govc:mment. against such irregularity in 
runmng trams? 

The Deputy MlDlster of Rallways 
aDd Tran8port(Shri AlqeSBll): (a) 
Yes. 

(b) Vigorous drives have been instituted 
to improve the puctuality pErformance of 
passenger trains concerned. A senior scale 
officer is being posted at Kadhar Station 
with a view to improving all passenger 
amenities, including the punctual running 
of trains. 
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Dismantled RaHway Lines 

961. Shri KaJro1kar: Will the Minis-
ler of RaHways be pleased to state: 

(a) the number of railway lines dis-
mantled during the last eight years; and 

Cb) the reasons which led to such 
dismantling in each!'case? 

The Deputy MinIster of Railway. 
and Transport (Shrl Alageaan): Ca) 
No railway lines open to public traffic have 
been dismantled during the last 8 years. 

Cb) Does not arise. 

Grant Road :Station 

96z. Shri KaJrolkar: Will the Minis-
ter of RaUways be pleased to state: 

Ca) whether Government are aware 
that the Grant Road Station of the Western 
~ 1w  situated in the heart of Bombay 
City has bow become old and is unable 
'to cope adequately and expeditiously with 
the large passenger traffic using the station; 

Cb) whether Government have received 
any complaints that great inconvenience 
and delay is caused to passengers on account 
of ~  narrow exits and lack of adequate 
wamng rooms and other facilities for 
passengers; and 

(c) whether Government have under 
consideration any scheme for modernising 
the station? 

The Deputy MinIster of RaHways 
and Transport CShri Alageaan): (a) No. 

(b) No. In June 1955, there was a 
complaint regarding incovenience caused 
by not. keeping. open simultaneously two 
tum-sules prOVIded at the station on the 
down platform. This was immediately 
set right by making arrangements to keep 
both the turn-stiles open. . 

. (c) No. The position will be examined 
S ~ ~  other stations to consider the 
feaSIbility and desirability of remodelling 
the stations in due course. 

MI .... use of Alarm Chain. on Railways 

963 {Sardar Iqbal Sinah: 
• Sardar Akarpurl: 

Will the Minister of Railways be 
pleased to state the number of persons 

~  for. wrong pulling of chains 
on dIfferent RaIlways, durin, the currrent 
year so far, Zone wise ? . 

The Deputy MinIster of Kalways 
and TrBllSport (Shri Alagesan): 

Number of persons 
prosecuted for wrong 

Railway pulling of alarm chain 
during the period 
January 1956 to 

Central . 
North-Eastern 
Northern . 
South-East< rn 
Eastern 
Western 
Southern 

Paaaenger 

September, 1956. 

57 
5Z 
43 
71 
157 
24 
102 

Amenities 

964. Shri Bhceka Bhal: Will the· 
Minister of Railways be pleased to 
,state: 

(a) whether Government have received 
any representations to change the present 
European type of commodes in passenger 
compartments to Indian type of latrines; 
and 
(b) if so, the action taken thereon? 

The Deputy MinIster of Railways 
and TransporttllShri Alagesan): Ca) 
Yes. 

(b) Some of the coaches are already 
fitted with commode-cvm-pan type latrines. 
The introduction of an improved design 
of commode-c.m-pan type iatrines is 
under active consideration. 

Morn-Tankara Railway Line 

965. Dr. J. N. Parekh: Will the 
MInister of Railways be pleased to 
state: 

Ca) whether any memoranda or re-
quests have been received from the public 
Tankara-in Saurashtra (Western Railway) 
to convert and improve the existing narrow 
gauge line between Morvi and Tankara 
into metre-gauge line and extending the 
same upto Rajkot; and 

(b) if so, the reaction of Government 
thereto 

The Deputy Minister of Railways 
and Transport CShri Alagesan): (al 
Yes. . 

{b) the proposal is not financially 
jusufied. There is a very keen road com-
petition which carries most of the traffic 
offering. 

Road Accidents 

966. Shri Hem Ra,: Will the Minis-
ter of Transport be pleased to state: 

(a) whether it is a fact that a series 
of motor accidents have occurred OD the 
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Hill R"ads of Himachal Pradesh during 
1956; and 

(b) if so, the number of lives lost 
and number of persons injured? 

The Deputy Minlater of Railways 
sad Traaaport (Shri Alageaan): (a) 
Yes, Sir. 

Cb) So far as the vehicles of the Hima-
chal State Transport are concerned, the 
information is as follows:-

(i) Lives lost. • 29 
(ii) Persons injured . 87 

Information regarding privately owned 
vehicles is being collected and will be 
placed on the Table of the Lok Sabha in 
due course. 

Lakshmipur Balt Station 

967. Shri H. N. MDkerjee: Will the 
Minister of Railways be pleased to 
state: 

(a) whether final approval has been 
,iven to the converSlJlj of Lak'hnu-
pur Halt, E,stern Railway, into a flag 
station; and 

(b) if so, when Astruction ~  the 
said flag station is scheduled to begin? 

The Deputy MiRister of Railways 
aDd TrlldlBPOr1: (Shri Alqeaaa): (a) 
Yes. 

(b) Provision has been made for this 
work in the Works Programme for 
1957-58. 

Railway Board 

!j68. Shri Bheeka Bhai: Will the 
Minister of Railways be pleased to 
state: 

(a) the total strength of clas. III 
staff in Railway Board's Office durin, 
pre-independence period; and 

(b) how docs it compare with that 
of post independence period? 

The Deputy MInister or Railways 
aad Transport (Shri Alagesaa): (a) 
560 (on 31-7-47)· 

(b) IOU (on 30-I1-56). 

BUaspur Loco 8Ild Carriqe Shed 

"'" Shri Bheeka Bhai: Will the 
Minister of Railways be pleased to 
state: 

(a) the numbct of class IV ~  
appointed in the Loco and CarriaJ.e 
Shed, Bi1aspur in South-Eastern Rail-
way during the years 1954, 1955, Ed 
1956 so far; and 

(b) the percentage of Scheduled 
Castes and Scheduled Tribes staff 
appointed amongst them? 

The Deputy MiDister of Railways 
8Ild Transport (Shri Alagesan): (a) and 
(b). A statement is laid on the Table of 
the House. [See Appendix IV, annexure 
No. 891 
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Ranipat Railway Station 

971 fShri N. R. MlIIIiswamy: 
• L Shri Ramachandra Reddi: 

Will the Minister of RaUwaya be 
pleased to state: 

(a) what steps have so for been 
taken to bring Ranipat Railway Sta· 

tion on to the main line between 
Madras and Bangalore; and 

(b) whether there was a proposal 
to do so as late as 1930? 

The Deputy MJnist.er of RaUways 
and Transport (Shri AIagesaD.): (a) 
The proposal was examined by the Sou-
thern Railway but was found not finan-
cially justified. 

(b) The proposal has been oonsidered 
from time to time since 1934. 
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LOK SABMA DEBATES

(Part II—̂ Proceedings other than Questions and Answers)
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LOK SABHA 

Friday, 14th December, 1956

The Lok Sabha met at Eleven of the 
Clock.

[Mr. Speaker in the Chair.] 

QUESTiONS AND ANSWERS 

(See Part I)

12 hrs.

BUSINESS OF THE HOUSE

Shri Gadiil (Poona Central):  May
I raise one question?  I want to know 
when the 2i hour  discussion  about 
the grievances of the Insurance Cor
poration employees will be taken up.

Shri N. C. Chatterjec  (Hooghly); 
You may remember  that  a promise 
was given that such a debate will take 
place.

Mr. Speaker: We will lind out.

Shri Sadhan Gupta (Calcutta South
East):  I have given  notice  of that
among  others  for discussion.  You 
know that last session....

Mr. Speaker: Let the hon. Minister 
be present here.  He is not here now.

An Hon. Member: He is there now.

Shri GadgU:  Our anxiety  is that
some time must" be foimd out for this 
debate before we adjourn because  it 
is the first  nationahsed  venture  of 
the  kind and we  are  anxious that 
nothing should be done so as to pre
judice this major issue.  That is the 
reason why many of us are anxious to 
have some discussion  over this.

2950

The Minister  Finani*« and Ircm̂ 
and St̂l (Shri T. T. Krishnamachari):
I am in  the  Chair’s hands.  If the 
Chair wants me to be present at any 
time, my services are at the Chair’s 
disposal.  But there is only one fact.
I suppose hon. Members will speak and 
I shall be certainly prepared to listen 
to the debate.  Whether I am able to 
contribute to the debate will depend 
on the circumstances.

Mr. Speaker:  Hon. Members are
aware that the hon. Minister of Par
liamentary Affairs said that certainly 
some time will be provided for it  in 
the coming week, and I will certainly 
put it down some day next week.

Shri T. T. Kriahnamachari:  It was
mentioned to me  just this  rooming 
whether on the 17th the time 5-30 to 
7-30 would suit me—I do not  know 
how it  emanated.  So far as  I am 
concerned, any time will suit me.

Mr. Speaker:  Let us  keep it on
Monday, but I wiU find out if it can 
be on Monday.  I shall consult  the 
hon. Minister of Parliamentary AtTairs 
also about it.

MESSAGES FROM RAJYA SABHA

Secretary:  Sir, I have to report the
following messages received from the 
Secretary of"̂ Rajya Sabha :—

(i) “In accordance %ith the pro
visions  of  rule  125  of 
the Rules  of  Procedure end 
Conduct of  Business  in the 
Rajya Sabha, I am directed to 
inform the Lok Sabaha  that 
ttie lUJya Sabha. at  its sit
ting held on the 12th Decem
ber, 1956, agreed without any



2951 Petition re. SadhiLs 14 Dl̂ £MB£R 19S6 
and Sanyasis (Regis
tration and Licens

ing) Bill 
[Secretary]

amendment  to  the  Motor
Vehicles  (Amendment)  Bill,
1956, which was  passed  by 
the  Lok Sabha  at its sitting 
held  on the  2dth November,
1956”

(ii) “In accordance  with the pro
visions of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed  to  enclose a 
copy  of  the  Press Council 
Bill,  1956,  which  has been 
passed by the  Rajya Sabha 
at its sitting held on the 11th 
December, 1956.”

Territorial Councils 
Bill

29$i

Petition Numbc of District  State
No. Signatories or tov-n

78 I Tirunel-  Madras
vcli District

ESTIMATES COMMITTEE 

THiRTY-FouirrH Report

ifto ifto :

i I

PRESS COUNCIL BILL

SecreUry:  Sir,  I  lay  the Press
CoimcU Bill, 1956, as passed by Rajya 
Sabha, on the Table erf the House.

PETITION RE, SADHUS AND SAN
YASIS  <REGISTRATION  AND 

LICENSING) BILL

Ŝ etary:  Sir, under rule 17̂ of
the Rules of Procedure and  Conduct 
of Business in L<* Sabha, I have to 
report that a petition as per statement 
laid on the Table has been received in 
respect  of the  Sadhus and Sanyasis 
(Registration  and  Licensing)  Bill,
1956,  which was introduced by  Shri 
Radha Raman, MP. in the House  on 
the 27th July, 1956.

STATEMENT

Petition in respect  of the  Sadhus 
and Sanyaŝ (Registration and Licens* 
ing) Bill, 1956, which was inroduced 
by Shri Radha Raman,  M. P., in the 
House on the 27th July, 1956..

KERALA  STATE  LEGISLATURE 
(DELEGATION  OF  POWERS) 

BILL*

The  Minister  ol  l&ome  Affairs 
(Pandit G. B. Pant): I beg to move 
for leave to introdupe a Bill to confer 
on the President the  power of the 
Legislature of the State of Kerala to 
make laws.

Bir. Speak̂:  The question is:

"That leave be granted to intro
duce a Bill to confer on the Presi
dent the power of the Legislature 
of the State of Kerala to make, 
laws.”

The motion was adopted.

Pandit G. B. Fast: I introduce the 
Bill.

TERRIAORIAL  COUNCILS  BILL**

The  Minister  of  Home  Affairs 
(Pandit G. B. Pant): May I request
you, Sir, to take up item No. 10, which' 
relate to the inroduction of another 
Bill also?

•Published in the Gazette of India Extraordinary Part Il-Section 2, dated, 
14th December, 1956, pp. 1113-15.

•*Published in the Gazette of India Extraordinary  Part  Il-Section  2, 
dated, 14th December, 1956, pp. 1120-46.
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Bfr. Speaker:  Yes.

Pandit G. B. Pant:  I beg to move
for leave to introduce a Bill to pro
vide  for  the  establishment of Ter
ritorial Coxmcils in certain Union ter
ritories.

Mr. Speaker:  The question is:

“That leave be granted to intro
duce a Bill to provide for the esta
blishment of Territorial Councils 
In certain Union territories.”

The motion was adopted.

Pandit G. B. Pant: I* introduce the 
Bill.

UNION DUllJCS OF EXCISE (DISTRI
BUTION) AMENDMENT BILL**

The Minister  of Finance  and Iron 
and Steel (Shri T. T. Krishnamachari):
I beg to move for leave to introduce a 
Bill to  amend the  Union Duties of 
Excise (Distribîtion) Act. 1953.

If I may say so, this is not a taxa
tion measure; it is merely intended to 
implement  the  recommendations  of 
the Finance Commission.

Mr. Speaser:  The question is:

“That leave be granted to intro
duce a Bill  to amend the  Union 
Duties  of  Excise (Distribution) 
Act, 195r.

The motion was adopted.

Shri T, T. Krishaamachari: I ••♦in
troduce the Bill.

ADOPTIONS AND MAINTEN
ANCE BILL—Concld.

Mr. Speaker:  The House will now
take up further c<Mislderation of  Ibe

following motion moved by Shri H. V, 
Pataskar on the 13th December, 1950:

“That the Bill  to  amend and 
codify the law  relating to adop
tions  and  maintenance  among 
Hindus, as passed by Rajya Sabha, 
be taken into consideration.”

As many as 6 hours* time was allot
ted originally,  and the  time so far 
taken is 3 hours 45 minutes.  There
fore  there  remains a  balsuice  of 2 
hours 15 minutes.  Yesterday  at the 

request of the House, it appears  the 
hon. Deputy-Speaker said that the time 
will be eartended  by one more hour. 
Therefore,  we .have now  3 hours 15 
minutes  in  all.  At  3-30 p.m. the 
Private Members* Resuiations will be 
taken up.  Therefore, we will conclude 
this debate by 3-30 p.m.

How long  does the  hon. Minister 
want for reply?

The Mlnlsler  of
€iTll Aviation (Shil
about 20 minutes.

Mr. Speaker:  How much shall we
allot for clause-by-clause  cojasidera- 
tion stage?

Shri N. C. Chatterjee  (Hoô ): 
One hour will be quite enough.

Shri Tek Chand 
Two hours.  **

Mr. Speaker:  There are as many as 
55 amendments.

'):  Only

(Ambala—Simla);

They  areShri N. C. Chatterjee:
mostly duplication, Sir.

Mr, Speaker:  Let us put it at li

hours.

Sardar Hokam Singh (Kapurthala— 
Bhatinda):  Let it be U hours, and if 
we can save any time out of that, that 
time can be  utilised  and  Members 
may speak at the third reading stage.

•Introduced with the recommendatidh of the President. 

••Published in the Gazette of  India Extraordinary  Part 
da>d, 14th December, 1956, pp. 1116-19. ‘

•••Introduced with the recommendation of the President

n-Section  2,
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We have 3 hours 15Mr, Speaker
minutes.

Shri Tek Chand: May I with your 
kind permission say this?  Since I 
have given notice  of many  amend
ments, I would request that the time 
for the second reading may be extend
ed as it will be conducive to more cla
rification of the Bill.

Mr. Speak<?r. We have 3 hours 15 
minutes and we should concli«ie this 
Bill by 3-30 p.m. Let us have  one 
and quarter hours for the general dis
cussion, in addition to the time that will 
be allotted to the hon. Minister  for 
reply, that is, about half an hour, and 
thoai 1| hours lot the other stages of 
the Bill.

Shri N. C.  Chatterjee: When  the
announcement was made the other day 
that the hon. Minister, Shri Pataskar, 
had been appointed Minister also  in 
charge of Civil Aviation, we thought 
that the Hindus would be spared any 
more instalments of the portions of the 
Hindu Code, but we are disappointed. 
We thought  that he would be flying 
in the air and would take a broader 

vision of things.

The Minister of Railways and Trans
port (Shri Jagjlvan Ram): He will be 
going at a terrific speed.

Shri N. C. Chatterjee;  We  thouî  
he would not impose any more inflic
tions.  In fact, he has surpassed the 
achievements of the late Dr. Ambed- 
kar, whose death we were mourning- 
even he did not go to the  extent of 
having this kind of an Adoption Bill. 
It is a  revolution and, if I may say
so, it is not really necessary at  this 
stage.  I think  Pandit  Thakur Das
Bhargava and so  ̂other friends said 
yesterday that it is not opportune now. 
I agree with them. '

I find that the hon. Minister himself 
in the other House, the Rajya Sabha, 
had said— ^

“So with  the  passing  of this
Succession Act  which gives the
right of  succession  even  to a
daughter  and relations  to  the

limited  estate of women, adĉ-
tions are not likely to be as com
mon as they were before.**

Mahamahopadhyaya Kane,  one  of 
the authorities on Hindu Dharmashas- 
tras, is the author of The History of 
Dharmashastra, which is looked upon 
as a  masterpiece.  I  think he  has 
pointed out certain anomalies in  our 
law of adoption, especially in the con
flicting annotations and commentaries 
made by Nibandhkars.  There is cer
tainly difference between  the Bom
bay school and the Bengal school. There 
cannot be any adoption by the widow, 
and in the  South they  approximate 
more or less to the Bengal school and 
certainly there is difference between 
them and the Maharashtra school. In 
spite of that, there has been really not 
very much of uncertainty. I am again 
repeating my fundamental caveat that 
it is wrong for the  secular State  to 
single out the Hindus for this kind of 
measures. We honestly feel so.  If you 
really think that the adoption of boys 
and girls is necessary and desirable in 
the interest of society at large,  have 
a  uniform  civil code for all.  I am 
again  entering  my  protest  against 
this  kind of  communal legislation. 
You are going against your Constitu
tion  and  the  Directive JPrindples. 
Though they are not justiciable as the 
Fundamental Rights, still you solemn
ly enacted them for the purpose  of 
giving guidance to the Parliament and 
the State legislatures. It is not proper 
on the part of the Government which 
has been responsible for ushering  in 
that Constitution to enact this law in 
defiance of the  Directive Principles. 
They say that there shall be a uniform 
civil code for all the citizens of India. 
Have it for every  body.  As Maha
mahopadhyaya Kane himself has said, 
why run after the Hindus only?

You are making  an innovation of a 
fundamental  character  why  have 
this Hindu Adoption Law at all?  There 
has been no demand for this legislation 
for the  adoption of girls.  Prom the 
days  of  the  Vedas  and  Ataireya 
Brahmana  where  you  have 
got reference to Sunashepa*s adoption 
by  King Harischandra  till  today,
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nobody ever  heard of adoption  of 
girls.  Nobody  had ever  demanded 
this provision also.  There may be 
isolated customs here and there.

Mr. Speaker: Under the Iflhdu Law, 
the prostitutes can adopt daughters.

Shri  Raghimath Singii  (Banaras 
Distt.—Central): The Naiks also.

Shri N. C. Chatterjee:  I am think
ing of the general Hindu Society.

I have got Mayne’s book and also 
the Mulla’s book and also the great 
work of Shri Gopal Chandra Shastri.

Mr. Speaker: Adoption of daughters 
was held to be dangerous.

Shri N. C. Chatterjee: It has been
discouraged generally.

Pandit  Thaknr  Das  Bbargava
(Gurgaon): By many High Courts, it 
has been held to be illegal.

Mr. Speaker: For various reasons, 
such adoptions will lead to improper 
practices.

Shri N. C. Chatterjee: That is what 
I am pointing out.  It is neither neces
sary nor desirable.  It will not be a 
step in advance; it will  be a retro
grade step.  All that we know of this 
kind of adoption of girls is among the 
prostitutes class, it has been a black- 
spot in our society and the sooner it 
is eradicated it is better.  It is very 
undesirable and wherever that  sys
tem has been prevalent, it has been 
condemned by progressive society as 
well as by the High Courts.

I am not really taking my stand on 
technicality or  legality.  The  hon. 
Minister himself says this while  he 
induced this Parliament to pass the 
Succession Act.  It has introduced a 
very radical change.  It has to a large 
extent destroyed our coparcenary and 
has given right of succession even to 
a daughter.  The limited estate of the 
woman has gone.  Therefore, adop
tion is no longer necessary as he him
self says.  Except for the purpose of 
saying to the electorate  that they 
have completed the last instalment of 
the so-called Hindu Code, I  do not'

think there is any real  justification 
for this kind of a  measure  to  be 
introduced at this stage.  There is no 
necessity for this.  If you really think 
of secular India, you ought to have a 
codification for all citizens.  Do not 
have any scope for the play of differ
ing  customs  and  differing  usages. 
This will lead to  various  kinds  of 
troubles.  If the main object is uni
formity, at least for the entire Hindu 
conmiunity, then, do not allow  the 
continuance of conflicting customs and 
usages, some of which are imdesirable 
and very primitive in character.  If 
you allow the  customs  to  remain, 
what is the good of enacting the Hindu 
Code or the Hindu Adoption Law?

In this clause on adoption, you will 
find that a certain  innovation  had 
been made—clause 7:

“Any male Hindu  who  is  of 
sound mind and is not a  minor 
has the capacity to take a son or 
a daughter in adoption:

Provided that if he has a wife 
living he shall not adopt except 
with the consent of his wife un
less the. wife has completely and 
finally renounced the world or has 
ceased to be a Hindu or has been 
declared by a court of competent 
jurisdiction  to  be  of  imsoimd 
mind.......*’

I am asking this Parliament to con
sider whether it is really desirable to 
have a proviso  of  this  character. 
That may lead to many types of liti
gations, family disputes and all that.

Mr. Speaker:  I  am  not  able  to 
follow this.  Clause 8 says:

“Any female Hindu who—(a) is 
of sound mind, (b) is not a minor, 
and (c) is not  married,  or  if 
married, the marriage  has be«i 
dissolved or the husband h dead 
or has completely and finally re* 
nounced the world or has ceaseh 
to be a Hindu or has been declar
ed  by  a  court  of  comi>etent 
jurisdiction  to  be  of  imsound 
mind, has the capacity to take a 
son or daughter in adoption.”
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[Mr. Speaker]

That is, if the husband has become 
a Sanyasi or if he has ceased to be a 
Hindu, she can also take a person in 
adoption.

Shri Pataskar: The scheme of the 
Act is like this.  In clause 7,  which 
precedes clause 8, we say that a male 
Hindu can take a person in adoption. 
If he has a wife, he has to take the 
consent of the wife.  That is, clause 
7 deals with the capacity of a male 
Hindu to take in adoption.  Having 
made that provision there, we go over 
to the capacity of the female "Hindu 
to take in adoption.  Naturally, the 
wife, whose husband  is  living,  is 
excepted.  If she is married, she is 
the wife of somebody and she  can
not adopt luiless the  marriage  has 
been  dissolved.  Then,  she  is  no 
longer the wife.  So, it is only such 
women, of sound mind,  not minor, 
unmarried  and  if  married,  whose 
marriage had been dissolved or  the 
husband is dead  or  has  completely 
and finally renounced the  world  or 
has ceased to be a Hindu or has been 
declared by  a court  of  competent 
jurisdiction to be of unsound mind— 
it is only such women who can take 
in adoption.  So, clause 8 should be 
read with clause 7,  Then, I am sure 
that  without  much  argument  my 
lawyer friends will be able to grasp 
the point.

Shri N. C. Chatterjee:  We have
grasped it.  What the  hon. Minister 
wants us to enact is this.  If the hus
band is dead, a lady can adopt a boy 
or a girl.  Then, it is all right.  If he 
has  become  a sanyasi,  embraced 
Islam or Christianity, then also this 
power is given to women.  Under this 
law, a married lady, even when the 
husband is alive is entitled to adopt, 
provided  he has  embraced  a non- 
Hindu faith.

Sliri  Pataafcar:  Sometimes,  there 
is  a  family.  The  husband  has 
become  a  convert.  There  is  no 
son  in the  family.  Such  a  lady 
wants to adopt a child.  Her hû and

is not a Hindu.  She  is given  that 
right to adopt a son.

Speaker; He may have property.

Pandit Thaknr Das Bhargava: If a
widow can adopt, why cannot a mar
ried woman adopt?

Shri N. C. CJbatterJee; A widow can 
adopt and a married woman can adopt 
even when the husband is alive imder 
certain  conditions.  But  then,  why 
impose any condition at all? What I 
am pointing out is this.  A good deal 
of discussion was entered into in the 
other House and  there  is, I think, 
some force in  that.  Clause 7 of the 
Bill says as follows:

“Any male Hindu  who  is of 
soimd mind and not a minor has 
the capacity to take a son or a 
daughter in adoption:

Provided that if he has a wife 
living he shall not adopt except 
with the consent of his wife unless 
the wife has completely and finally 
renounced the world or has ceased 
to be a Hindu or has been declared 
by a court of competent jurisdic
tion to be of unsound mind”.

That may lead to great difficulties. 
I do not know what is in the mind of 
the framers of this clause.  It may 
be that they  are still  thinking  of 
Vasishta and what he said:

**Suktra sonita-sambha
Putra mata-pitri-nimikttaka*’

That means, both the father and the 
mother are equally entitled to join in 
that act or adoption.  They are trying 
to negative the very concept of adop
tion, and our religious concepts accord
ing to Vasishta. They want to make it 
in accordance with the secular scheme 
of things.  If that is so, leave it to the 
husband.  Of course, if the husband 
is taking any adoption, naturally he 
will consult his wife, but if you make 
it a condition precedent and put in a 
proviso like this, and then, say that 
it shall be dependent on the consent 
of the wife, certainly, there may be



19̂1  Hindu Adoptions  14 DECEMBER 1956 and Maintenance BiU 2962

difficulties created thereafter.  After 
the son is  taken in  adoption, some 
years later, something may happen 
in the family.  There may be disagre
ement between the father and  the 
adopted son amd there may be many 
difficulties created.  The provisions 
are illogical.

My grievance is  that  the  hon. 
Minister has not the courage of his 
conviction.  If he wants to secularise 
it, let him do it properly.  Clause 11 
prescribes “other conditions  for  a 
valid adoption*'.  There is a provision 
for giving and taking.  You know, 
Sir, the great case of Bala Gangadhar 
Tilak which is reported in 42 Indian 
Appeals. There was a lot of difficulty 
because  of Datta Homam  and  the 
actual giving and taking.  Those who 
practise  law  know  that  a  large 
amount of evidence has gone in both 
sides to find out whether there was 
an actual give and take.  I remem
ber that in one of the cases in the 
Calcutta High Court there were about 
40 witnesses.  It was a case of a Jain 
adoption.  They were almost evenly 
balanced and in one case it was said 
that there was no give  and  take. 
Both the parties were saying that the 
child was not actually seated on the 
lap of the adopting  mother.  This 
kind of litigation means that a lot of 
conflicting evidence is adduced.  A 
lot of perjury and a lot of difficulty 
are created unnescessarily.  If you 
want to cut at the root of it, do it 
properly.  All this giving and taking 
only comes from the big spiritual con
cept behind the adoption where,  in 
order to perpetuate the family and to 
relieve the man from the  blighting 
possibility of being consigned to the 
Pun naraka, Manu’s injunction is be
ing adopted and a boy is adopted in 
order to get the certainty of having 
Pindas  and oblations  offered  after 
the demise of the person concerned. 
If you disagree  on  that  spiritual 
aspect and if you are secularising it 
and making it mundane affair, why 
have  this  elaborate  provision  for 
giving and taking?  It  would  be 
much batter to accept Pandit Thakur 
Das Bhargavâs suggestion.  Have a

clear-cut provision for a  registered 
deed and be done with it.

Clause 16 deals with ‘Tresumption 
as to registered documents  relating 
to adoptions” and says:

‘̂ Whenever any document re
gister̂ uii&er any law  for  the 
time being in force is  produced 
before any court purporting to re
cord an adoption made  and  is 
signed by the person giving and 
the person taking the  child  in 
adoption, the court shall presimie 
that the adoption has been made 
in compliance with the provisions 
of this Act unless and until it is 
disproved.”

Therefore, it is a rebuttable  pre
sumption.  It is not  a.  conclusive 
presimiption.  So, there is the initial 
onus to be shifted, but that will lead 
only to the large number of witness
es called to show that the condition 
precedent which  is  prescribed  in 
clause 11 has not been complied with. 
It is illogical.  I am  appealing  for 
consistency in this  matter.  If  you 
have the courage, do away with the 
spiritual and religious aspects of it 
Cut out Datta Homam.  Cut out also 
this giving and taking business, and 
make this is a completely secular pro
vision.  Do it on the other  footing, 
namely, that there must be a register
ed deed in every case.

Generally, there is no adoption un
less there is some profit.  There is 
no adoption unless there is something 
to inherit.  Nobody will be willing to 
come forward to do that unless there 
is some hope or expectation of get
ting some proi>erty.  In such a case, 
a registered deed is nothing.  It is 
also not very expensive.  Make it a 
condition precedent that it should be 
done within a period of three months 
and be finished with it.

Therefore, my fundamental opposi
tion is to the provision for adoption 
of girls.  I say this is unheard of in 
Hindu society and ‘repugnant  to its 
basic notions.  However  much you 
may enact such pieces of legislation 
as the Hindu Marriage Act and other
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[Shri N. C. Chatterjee] 

laws, you have got to recognise that 
after the marriage the gotra will be 
transferred.  The girl is taken  into 
another family.  If you. take the girl 
who will be going into another family, 
she will have the right to inherit, and 
therefore, there will b4 transference 
of that daughter from the adopting 
family to the other family.  You are 
bringing in a boy who is being adopt
ed for the perpetuation of the family 
in which the adoption is made.

Pandit Thakor Das Bharirava: The
gotra is changed by marriage also.

Shri N. C. Chattcrjee: Yes. There
fore, the daughter who is  adopted 
will go out to another family and be
come an integral part of the spiritual, 
logical, canonical and  every  other 
aspect of another family.

Then there was a point. made  by 
Shri Tek Chand.  'niat is with regard 
to the question of disparity in  age. 
I am asking this Parliament to con
sider it seriously.  He said that if a 
girl of 15 was allowed to be adopted 
by a man who is 21 years senior to 
her, that is, if a man of 36 years 
adopts a girl of 15, 16 or 18, it is a 
very serious thing, and very undesir
able consequences may follow.  Per
mission to a male to adopt a daughter 
oû t not to be granted imder any 
circumstances, and in any event.  If 
you want to have disparity  in  age, 
then the disparity should  be made 
more effective.  However much we 
may legislate, there may be  abuses 
and there are boxmd to be abuses in 
such a case.  Therefore, if you want 
to accept our advice, cut away this 
provision with regard to the adoption 
of girls.  It would be well and good. 
But, if you are determined to sub
mit yourself to the appeals of some 
ladies and if you want to have such 
a provision to show to the world that 
you are progressive and  chivalrous 
enough, and if you want to show to 
the world that before you wjjid  up 
this Parliament, you are doing some
thing great and revolutionary, then, 
have it, but make this disparity in 
age really effective.  Otherwise, many

undesirable and sinister things may 
happen.

Mr. Speaker: What is the safeguard
against girls being sold away to some 
women for various  bad  purposes? 
Even if a woman should adopt a girl, 
the woman should be 21, and there is 
no difference so far as any misbeha
viour that may take place is concer
ned, as between them.  It may be that 
she may purchase a girl and use her 
for bad purposes.

Shri N. C. Chatterjee: Many things 
may happen.  The only question is, 
you are having a disparity or differ
ence in age for a particular purpose 
and the  purpose  is  this.  Taking 
human nature as it  is  and  taking 
society as it is, if you allow a boy of 
22 to adopt a girl of 15, it  will  be 
very undesirable.  It will not be safe 
in the interests of society.  There
fore, there should be  some  check. 
The only thing that I am asking tliis 
Parliament to remember is this.

Mr. Speaker: If a  man  wants   ̂
give away anything to anybody, the 
man or woman can make a gift of the 
girl.  There is no question of cere
mony or obsequies being  performed 
as in the case of a son who must io 
it for the  adoptive  father.  What
ever one intends to give can be given.

Shri N. C. Chatterjee:  Everything 
can be done.  What I  am  pointing 
out is this.  First of all, there is the 
adoption of girls.  Secondly, if you 
want  to  have  adoption  of  girls, 
should there be some difference in 
age between the adopted girl and the 
person who adopts her?  The  Bill 
proceeds on that footing.  Thirdly, I 
am only pointing out that if you have 
got some disparity, that should be the 
effective period?

An Hon. Member: 51 and 36.

Mr. Speaker:  The man is alwayg
young;  the  woman  becomes  oli 
After 50 a woman is old, but even at 
65 a man is young.

Shri N, C. Chatterjee:  A  woman 
becomes a lady after 60.
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Shri  Raffhavaohari  (Penukonda): 
Jn these days of contraceptives, why 
bother about these things.

Shri N. C. Chatterjee:  I am only 
pointing out to this Parliament what 
should be done in such a case.

Then with regard to the mainten
ance chapter, you wUl find that the 
clauses requires the serious attention 
of  Parliament  and  possibly  some 
revision.

Sub-clause (2) of clause 18 reads 

Bs follows:—

“A Hindu wife shall be entitl
ed to live separately  from  her 
husband without  forfeiting  her 
claim to maintenatce,—

(a) if he is guilty of desertion, 
that is to say, of abandoning her 
without  reasonable  cause  and 
without her consent  or  against 
her wish, or of wilfully neglect
ing her;

(b) if he has treated her with 
such cruelty as to cause a reason
able apprehension in her mmd 
that  it  will  be  harmful  or
injurious to  live with  her husb
and;’*

This clause, lawyers have pointied 
out, may be very difficiilt to enforce 
and it is rather left more or less to 
the subjective mind of the particular 
person concerned, if she thinks that 
she is treated with such cruelty as to 
cause a reasonable apprehension  in 
her mind that it will be harmful  or 
injurious to live with her husband.  I 
feel  that  about  this  something 
should be provided because this  is 
provision which should be provided 
because this is provision which should 
be tightened up.  A  Hindu  wife 
shall be entitled to live  separately 
from her husband and at the  same 
time demand mamtenance.  Then a 
fashionable lady whose  husband  is 
earning  Rs. 4,000  or  Rs. 5,000  a 
month, might toink that she is entitl
ed to certain things and she does not 
get them and then in a modern pro
gressive world she is not being treat
ed fairly she is being treated cruel
ly and it will be harmful or injurious

for her to live with her husband and 
then she can demand a maintenance.

Then I wish to draw your  atten
tion to sub-clause (g) of clause 18(2) 
which reads as follows: “if there is 
any other cause justifying her living 
separately.”  You  know  that  the 
Privy Coimcil has held in the Com
pany cases that this is not governed 
by ‘Ejusdem generis' clause,  because 
a ‘genus’ is not there and in the pre
vious clauses  there  is  no  genus. * 
Therefore that clause would be treat
ed separately,  leaving  it  at  large, 
completely to the unfettered discre
tion of the wife or  the  particular 
court or tribimal or magistrate or may 
be the civil judge or  the  munsiff 
trying a case.  So in a case of differ
ence or dispute, I am saying that this 
clause should be deleted or it should 
be made  perfectly  clear  what  is 
êjusdem generic* and for any other 
cause justifying for living separately 
you have got other provisions  with 
regard to divorce and other things; 
there is ample provision protecting the 
wife from possible persecution  and 
therefore, this  maintenance  chapter 
should be carefully looked into and 
it should not be in  such an  elusive 

way.

Mr. Speaks: So far as the law is 
concerned,  woman  deliberately 
marries a man who has already got 
a wife; then what is the meaning of 
saying that he is deserting her?

ShPi N. C. Chatterjee:  That is in
consistent with out law.  When you 
passed the other parts of the Hindu 
Code, you did not make it retrospec
tive.  Therefore plurality of wives is 
recognized today,  when  you  have 
legalized the  existing  jwlygamous 
marriages; there are very few such 
marriages.  You cannot possibly by 
this Bill null̂ the effect  of  the 
enactment which you have made only 
a short time back.  Although those 
marriagê are valid, still any one of 
those wives can desert the husband 
and then say that under clause 18(2)
(d) of Shri Pataskar*s BiU, I would 
like to live separately and the  poor 
husband will have to maintain her.
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Mr. Speaker: This is possil̂e even 
to a woman who marries a man who 
has already got another wife.

Shri N. C. Gĥterjee: Quite right.

Mr. Speaker: Deliberately she se
duces and marries him and ultimate
ly renounces and gives him up  and 
ask for maintenance.

Shînatl Snshama Sen (Bhagalpur 
South): It won̂t happen in the future.

Shri N. C. Chatterjee:  There is a
presumption in favour of the wisdom 
and sanity of  Parliament, but what 
will people tiiink of us, I ask:  The 
other day you passed the other Act 
saying that from tomorrow you shall 
not marry more than one wife and if 
you do, you will be punished.

As you pointed out there may be 
cases where a husband who had got 
a wife,  might have  cultivated  the 
society of another and  got  into  a 
matrimonial alliance. Why punish 
that man imfairly.  All this difficulty 
will be created and I do not think 

this is fair.

One of the points raised by Shrimati 
Shivrajvati Nehru, I submit,  is  an 
important one.  She asked: “Should 
there be an age limit”?  Here all the 
childem to be adopted, you have made 
at 15.  Therefore, you cannot adopt 
a boy of 12 or a boy of 9 or a child 
of 6.

Mr. Speaker: Less than 16.

PandU  Thakur Das  Muurgava:

Above 15, we cannot adopt.

Shri N. C. Chatterjee: A question 
has been raised whether there should 
be an age limit at alL  There may be 
cases where people have adopted even 
over 15 and these adoptions have led 
to good relationship.  There are two 
families side by side and they are 
like brothers and one brother adopts 
the other’s son who has lost his father. 
Therefore, I suggest  that you have 
got to see whether there should be 
any such age limit or not.  I think 
that this point should be considered 
very carefully....

Mr. Speaker: The boy is sufficiently 
grown up.  Therefore, at 16 no other 
person should exercise control over 
hhn.

Shri N. C. Chatterjec: These  are 
all the points I want to make..........

Mr. Speaker:  There is  clause 10
(iv) which reads as follows:

“he or she has not  completed 
the age of fifteen  years, imless 
there is a custom or usage appli
cable to the parties which permits 
persons who have completed the 
age of fifteen years being taken 
in adoption.”

So there is no difficulty.

Shri N. C. Chatterjee: I preface my
submission to this House  by  saying 
that for heaven’s sake, if you want to 
have a Hindu Code, do not allow the 
custom to have  a  play.  What  is 
after all the Hindu Law?  It is a cus
tomary law___

Mr. Speaker: There is the Yajna- 
valkya Smiiti;  there  are  texts of 
Hindu law which  are  sacred  and 
which are considered  to  be  Hindu 
Law.

Shrf  N.  C.  Ohatterjee:  Nobody 
knows more than you.  You know 
that it has been tiie evolution of cus
tom which has been sanctified.  My 
submission is that if possible, delete 
this custom and the usage, otherwise, 
there will be a variety of conflicting 
customs and it is  much  better  to 
bring in ‘uniformity’ by a  codifica
tion of the law.  Otherwise, the main 
object will be defeated and there will 
be no pomt in having  this kind  of 
legislation.

Mr. Speaker: Clause 11 (v) says:

“The same  child  may not be 
adopted simultaneously by two or 
more persons.**

What does this mean?  Does  it 
mean that the same child can be suc
cessively adopted?  For instance, if a 
man adopts a child, it is open to him 
to give the property to some other
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man.  Then, does  this  clause  give 
the right to this boy to get himself 
adopted to  some  other  father?  I 
would like to hecu* the hon. Minister 
on this point.

ShPi Pataskar; The clause “the same 
child may not be adopted simultane*
, ously by two or more persons” has 
been put in because in some parts of 
the country, there is a custom called 
Dwyamushyayana  by  which  the 
same child can be adopted by  two 
persons.  We wanted  to  avoid  all 
those complications.

Shrimati Snshama Sen:  We  have 
just heard our friend, Mr. Chatterjee. 
Of course, eminent lawyers, can make 
“white appear black and black appear 
white”.  They are experts in twist
ing the  law.  He  seems  to  say 
something beyond what occurs to us. 
As you also know Sir, in China they 
have a woman minister for Justice. 
She is not a lawyer.  They depend 
on commonsense more than on legal 
knowledge for judging things.

Mr, Chatterjee has  pointed  out 
that there should not be age disparity 
between the adopted girl and the man 
who adopts.  From what I know, a 
man would never adopt a girl if he 
has a son or daughter living or other 
blood relations.  Only when he has 
no issue, during the later stage of his 
life, he will adopt a son or daughter. 
So, I do not think there  should be 
any objection to this, although objec
tion has been taken by lawyers like 
Mr. Chatterjee.  As I said, the  law
yers can do anything.

I welcome this Bill.  This is  the 
last phase  of  the  codification'  cf 
Hindu Law and I do not agree with 
Mr. Chatterjee when he says that it 
is  against  the Constitution, because 
the Constitution gives equal  rights 
to men and women.  After we have 
passed the Hindu Succession Act and 
the Hindu Marriage Act, I do not see 
why there should be such an objec
tion to this Bill dealing with adop
tion and maintenance.  It  appears 
quite a simple thing, but if there are 
any lacunae, I am sure experts like

Mr. Chatterjee would have  pointed 
them out.

Shrl N. C. Chattel̂: If she wants 
equality, she must ask for the right 
of married  women  also.  Here  a 
married  woman  is  discriminated 
against.  A married  woman  whose 
husband is alive and who is  still a 
Hindu cannot adopt.

Pandit Thakur Das  BiiargBva:  A
married daughter is also not allowed 
maintenance as a dependent.

Shrfanati  Snshama  Sen: I  quite 
agree with Mr. Chatterjee; the  Bill 
should be amended in that  way  if 
possible.

I find that there have been 24 mem
bers on the Select Committee  with 
Mr. P. N. Sapru  also  an  eminent 
lawyer as Chairman.  He is also an 
orthodox Hindu and he has subscrib
ed to all these clauses.  He has not 
put in any objection.  There is only 
one minute of dissent  appended  to 
the report of the Select  Committee. 
They must have gone carefully into 
all the clauses.  So, I do not under* 
stand why there should be so much 
opposition.  In the Kajya Sahha Dr. 
Kunzru had given an amendment—̂I 
do not quite remember vjhai it was— 
which was accepted  by  the  hon. 
Minister of Legal Affairs.  So,  I do 
not see the objections raised except 
that I agree with Mr. Chatterjee that 
the disparity in age should be looked 
into and if possible remedied.

Mr. Tek Chand also  raised  some 
objections yesterday saying that  we 
are infringing the  Hindu  law  and 
customs,  I do not feel that there is 
any justification for these arguments 
and for the amendments that he has 
brought forward.  I do think tiiat it 
is time we pass this Hindu Adoptioat 
and Maintenance BilL  Especially the 
clause on maintenance is very wel
come, because I think it is very neces
sary to provide for the maintenance 
of the wives.  The clause saying,

*‘If he is  guilty  of  desertion.
that is to say, of abandoning her
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without  reasonable  cause  and 
without her consent or against her 
wish___” etc.

is very  welcome.  These  are  very 
salutary things.  We know the cruelty 
that is done to wives and so it is very 
necessary that the maintenance of the 
wives should be provided for.

I do not feel there is any justifica
tion for the objections to this BilL  I 
congratulate the hon.  Minister  for 
having taken this bold  step  giving 
the rightful place to women, as should 
be done in a progressive society as we 
are living  in.  Laws  and  customs 
framed hundreds of years ago cannot 
af̂ly now.  You yourself have seen, 
Sir, how in China, which was  very 
backward, they have now given their 
women equal rights in every sphere 
of life.  There the women are coming 
forward and helping the nation to go 
forward.  In our country also, once 
these disparities are removed, I am 
sure the women will contribute to the 
fullest extent to the iH*ogress of the 
coimtry. I do not think that the objec
tions of the legal luminaries are justi
fied; I think the Bill should be passed 
without any dissentient voice.
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Shri K. P. Gonnder (Erode): Mr. 
Speaker, this is the last of the series 
of Bills that have been brought for
ward for codifying and modifying the 
Hindu Law.  The present Bill, in so 
far as it has introduced a new princi- 
pie of the adoption of girls is a clean 
sweep of the old Hindu Law.  There 
cannot be any objection as adoption 
is becoming more and more secular. 
But, this Bill does not  refer to the 
important  points of controversy  of 
Hindu law about the right to take in 
adoption, what is the widow’s right to 
adopt, what becomes of the adopted 
son when a widow takes in adoption, 
what is the right of the adopted son 
in the adopted family, etc.

Clause 6 of the Bill says;

“No adoption shall be valid unless—

(i) the person adopting has the 
capacity, and also the  right  to 
take in adoption;

(ii) the person giving in adop
tion has the capacity to do so;

(iii) the person adopted is capa
ble of being taken in  adoption; 
and

(iv) the adoption is  made in 
compliance with the other condi
tions mentioned in the Chapter.”

Claiises 7 and 8 deal with capacity 
to take in adoption, clause 9 deals 
with who can give in adoption, clause 
10 deals with who can be  given  in 
adoption and clause 11 deals with the 
other conditions to be satisfied.  No
where is there a definition of what 
is meant by the right  to  take  in 
adoption.

BUr. Speaker: The effect of adoption 
is given in clause 12.
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Shri K. P. Gonnder: I will come to 
that.  I am dealing with the right to 
take in adoption.

The person must have the capacity 
and also the right to take in adoption. 
None of the clauses 7 or 8 or 9 or 
10 defines who has the right to adopt. 
Therefore, we have to go  back  to 
the old Hindu Law.  Under clause 4, 
the old laws have ceased  to  have 
effect in respect  of  matters  dealt 
with in the Bill.  The question is, has 
the widow got the right  to  adopt? 
The object of the framers of the Bill 
is not made clear when they do not 
say who has got the right to adopt. 
Therefore, we have to go back to the 
old Hindu Law with regard  to the 
point whether a widow can adopt or 
not and under which conditions.  The 
aim and object underlying the  Bill 
seems to be to confer this right on 
the widow.

My next point is, what is the posi
tion when a widow or widower makes 
an adoption.  Under the old  Hindu 
Law, when a widow makes an adop
tion, the adopted boy is deemed to be 
the son of the adopted father.  Now, 
a widow can take in adoption even 
against the desires of  the  husband. 
If an adoption is taken against  the 
desire of the husband expressed in a 
will or deed, does the  adopted boy 
become the adopted son of the lather 
also?  Clause 12 says:

“___shall be deemed to be the
child  of  his  or  her  adoptive 
father or mother....”

Does that mean that he  does not 
become the adoptive child of both? 
That is a matter which must be made 
clear.  That is one of the most con
troversial points in the Hindu Law of 
adoption-  Then again, with regard 
to the right bf the adopted boy in the 
coparcenary  family,  under  the 
Mitakshara law, an adopted boy be
comes  a coparcener.  But clause 13 
of this Bill says; that adoption does 
not deprive an adoptive father of his 
right to dispose of his property.

13 hrs.

Mr. Speaker:  If otherwise he has
got the right to do so.

Shri K. P. Gounder: Where does it 
say that.  In the Hindu Law of Suc
cession we had an explanation  that 
his property would mean his interests 
in the Hindu family.  Before adoi>- 
tion he had the power to dispose of 
his property.  But what is the posi
tion after adoption.  This point must 
be made clear.

In a Mitakshara family, the adopt
ed son becomes a coparcener and gets 
half the interest.

Mr. Speaker: The words used  are 
“capacity and rfght”.  But the word 
“right” is not defined.

Shri K. P. Goimder: Therefore, we 
have to revert back to the old Hindu 
law.  I have given some amendments 
on this point.

Shri  Telkikar  (Nanded):  Mr.
Speaker, Sir, I rise to  support  this 
Bill.  Let me begin by congratulat
ing the hon. Law Minister, a  maha- 
rishi who has introduced this shastra 
in this Parliament.

The innovation about the adoption 
of gn-ls seems to be quite amazing to 
some hon. Members,; This is because 
in India we have parts of the coimtry 
which are male dominated and parts 
whicn are dominated by women;  in 
other words, in some parts of India 
there  is  patriarchal  system  and 
matriarchal system is  in  vogue  in 
some other parts.  In some parts we 
find there is superiority complex of 
males,  while  in  others  there  is 
superiority complex of females.  In 
male dominated areas whatever rights 
are given to the females are disliked 
by the people.  But that is not the 
case with societies which are  domi
nated by females.  For example, in 
Malabar I am told sons-in-law go to 
their wives’ or their wives’ mothers’ 
home;  while  in  the  other  parts 
daughters-in-law have to go to their 
husbands* homes.  This is not a new 
thing.  Devadasis used to adopt girla. 
This system was prevalent in  India.
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After having passed the Hindu Suc
cession Bill, I think il is the natural 
corollary that we should allow daugh
ters to be taken in  adoption.  But
while doing this some difficulties are 
bound to arise.

Some apprehensions have been ex
pressed by hon. Members.  I  have
carefully heard the speeches of Shri 
Nand Lai Sharma and PandH Thakur 
Das Bhargava.  They seem to dislike 
the adoption of girls and think that 
it is quite imdesirable.  This  aspect
of thie matter was imder the special 
consideration of the Select Commit
tee which has  incorporated  certain 
new provisions  in  this  Bill,  For
example, sub-clauses (iii) and (rv) of 
clause 11 have been  added  to  the 
original Bill by the Select Comittee. 
The substance of it  is  that  there
should be a gap of twenty-one years 
between the ages  of  the  adoptive 
father or mother  and  the  adopted 
son or daughter.  In  their  opinion 
this would act as a safeguard.  But 
I think this condition ought to have 
been of an advisory nature and not 
of a compulsory nature,  because it 
has its virtues as well as its  vices. 
While in certain cases ii may act as 
a hindrance against moral  degrada
tion, in other cases it would prevent 
the just desires of persons who want 
to adopt daughters or sons when they 
are young.  It is possible that there 
may be a young lady or young man 
who  may  have  an  earnest  and 
genuine desire to adopt a young son 
or daughter.  In addition to the spiri
tual benefits there are secular bene
fits also in  this  Bill.  This ̂  in 
keeping with the present day trends.

I have tabled certain amendments 
to this Bill.  Just as an hon. Mem
ber who spoke just  now  said  that 
there are some words which do not 
seem to be necessary.  For example 
in clause 6 there are the words “and 
also the right, to take in adoption’’. 
The expression “right to take in adop
tion” is not defined in the Bill.  There 
are definitions for capacities of dif
ferent persons for giving in adoption, 
or to become  an  adopted  son  or

daughter. These capacities are defined. 
But the riglit to adopt is not defined.
If we are to have an interpretation of 
this, we have to go to Dharrna shas- 
tra; if we do that, the whole object 
of this Bill would be nullified.  So, 
these words should be omitted.

Then again there is another diffi
culty. Clause 7 deals with the capacity 
<pf a male Hindu to take in adoption. 
It says:

“Any male  Hindu who is of 
sound mind and is not a minor has 
the capacity to  take a son or a 
daughter in adoption:”

So, any person, any Hindu male, 
who is not a minor can adopt a son 
or daughter.  This condition, “not a 
minor” is not sufficient.  The other 
conditions for valid adoption are given 
in clause 11. As I have already men
tioned, there is a provision under this 
clause which says:

“if the adoption is by a male 
and the person to be adopted is a 
female, the adoptive father is at 
least twenty-one years older than 

’  the person to be adopted.”

Therefore this clause also requires 
some amendment.  I have two other 
amendments. One relates to clause 8 
which is also of the same kind. There 
also the words “Any female Hindu 
who is of soimd mind, is not a minor” 
are not sufficient. If she wants to have 
a son in adoption, one other condition 
is necessary that there should be a gap 
of 21 years between the ages of the 
adoptive mother and adopted son.  If 
these amendments are made, I think 
on the whole the Bill is progressive, 
and is in keeping with the times, and 
therefore I support it.

Mr. Speaker: The hon. Minister.

Shri Barman (North Bengal—̂Re
served—Sch. Castes):  May I say a
word?

Mr. Speaker:  Yes.  I will call the 
hon. Minister next.

Sbri Barman: There is an amend
ment, and I want to speak on that J
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am not moving that if the hon. Minis
ter is not inclined to accept it.  So, 
I shall speak touching that point.

Mr. Speaker: Or, he can reserve it 
to when we come to the clauses.

Shri Barman: I shall not move it if 
he says it is not acceptable.

Mr. Speaker: He can speak on that, 
unless the hon.  Member  wants  to 
speak on more than one clause.

Shri Barman: I shall speak gene
rally, and shall not move the amend
ment  because I have some strong 
views on that and therefore I want to 
say something in this first reading.

I welcome this Bill mainly for the 
reason that it simplifies the mass of 
judicial decisions and texts of Hindu 
law, smritis and all that.  It is a very 
welcome  measure,  and  this  being 
practically the last measure by which 
Hindu law is being codified, it is very 
welcome.

There  have  been  some  radical 
changes so far as daughters are con
cerned, but after all, in our previous 
Acts we have accepted the position of 
the daughters to be almost equal to 
the sons, so there should be no objec
tion at this stage.

I want to draw the attention of the 
hon. Minister to only one clause parti
cularly, and that is clause 7 of the 
Bill. Here, according to the provisions 
in sub-clauses (1) and (2), even if a 
man has got a son, he can accept a 
daughter by adoption and vice versa. 
My objection is that after all this law 
of adopting a son as it obtains now 
under the Hindu shastras has  been 
introduced into Hindu customs because 
of some religious beliefs, and in Daya- 
hagha it is said.

**Putrarthey kriatey Bharjya, 
Putra Pinda Prayojaka**

That is, a man requires a s<m, a 
man marries because he requires a 
son, a son is required because of the 
religious performances, the oblations 
that the son can offer for the salva

tion of the father after his death. That 
is the religious foundation for adop
tion  according  to  Hindu  law  and 
Hindu shastras,  and  it is for that 
reason that if a man has got a son, 
he cannot adopt another, and even if 
he has got no son, he cannot accept a 
girl.  But after all, when you have 
accepted the position of the daughter 
to be the same as that of the son 
here, we must  accept the provision 
that a man  has the right to  adopt 
either a son or a daughter. But I do 
not understand the necessity of adop
tion when he has got either a son or 
a daughter. The secular benefit that is 
derived out of this adoption is that 
there is a direct descendant after his 
death for whom he must cherish the 
highest affection. That purpose is ful
filled if he adopts either a son or a 
daughter,  and  provision  has  been 
made for that, but as the Bill stands 
a man having a son or adopting a son, 
may again adopt a daughter, or after 
ne has adopted a daughter, can again 
adopt a son. These things are not only 
unnecessary, but also create some con
fusion, When a man wants to give his 
son or daughter in adoption to an
other, certainly he has some social and 
economic considerations, that that son 
or daughter will inherit the property 
of the adoptive father or the adoptive 
mother.

Mr. Speaker: Even when there is a 
son, a daughter can be adopted under 
this Bill.

Shri  Barman:  Yes.  Therein  my 
objection is that it should not be made 
so wide, and therefore I propose an 
amendment that an additional proviso 
may be there by which these rights 
conferred by these sub-clauses (1) and
(2) might be exercised by the adop
tive father or mother only by exercis
ing his or her right by adopting either 
a son or a daughter. If he has already 
adopted or already got a son, he should 
not be permitted to adopt a daughter 
and vice versa. I think that will meet 
all cases and at the same time we 
shall keep  our old customs  or the 
enjoining of the shastras, also and at 
the same time extend it by giving the
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daughter equal right as the son. That 
is, hitherto in so far as Dayahagha 
was concerned, no daughter could be 
taken in adoption, but henceforward 
a daughter can be taken in adoption. 
I hope the hon. Minister will consider 
this matter. We should not make it 
too wide, but only restrict it in this 
way that he can adopt either a son 
or a daughter, whatever he likes.

Shri Pataskar:  Yesterday when I
made the motion, I tried to explain 
many of the provisions which are 
contained in the Bill. 1 am glad so far 
as the provisions with respect to main
tenance are concerned, there is very 
little change made in the existing law 
and that it has not been subjected to 
much criticism.

With respect to the law of adoption, 
there have been complaints or criti
cism of a varied type. I must make it 
clear that the question of adoption, 
though peculiar to Hindu law, has 
become in modern times a matter of 
social necessity, and therefore we have 
tried to do nothing which will inter
fere with those who want to adopt 
sons from the sole point of view of a 
religious belief that by adopting a son 
they will get some place in the other 
world, or that he will offer oblations. 
I respect those sentiments, and I would 
like any hon. Member to point out to 
me, as I said in the other House also, 
anything which interferes with that 
right. I have carefully listened to the 
speeches and I would say that if a 
man does not want to die son-less and 
wants to adopt a son according to his 
religious beliefs, there is nothing in 
this Bill which would stand in his 
way. But, as I said, adoption has got 
a two-fold aspect.  Also, adoption is 
not merely a religious thing. )̂ y are 
adoptions numerous nowadays and in 
what cases? This is worth looking into. 
In many  cases, you will  find that 
adoptions are made by widows.  At 
least, that has been my experience for 
the last so many years. Why was it 
so? That was so because a widow was 
generally a limited owner, and pro
bably the estate was likely to go to 
some other people after her death. It 
was always impressed upon her, as

soon as she became a widow, that it 
was in her interest that she should 
adopt somebody. So, a scramble took 
place in which the reversioners tried 
to resist it, because adoption wolild 
deprive them of their rights, which 
they would get after the death of that 
widow. Unfortunately, the widow was 
subjected to such pressure that in 
many cases she had to yield to that 
pressure and take somebody in adop
tion and then repent for the whole of 
her life. My lawyer friends will agree 
that on account of the change in con
ditions and the change in ideas, in 
99 per cent, of the cases, that resulted 
in litigation.  When a boy went in 
adoption, his parents who gave him in 
adoption naturally thought that for 
nothing that son  would be able to 
inherit and come into the possession 
of that estate though he was not con
nected with the estate-owner formerly, 
on account of his  adoption by the 
widow. The widow thought that pro
bably she would have better rights in 
dealing with the property by taking 
a son in adoption rather than by being 
merely a limited owner.

It was under these circxmistances 
that this adoption was resorted to, and 
it was for a purpose such as this tiiat 
adoption was resorted to. Naturally, it 
was neither from any religious motive 
nor from any  religious belief, but 
purely from a secular point of view 
that adoptions took place in many of 
these cases. What happened was that 
the whole thing resulted in litigation 
in courts and all sorts of other com
plications. That aspect also had to be 
taken into account while framing this 
legislation.

Apart from the religious motive, 
adoption has become a means of solv
ing a social problem in many countries 
where they never had the law of 
adoption  previously.  For  instance, 
here is a very interesting book pub
lished by the United Nations Depart
ment of Economic and Social Affairs 
which gives a comparative analysis of 
the adoption laws in various countries. 
That book indicates clearly that apart 
from the religious motive, adoptions 
have now become necessary from the
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point of view of solving some social 
problems.  Now, what are those pro
blems?

Unfortunately, there are people in 
the world, whether it be men or 
women, who have no issue, and they 
desire to continue their self by adopt
ing somebody, They have a desire and 
a craze to rear up some child, whether 
a male or a female, a son or a daugh
ter. On the contrary, due to the pres
sing stress, economic and otherwise, in 
many countries of the world, where 
there were no laws of adoption, they 
found that there were quite a number 
of orphans or discarded children or 
some other i>eople who had to be taken 
care ol  Have we not only recently 
established in several parts of our 
country children’s homes, where aban
doned children are taken care of?  In 
fact, the care of those children is a 
problem that has to be tackled.  I 
know of that very good institution in 
Bombay, the Sraddhananada Anatha 
Ashram—̂probably many people must 
have heard of it—̂ where hundreds of 
children are  brought up and taken 
care of. I was told that there was a 
demand, on the contrary, from people 
who had no children, and who were 
out to take care of them and rear 
them up, to father them or to mother 
them. It is, therefore, a social problem 
not only here, but in other countries 
of the world also, such as—in this 
book,  only Western coimtries have 
been  mentioned—the  countries  in 
Europe,  Denmark,  France,  Greece, 
Poland,  Switzerland,  the  Union  of 
Socialist  Soviet  Republics,  United 
Kingdom  or  Great  Britain  and 
Northern Ireland, Yugoslavia, and in 
North America, Canada, the U.S.A. and 
several others.  After the first world 
war, that is, after the war preceding 
the last war, they found that there 
were  numerous  children  who,  on 
account of the war conditions, had to 
be taken care of. They had no parents; 
and they needed parental care.  On 
the other hand, there were parents 
who could take care of them.  The 
number of such children was a colossal 
Qne, and all those countries which had

no adoption laws have now passed 
adoption laws.

Of course, that is merely a secular 
act. Why is it done? The idea is, as 
was rightly pointed out by my sister 
Shrimati Jayashri, that people who are 
anxious to have some children should 
be enabled to have them by adoption. 
But if they cannot legally adopt, then 
there are so many difficulties that arise. 
Therefore, they want that there should 
be some provision whereby the adop« 
tion of children by them should be 
legalised.

Now, I would read only one parm. 
from this U.N. book:

“It was only after the first world 
war that under pressure of public 
opinion and with a view to regu
larising numerous de facto situa
tions, several countries promul
gated their first adoption laws or 
revised existing ones which had 
become incompatible with modem 
ideas. Whereas originally the aim 
of  adoption  was  essentially  to 
provide the adoptive father with 
a son or a daughter, it is now 
increasingly  considered  as  a 
unique  means  of  providing  a 
permanent  parental  relationship 
for  children  deprived  of  their 
natural parents.”

I do not mean to say that it is from 
that point of view alone that this law 
is being enacted. I see the force of the 
argument  that  we  shoujd  have  a 
general law of adoption for the whole 
of the country.  A time may come 
when probably that may have to be 
done. But, for the present, when we 
are trying to codify the adoption law, 
so far as the Hindus  are concerned, 
who form not less than 80 per cent, 
of the population of this country, is it 
wrong, if, along with satisfying the 
religious  beliefs  and  sentiments  of 
those who want to adopt on grounds 
of  religious  considerations, we also 
make  some  provision  whereby  we 
enable also those people—and there 
are bound to be some Hindus who 
would like  to  adopt children, not
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because they want those children to 
give them pindas but from some other 
considerations—̂ who  want  to  adopt 
children from other considerations to 
adopt any  child» whether male or 
female? What is wrong about it?  I 
could have understood the objection 
on the part of those who want to adopt 
sons on groimds of religious belief, 
because they believe—and we must 
respect their beliefs and sentiments— 
that it is the essence of religion, and 
it is necessary also for the purpose of 
enabling them to go to heaven, that 
they must have a son who can give 
them obligations and pindas. But there 
is nothing in this measure which pre
vents them from adopting sons for that 
purpose.

Therefore, this measure should be 
looked at from both these points of 
view. As I had explained earlier in 
detail the various provisions of this 
Bill there is nothing here which goes 
against those people.

My hon. friend Pandit Thakur Das 
Bhargava  referred  to  the  law  of 
appointing heirs in Pimjab. I know he 
is one of the great social reformers, 
and I know also the law in Punjab 
relating to this subject.  It is much 
wider. But I do not think that that is 
covered at all by this law.  I can 
assure him, and I have got it examined 
as far as I could, that so far as the 
question of appointing heirs is con
cerned, what is done in Punjab is not 
going to be affected by this; and a man 
who has got the right to appoint a 
heir in Punjab can do it now also.  I 
looked into this matter only yesterday, 
and I am prepared to discuss it with 
my hon. friend at any time he likes, 
that this measure relating to adoption 
will not interfere with the right which 
some  people  in  Punjab  have  for 
appointing their heirs. However, that 
is a small matter.

Now, what are the grounds of attack 
on this Bill? First, we had the usual 
argument ‘̂ y do you not bring for
ward a uniform civil code’? As I have 
already explained very humbly on 
several occasions in the past, well, it 
will have to be done; that is what

our Constitution enjoins on us in the 
Chapter on the Directive Principles of 
State Policy; we are not going to 
violate it. But will it not be easy if 
we could first have some sort of imi- 
formity with respect to this law which 
applies to nearly 80 per cent, of the 
j>opulation of this country? Will this 
not take us subsequently in the direc
tion in which we want to proceed, as 
provided in the Constitution?  So, I 
would not take up the time of the 
House in replying to that argument.

Then, I was asked the usual, ques
tion by my hon. friend Shri Nand Lai 
Sharma,  ‘What  about  Janunu  and 
Kashmir*? Well, all the other Hindu 
laws which we have adopted have 
been  adopted  by  the  Jammu  and 
Kashmir Assembly, and I am sure that 
when we pass this here, they will 
adopt this also. So, there is no question 
of the Hindus of Jammu and Kashmir 
being governed by any different law, 
so far as I could find in the present 
situation, because our present laws 
have already been adopted by them.

Criticism was made with respect to 
clauses 7 and 8. Clause 7 enables a 
person to adopt a daughter. I know of 
a case. I will not mention the name. 
But that gentleman said it in the other 
House. There is an hon. Member of 
the other House who has got sons and 
who did come forward and say that 
in spite of that, he had a desire to 
adopt a daughter. What is wrong about 
it? If there was anything which would 
come  in  the  way  of  those  who 
did  not  want  to  adopt  a daug- 
ter,  that  was  a  different  matter. 
But  so  far  as  the  rights  of 
these people to act according to their 
religi(Jus beliefs are concerned, I think 
they are perfectly kept intact.

Then I pointed out to the learned 
Pandit that it was a Shastri in Poona 
who in the year 1880 adopted a daugh
ter. The Dattaka Mimamsa allows it. 
Probably, there have been some deci
sions in some parts which are at vari
ance.  I do not base it on the ground 
alone. But there is nothing wrong in 
our making this provision. I do not 
xmderstand how all the immoral things
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are going to happen because a daughter 
is going to be adopted.  If there are 
such devils who try to take a girl in 
adoption and then try to misbehave, 
what is there to prevent their doing 
it even otherwise? How is it that by 
the mere fact that it is going to be 
allowed now, such things are going to 
increase?  How can the sacredn̂ss of 
relations between man and woman be 
affected by this? Then, are we to start 
with a presumption that every man 
who comes to adopt a woman is going 
to misbehave?  Is that the way in 
which we should look at this ques
tion? I humbly ask these questions of 
my hon. friends. There are bad people. 
There are also good people.

Then an objection was raised: why 
do you allow an unmarried woman to 
adopt? I will cite an instance here. 
There  is  a  lady,  a  well-educated 
woman who is in the service of the 
Government of India. She is, I think, 
somewhere in the Secretariat.  She 
came to me once. Her sister died. Her 
parents were not there, and she had 
to rear up the children of her sister. 
She brought them up. Now she wants 
to adopt them.  She told me that she 
would be very happy if she could 
legally do it.  I ask, what is wrong 
about it?

Suppose there is a woman who wants 
to adopt some one.  What is wrong 
about it, if you are going to allow the 
man to adopt? Then an argument was 
put forward that unmarried women 
might get married; in that case, what 
will happen to the adopted children? 
If an unmarried woman has taken 
some one in adoption and if she gets 
married, she provides for the child 
which she has adopted.  Why do you 
presume that she will be so reckless 
that after having adopted the t:hild, 
when she herself gets  married, she 
will not in the least care for the child, 
she will not make a provision for the 
unfortunate child? If such unfortunate 
things happen, they might happen in 
the case of men as well; even men can 
do it

Therefore, it is all a question not so 
much of  what we decide  to allow 
them to do but of the character of the 
persons concerned. Much will depend 
upon that.

Then a typical instance was given 
by our sister,  Shrimati  Shivrajvati 
Nehru. Suppose there is a girl of 14. 
We have provided that the difference 
in age should be 21 years.  So the 
man's age must be 36. She says this is 
very wrong. I cannot say that it is not 
possible that they may do wrong. But 
I say the idea itself is abhorrent, that 
any person of whatever age, if he 
adopts somebody as a daughter, will 
misbehave. If he really cannot resist 
the temptation to misbehave, I think 
he will do it even without any such 
law.

Shri  Tek  Chand:  Why throw a
temptation in his way?

Shri Pataskar: There is no question 
of temptation, because under the exist
ing law,  about  which  nobody has 
raised any voice, are there not such 
instances? There are young widows of
16 who have adopted men of 35, 34 or 
even 30. Even today, under the law, 
can objection be raised to that sort of 
thing being done because the man and 
woman may misbehave?  If you start 
with the presumption that people are 
going to misbehave and therefore they 
must be kept apart—these two sexes— 
I do not know where it is going to 
lead us. What is the temptation?  Is 
the daughter a temptation? If in the 
sacred name of an adopted daughter 
a man can do such things, we know 
he could  do much  worse  without 
having any such law before him.

Even under the English law, when 
the Bill was originally brought for
ward, there was no difference with 
respect to age.  But we thought that 
inasmuch as we were allowing daug- 
ters to be adopted, it was worthwhile 
considering that there should be some 
difference in age. Naturally, we took 
the provision as it was in the English 
Act, which was being operated there, 
with this difference.  Naturally there
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should be some difference between the 
age of the person to be adopted and 
the person adopting. There should be 
no distinction whether it is male or 
female. Both can behave or misbehave 
equally.

So we have said that in the case of 
a male trying to adopt a female, there 
should be at least 21 years difference 
in age. In the case of the female also, 
the same condition has been laid down. 
We  have  to  strike  some  bargain. 
Whatever age is fixed, there wiU be 
many people who may misbehave. But 
the main question is that some sort of 
formula has to be found out  We 
thought that there was one in opera
tion in England. Probably they had a 
good deal of experience there, because 
adoption has to go before court.  The 
same objection as was raised here 
could be raised if the difference in age 
was fixed at 25 years. I think there is 
an amendment which says that the 
difference should be 50 years. I should 
like the hon. lady Member to consider 
what the consequences will be if that 
was accepted.

#15̂ : (f̂ RT

I

Shri Pataskar:  Normally, adoption
takes place with respect to a child. 
But there is a custom in some parts 
relating to adoption of older people 
also. I had to make a compromise by 
providing  for  that  custom.  Why? 
Because there is a community which 
still maintains that it has got the right 
to adopt not only people of certain 
age but also even married people.  In 
the other House, I was told by an hon. 
Member:  ‘No, you must allow even
married people to be adopted’.

Therefore, some compromise had to 
be arrived at.  We had to arrive at 
some figure. It was thought that after 
all there should be some restriction; 
we $hould not go on allowing people 
to adopt whole families.  Therefore, 
the age has been put down at 15. We 
might change it to 16, 18 or 14.  But 
even then, I am sure the same objec

tions could be raised. But after all, in 
all such matters, we have to find out 
a certain mean. The Select Committee 
and everybody concerned thought that
15 was the proper age.

My hon. friend, Shri Tek Chand, 
raised the usual objection about drafts
manship. He is an expert draftsman. 
Unfortunately, my draftsmen are as 
they are. Of course, every Bill that is 
brought here receives their very close 
scrutiny, but we have taken the best 
efforts that we can to see that the 
drafting is as perfect as possible and 
carries out our intention. But after all, 
nothing can be absolutely perfect any
where. Whether you put it one way or 
the other, I am sure, lawyers will 
criticise it,  I have been myself a 
lawyer and so I take his objections 
only from that point of view, as a 
pointer to consider whether they need 
any change or not.

The other objections to the clauses 
will naturally be considered when we 
come to the clause by clause conside
ration. As I said earlier, with respect 
to adoption also, I will again say that 
so far as I have been able to think of 
this problem there has been nothing 
done in this which will interfere with 
the religious beliefs and sentiments of 
any one who wants to have an adop
tion on the ground of his own religion. 
But it must be remembered that there 
are a large number of Hindus also who 
might adopt not from the motive of 
getting oblations from the son, because 
nowadays, we find even real sons do 
not really give oblations. That is diffe
rent matter. We are getting more and 
more purely secular-minded.

Then they say that if there is a son 
or a son’s son, that is grandson, an
other son should not be adopted.  I 
think that is right. That is consistent 
with the idea which the Hindus, on 
the whole, have got. If there is already 
a son, why should a man be allowed 
to adopt another son? It was said, why 
not?  Supposing that son is a bad 
person; why not allow the man to 
adopt another son? I am sure that if 
the natural son of a man has given 
him so much trouble, the man is, pro
bably, not likely to try the experiment
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of adopting someone else as his son. 
There are many ways of dealing with 
that situation.  Having been blessed 
with a natural  son, I do not think a 
man will  repeat the performance  of 
getting somebody’s son as his own. I do 
not say it is not possible. These are ex
ceptional cases. Normally, we try  to 
stick to the law. Therefore, as far as 
this law of adoption  is concerned,  I 
believe,  except  for this  permission 
given to those Hindus who may want 
to adopt a daughter, there is nothing 
new.  I think it will not lead to any 
difficulty.

The usual threats have been shower
ed at me that I am trying to destroy 
tĥ Hindu religion.  My friends still 
believe that Dattaka Mimansa is not a 
shastra, because it allowed the adop
tion of a daughter. No reply was given 
to my question. Then, I pointed out 
the instance of Maharaja Dasarath 
giving his daughter in adoption to his 
friend. There was no reply. But, still 
if Maharaja Dasrath did not go to hell, 
I shall not be going. If I shall hav® to 
go to hell because I am passing this 
Bill, I am not afraid of that.

Pandit Thakor Das Bhargava:  That 
was lakhs of years before.

Shri Pataskar: If not in this life, in 
the next life I may have to suffer; I am 
prepared to suffer the consequences. I 
shall be in good company because I 
will go wherever those hoary sages 
and writers have gone, because the 
author  of Dattaka Mimansa was not 
an imperfect man—̂just like me.  I 
will live in happy company and I am 
not afraid of that prospect at all.

Pandit Thakur Das Bhargava: May 
I put one question to the hon. Minis
ter? According to the present law, if 
a man adopts a son and thereafter he 
begets a natural son, the share of that 
adopted son is much less—and you 
know this much better—than the share 
of the natural son. There is no such 
law with regard to girls because girls 
were not allowied to be adopted. You 
have made no provision in this Bill so 
far as this question of the shares of 
the adopted son and the aft«r-bom 
natural son are concerned. Therefore,

I presume that the present law will be 
effective. That is, the adopted son will 
not have the same share as the natural 
son in the property of the father. But, 
as there is no such law with regard 
to women, there will be discrimination 
between adopted sons and daughters. 
I want to know whether the hon. 
Minister wants to bring them into line 
with each other.

Shri Pataskar: We will examine it 
when we come to the wording of the 
clause. I know that under the law as 
it stands, if a man adopts a son and a 
natural son is born to him afterwards, 
the  share  of  the  adopted  son  is 
reduced.  Generally,  after  a  man 
adopts a child, he does not get a 
natural son. The man would not adopt 
so recklessly.

But, let us take the case of a woman, 
leaving aside the case of a man. Sup
posing an unmarried woman adopts a 
son today and subsequently marries 
and then she begets other sons. What
ever these other sons of that husband 
will get in the property of their father 
is a different matter because they 
inherit to the father.  But, so far as 
their right to the property of the 
woman is concerned, my idea is that 
this adopted son would share equally 
with the other sons who are bom 
after.

Pandit Thakur Das Bhargava:  That
is not the present law.

Shri Pataskar: That is what would 
be the effect of this law.

Pandit Thaknr Das Bhargava: Either 
you should provide something here or 
somewhere else.

Shri Pataskar: That would be the 
automatic effect.

Pandit Thaknr Das Bhargava: Sup
posing there are natural-bom sons of 
the same father and mother after the 
adoption. The adopted son would not 
get the same share as the natural son. 
Because we are making a new law, I 
am only making a suggestion so that 
there may not be any discrimination 
between the sons and daughters that
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may be adopted. You should have to 
bring them on a par either here or 
you  should  bring  in  another law 
whereby the adopted son will get the 
same share as the natural son. Some
thing will have to be done. Otherwise, 
this will create distinction between the 
adopted sons and daughters and there 
will be difficulty also in actual prac
tice between adopted sons, daughters 
and natural sons and daughters,

Mr. Speaker: The question is:

“That the Bill to amend and 
codify the law relating to adop
tions  and  maintenance  among 
Hindus, as passed by Rajya Sabha, 
be taken into consideration.*’

The motion was adopted.

Clause 2.— {Application of Act)

Mr. Speaker:  Clause 2; are there
any amendments to this clause?

Shri Tek Chand:  Sir, I have my
amendment, No. 25.

Mr. Speaker:  Is there any other
amendment?

Shri  L.  Jogeswar  Singh  (Inner 
Manipur): I  have  my  amendment, 
No. 4.

Mr. Speaker: Does the hon. Minister 
accept either of them?

Shri Pataskar: No, Sir.

Mr. Speaker: Does the hon. Member, 
Shri Tek Chand want to speak; has 
he not already spoken?

Shri Tek  Chand: I  have spoken 
during the general discussion but I 
I want to speak on this amendment of 
mine.

Mr. Speaker: Yes.

Shri Tek Chand: Sir. I beg to move: 

Page 1, line 18— 

omit ‘‘as part of that law”.

Sir, this amendment of mine is of a 
non-controversial nature. It has been 
tabled by me more with a view to 
bring clarity and to avoid confusion.

Clause 2(c) says:

“to any other person who is not 
a Muslim, Christian, Parsi or Jew 
by religion, unless it is proved 
that any such person would not 
have been governed by the Hindu 
law or by any custom or usage as
part of that law.....”

These five words are objectionable. 
They  are  conducive  to  confusion, 
because it will be known that in 
Punjab,  custom  holds  the  sway. 
Custom is the first rule of decision. 
Ninety per cent, of the people are 
governed by custom. So, what I want 
is to facilitate the work of the hon. 
Minister in this matter. You are going 
to include that custom only which is 
part of that law, that is, Hindu law. 
What I say is that if you eliminate 
these five words the result will be 
something consistent. You include any 
custom or usage of Hindu law.  The 
effect of  it wHl be  that it will  be 
an all-embracing Act  If you retain 
these words, there will be battles royal 
in the law courts, where the question 
will be whether the Pimjab custom, 
which governs a crore and 26 lakhs or 
at least a substantial majority of that— 
with the addition of PEPSU it will 
be more—can be deemed to be part 
of the Hindu law despite the fact that 
it applies to Hindus, Muslims, Chris
tians etc. uniformly. Therefore, there 
will be many difficulties created.

'Hiis custom of adoption, which is of 
a secular character in Punjab, was in 
the ancient days deduced or inferred 
from the Hindu law. It will be an end
less and a most confusing enquiry. 
But the moment you omit those five 
words, you apply it in an intelligible 
and logical form.  The peculiarity of 
Punjab custom is that it is the first 
rule of decision.

Mr. Speaker: Does the hon. Member 
mean that the custom even if it has 
arisen out of the Muhammadan law, 
might be applicable to the Hindus?

Shri Tek Chand: Yes, exactly that. 
I am grateful to you for that last 
observation of yours.  Custom governs 
agricultural communitî who may be 
Christians, Muslims as much as Hindus. 
The law of adoption, is recognised by
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Muslims  and Christians,  who come 
from agricultural tribes, and the ques
tion may well arise that under the 
•custom, adoption is being recognised 
and it is being practised. It is a secu
larised institution. It is, if I may say 
so, nominus heriditio, institution  for 
appointing  an  heir.  That  being  a 
peculiarity, either you make a clear 
provision here that Punjab custom is 
abrogated so far as it applies to the 
law of adoption—at least there will be 
clarity, there will be consistency and 
we know where we stand—or you say 
that  the  customary  institutions  as 
practised in the Punjab vis-a-vis adop
tions are excluded. If that is so, then 
they  will  come  into  conflict  with 
clause 5 which provides that “no adop
tion shall be made after the com
mencement of this Act by or to a 
Hindu except in accordance with the
provisions...........The  agriculturist
Brahman or Kshatriya or Rajput of 
Punjab is a Hindu all the same. For 
the purpose of the law of adoption he 
may be governed by the customary 
law of adoption, which has not neces
sarily stemmed from Hindu law. What 
is his position? You are in that event 
jeopardising the customary law of the 
Punjab. Esther îognise it as some
thing separate from the Hindu law or 
refuse to recognise it. But do not leave 
it in the condition in which it is n®w 
there.

The hon. Minister a short while ago 
was pleased to say that he had the 
position  examined  and  that  the 
Punjab customary law will remain un
affected. May I put a question to him? 
Let him look at clause 5, which says—

“No adoption shall be made after
the commencement of this Act by
or to a Hindu except in accord
ance with the provisions.........”

There are a very large number of 
Hindus who may be governed by adop
tion, not by your strict Hindu law, 
and they are going to be affected the 
moment  a  question  arises:  Is the
adopter  a  Hindu?  The  answer 
obviously is: He is. Then you say that 
)ie is hit by clause §.

This  matter  deserves  to  be 
examined.  The  way,  therefore,  1 
suggest in all humility  is to remove 
those five words and you will  have 
a smooth sailing  without any  con
fusion, without any difficulty.

Bfr. Speaker: Amendment moved:

Page 1, line 18—

Omit “as part of that law”.

Shri Barman:  I  think  Shri  Tek
Chand*s point is  not  met  by  the 
amendment that he suggests.  Here 
in clause 2, sub-clause (a) says that 
it applies “to any person who  is  a 
Hindu  by  religion  in  any  of its
forms..........” and sub-clause (b) says
that it applies to any person who is a 
Buddhist, Jaina or Sikh by religion” 
and sub-clause (c) says it applies to 
other persons,  that is,  other  than 
those mentioned in sub-clauses  (a) 
and (b).  Regarding  my  friend’s 
contention about  those  persons,  I 
think they are all  included  under 
sub-clause (a); they are Hindus  by 
definition.  Even if his  amendment 
be made, that will not help him very 
much.  On the  other hand, as  the 
hon. Minister observed a little while 
ago, I think that the case of appoint
ment of heirs does not come strictly 
under adoption.  But whatever  that 
might be, the amendment  proposed 
to sub-clause (c) by Shri Tek Chand 
does not help him very much in the 
object that he  has in view for  the 
deletion of those words.

Shri Mnlchand Dube (Farrukhabad 
Distt.—North):  I do not know  if I
have  understood  what  Shri  Tek 
Chand  has  been  saying,  but  It 
appears to me that the last word  in 
clause 4 clearly meets the point, and 
I do not  think  The  amendment  is 
necessary because It expressly says:

“Any text, rule or interpreta
tion of Hindu law or any custom 
orusage at part of that  law  in 
force  immediately  before  the 
commencement of this Act, shall 
cease to have effect with respect 
to any matter for which provision 
is made in this Act.**
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If provision is made in  this  Act, 
then any custom or usage  will  not 
apply.  As provision in this Act has 
been made for adoption, in clause 5, 
the usage or custom will  cease  to 
have any operation.

Shri  Fataskar:  So  far  as  this
amendment to clause 2 is concerned, 
as I have already said, this clause  2 
is the same as the clause 2 which we 
have passed in respect of all  other 
Acts.  It only means the people  for 
whom these Acts we are passing are 
to apply.  I will not take up much of 
your time.  But my friend seems  to 
be worried as to what would happen 
to some of the people in the Punjab 
who have got the  right  to  appoint 
heirs.  So far as I can find, here is a 
judgment and I will read it out:

It was observed by Jai Lai, J., in 
1931 Lah. 545;

“Now it is well recognized that 
in the province a member of  an 
agriculturist tribe can by custom, 
instead of  formally  adopting a 
son, appoint an. heir to him,  that 
such an heir does not possess the 
rights of an  adopLed  son  but 
merely succeeds to the estate of 
the person appointing him; he is 
not transplanted to the family of 
the appointer nor does he  lose 
his  rights  in  the  natural 
family.........”

So far as  I  have  been  able  to 
follow, the appointment of  an heir 
is something which is distinct,  and 
I do not think that it is going to be 
affected by  the law  of adoption 
because it is also mentioned  there 
that, as a matter of fact, he does not 
transplant  to  the  other  family. 
Practically there is no trouble.  Tftis 
is  something  entirely  diiferent. 
Appointing an heir is not the  same 
thing eis taking a boy in adoption.

I am sorry I cannot»accept  this 
amendment. ‘

Shri L. Joffeswar Sinffh:  I beg to
move:

Page 1, line 12— 

for ‘Trarthana or Arya  Samaj”

Substitute  ’Trarfhona,  Arya 
Samaj or Animism”,

Here I  wish  to  add  the  word 
“Animism”.  The Bill seems to have 
forgotten a large section  of  Indian 
population who are  more  or  less 
tribals.  The tribals are more or less 
Hindus.  To aU intends and purposes 
Uiey are Hindu as good as any  but 
they have their customs and usages. 
Tnbals are more or less  Animists. 
They are not Christians; they do not 
adopt any other religion; and if you 
do not add this word ‘Animism* here, 
then all  the  tribals,  who are  the 
aborigines of India, will be excluded 
from the operation of this Bill.  So 
far as the customs of the tribals are 
concerned, they are almost the same 
as the customs of the Hindus.  May 
I cite one example?- In my part  of 
the coimtry  generally,  the  tribals 
who are not Hindus, do Observe  the 
customs and usages and the religious 
rites and performances of the Hindus. 
They  generally  celebrate the holi 
festival and other  seasonal  Hindu 
festivals. For all intents and purposes 
they are Hindus.  In order to safe
guard the rights of tribals, this word 
‘Animism’ has to be added.  In  the 
tribal families, when the  father  is 
a Christian, the son may not  be  a 
Christian and vice versa.  In the 
cases of adoptions also,  the  valley 
people, Hindus, adopt tribals as their 
sons and daughters.  If the present 
custom and usage there is disturbed, 
then, it will not be in the interest of 
the tribals there.  I really want  to 
bring it to the notice  of  the  hon. 
Minister that the vast tribal popula
tions follow more or less the  same 
customs and traditions as the Hindus 
and so their rights must be protected 
hy suitable provision in this BiU.  I 
should like  the  hon.  Minister  to 
explain the position.

14 hrs.

Shri Pataskar:  There will be no 
difficulty with respect  to  Animists 
being included as persons to  whom 
this will apply.  It  applies to  any 
person who is a Hindu by teligion in 
any of its forms or developments.  It 
also applies to any  person  who  is
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[Shri Pataskar] 

a Buddhist, Jaina or Sikh by religion. 
Then, it also aK>lî to  any  other 
person  who  is  not  a  Muslim, 
Christian, Parsi or Jew by reUgion. 1 
think it is not necessary to  mention 
Animism; it will be covered by sub
clause (c).  I think there will be no 
difficulty.

Slwi L. Joiireswar Singli;  Sir, I do 
not press my amendment.

Mr. Sp̂ er: Is it necessary to put 
amendment No 25 to the vote of the 
House?

'  Shrt  Cband: No, Sir, I do not 
press my amendment.  I beg leave to 
withdraw it.

The amendments wtis, by leave, with
drawn,

Bfr. Speaker:  The question is:

‘That clause 2  stand  part of 
the BilL’*

The motion was adopted.

Clause 2, was added to the BilL 

Clavse 3—(Definitions.)

14;04 lifs.

[Mr. Depxjty-Speaker in the Chair]

Shii Tek Chand: I beg to move:

(i) Page 2, line 21—

for “signify” substitute “include”

(ii) Page 2, line 26- 

add at the end:

“it has not been discontinued.”

(iii)Page 2—

omit lines 27 and 28

Sir, my amendments relate to the 
definitions  clause.  The  definitions 
should be complete  and  all-embra
cing.  It should be indicated by the 
word ‘means’ or  ‘includes*.  When 
the word ‘means’ is used, it shows the 
exact  definition.  When  the  word 
‘includes’ is used, the idea  is  that 
over and above the accepted defini
tion, an additional inclusion is  also

there.  For the first  time, I  notice 
that in sub-clause (a), the word used 
is ‘signify’.  It reads:  “The expres
sions ‘custom’ and  ‘usage’  signify”. 
My amendment is that, instead of the 
word ‘signify’, you should have  the 
word ‘include’.  My reason  is  that 
‘signify’  more  or  less  means  an 
indication.  That is to ŷ, attention 
is being brought by the law to  one 
aspect of that matter, to which  the 
object  is  to  draw  the  attention 
Therefore, the word ‘signify’ is used. 
Virtually, in sub-clause (a) you are 
reproducing the  well-known defini
tion of ‘custom’.  Therefore, the word 
should be ‘mean’. By way of abundant 
caution, you  may  have the  word 
‘include’.  But,  under  no  circum
stances, you should have the  word 
‘signify’, because  it  narrows  down 
the definition and hardly stays as  a 
definition.  That  is  all  about my 
amendment No, 27.

About my amendment No. 28  and 
The consequential amendment No. 29,
I wish to invite the attention of the 
hon. Minister to the second proviso to 
sub-clause (a).  You say:

“Provided further that, in the 
case of a rule applicable only  to 
a family,  it has  not  been  dis
continued by the family;”

That is to say, you are  recognising 
the principle  of  continuance of  a 
family custom but not the principle 
of the custom of the tribe, community 
or group.  Please remember that the 
custom of a tribe or community  or 
group is capable of being abrogated 
by custom as much as family custom. 
May I, in this connection, invite  the 
attention of the hon. Minister to the 
standard work on Punjab Customs by 
Sir William Rattigan?  He says that 
a custom may be  abrogated  by  a 
custom and  he  does  not make  a 
distinction that this  observation  is 
confined to family custom only.  He 
bases  it  upon  the  well-known 
maxim;

Cujus est instituere, ejus est abrogare

He who can  institute  can  also 
abrogate.  That is to say, it is open
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to the group  or  community  to 
abrogate a  custom  which it  has 
adopted.  But you are  giving  this 
right of abrogation of the custom to 
the family custom  and  not to  the 
other customs.

The first proviso reads:

‘‘Provided  that  the  rule  is ‘ 
certain and not unreasonable or 
opposed to public policy:”

I want to add at the end “it has not 
been discontinued”.  You are achiev
ing  a  more  logical result thereby. 
That is to say, a good custom which 
ij ancient, reasonable, not opposed to 
public policy continues to hold sway 
so long as it is being observed  and 
not abrogated.  That would be more 
logical.  The third  amendment No. 
29—is a consequential amendment. It 
contemplates the omission of lines 27 
and 28—the omission  of  the second 
proviso altogether.

Mr. Deputy-Speaker:  Amendments
moved.

(i) Page 2, line 21—

for “signify” substitute “include”

(ii) Page 2, line 26- 

add at the end:

“it has not been discontinued**.

(iii) Page 2—

omit lines 27 and 28.

Shri Pataskar:  Sir,  it  is provided 
here that  the  expressions  ‘custom’
and ‘usage*  signify  any  rule..........
That is how we have already defined 
‘custom’ and ‘usage’ in the other Acts 
which we had passed.  Apart  from 
that, ‘signify’ is a better word  than 
‘include’.  ‘Include’ widens the scope 
of custom and  usage and I  do  not 
think it is the intention of the  hon. 
Member.  With respect to the family 
the matter is a little different. I shall 
quote Maine because I do not want to 
quote all the rulings.  This is what

he has said:

“Continuity is as  essential  to 
the validity  of  the  custom as 
antiquity.  In the  case  of  a 
Widely spread  local  custom 
want  of  continuity  would  be 
evidence that it had never  had 
a legal existence.  But it is diffi
cult  to  imagine  that  such a 
custom,  once thoroughly  estab
lished, would come to a  sudden 
end”.

That is what I wanted to point out 
with  respect  to  custom.  Again, 
Msiine’s Hindu Law  goes on to say 
that  where it  appears  that the 
members of a family  are  entrusted 
with certain duties,  for  a  certain 
period of years, they will be treated 
as imder the Law of Succession  and 
other laws.

What I mean to point out  is that 
there is a difference in so far as  a 
family is concerned.  It is a different 
matter in that case.  Therefore,  we 
have provided in the way in  which 
we have done.  If it is a disccmtinu- 
ance of the family,  I do  not think 
that it is necessary to carry out what 
the hon. Member said.  However,  I 
can assure  the  hon. Member  that 
probably, when these  parts of  the 
Hindu  Code  are  brought together, 
there will  come a  time  when  we 
might consider all these things  and 
see what the effect is.

I should like to suggest to the hon. 
Member that he should withdraw his 
amendment.  What we are doing  is, 
we are trying to confine ourselves to 
the way in which we have  already 
dealt with similar laws.  So, I think 
we should not try either to widen the 
scope or to interfere with it.

Mr.  Depaty-Speaker:  Does  the
hon. Member withdraw them?

Shri Tek Chand: You need not put 
them to vote.  That is what I think 
was done last time.

Mr.  Deputy-Speaker:  I  presume
that  the  hon.  Member  withdraws 
them.
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Shri Tek Chand: As you please.  I 
beg leave to withdraw  my amend
ments.

The amendments were, by leave, 
withdrawn.

Mr. Deputy-Speaker:  The question
Is:

‘That-clause 3  stand  part of 
the Bill”.

The motion was Adopted.

Clause 3 was added to the Bill. 

Clause 4 was added to the Bill 

Clause 5̂  {Adoptions to he regulated 

by this Chapter)

Shri Tek Chand: I beg to move:

(i) Page 3, line 13— 

after “Chapter” insert

"or in  accordance  with  any 
rule of custom or usage”

(ii) Page 3, line 1&— 

cfter “rights” insert 
“or liabilities”

(iii) Page 3, line 16—

after “in favour of' insert 
“or against”

(iv) Page 3, Une 17— 

after “acquired” ins&rt 
“or incurped”

It will be noticed that in clause  5, 
the words are:

“No adoption  shall be  made 
after the commencement of this 
Act by or to a Hindu except  in 
accordance with  the provisions 
contained in this Chapter/’ etc.

There, I wish to add “or in accord-̂ 
ance with any rule  or custom  or 
usage”.  The object  of  the hon. 
Minister  will  then  become crystal 
clear.  He himself has said in  the 
House this  morning  several  times 
that he has no  intention at all  to 
disturb the adoption in the form  of 
an appointment of an heir by means 
of this legislation.

Shri Pataskar: I have  not said so. 
What I have said was that it is  not 
at all a form of adoption.  Appoint
ment of an heir is a different  thing 
altogether.

Shri  Tek  Chand:  The  word
“adoption” used in the decided case 
'laws has two well-known senses. One 
is the scacerdotal  form  of adoption 
which is  transplantation  of  one 
family in another, and the other  is 
the secular form of adoption.  They 
are styled by the name of adoption. 
Krithrima  adoption  of  the  strict 
Hindu  law is  a  secular  type of 
adoption whereas the Datta  Homam 
adoption of Hindu law is a sacerdotal 
form  of  adoption.  Therefore,  the 
word  “adoption”  is  not  so  well 
defined a$ to restrict it exclusively to 
sacerdotal form, to the exclusion  of 
the secular form or what is  known 
as the appointment of an  heir.  Tt 
was for this reason that I suggested 
that after  the word “Chapter”,  the 
words indicated  in my  amendment 
No. 32 may be inserted,  the  words 
being “or in  accordance  with  any 
rule Or custom or usage”.  The inser
tion of these words  is  an  attempt 
towards clarity.  Otherwise, the issue 
is bound to be clouded.  ’

Amendment No.  33  is to  clause 
-5(2).  You will find that it exclusive
ly deals with the rights.  This is what 
it says:

“An  adoption  which is  void 
shall neither create any rights in 
the adoptive family in favour of 
any person which he or she could 
not have  acquired  except by 
reason  of the  adoption,  nor 
destroy the rights of any person 
in the family of his or her birth”.

Now, there  is an  attempt  to
concentrate upon the word  “rights”. 
Apart from the rights, there are also 
corresponding  obligations or liabili
ties.  Just as on being adopted,  the 
adopted child  has certain rights  in 
the property of the  new family into
which he has  been transplanted,  he
also  incurs  new obligations  to
maintain the decrepit and the infinr
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members of the new family.  There
fore, whereas you are dealing  with 
the rights, you should also  mention 
the obligations.  That is why I have 
suggested that the words “or liabili
ties”  should  be  inserted after  the 
word “rights” in line 15.  Thus, with 
this amendment and with the amend
ment No. 34, sub-clause (2) will read 
thus:

“An adoption  which  is  void 
shall neither create any rights or 
liabilities in the  adoptive family 
in favour  of or  against  any 
person” etc.

The result will be that with regard 
to the rights as well as  obligations, 
we win have a uniform law.  Now, 
you are thinking of rights only, and 
you  have  forgotten  the  obliga
tions.  It may very well be  that he 
may be deprived of rights but he may 
be saddled with obligations.  This is 
a state of things that ought not to be 
there.  It is with this intention  that 
I have moved  amendment Nos.  33 
and 34.

Amendment No. 35 seeks to insert 
“or  incurred”  after  the  word 
“acquired”.  In other words, I make 
it clear that rights are acquired while 
obligations are incxirred.  Therefore 
by having these three  amendments, 
you will be laying down a  uniform 
law both regarding  rights  acquired 
and the obligations that have  been 
incurred.

Mr. Deputy-Speaker:  Amendments
moved:

(i) Page 3, line 13— 

after “Chapter” insert:

“or in  accordance  with  any 
rule of custom or usage*’

(ii) Page 3, line 15— 

after “rights” insert:

“or liabilities”

(Ui) Page 3, line 16— 

after “in favour of** insert:
“or against”

(iv) Page 3, line 17— 

after “acquired” insert:
“01 incurred”

Shri Barman: The first amendment 
moved in the series of  four amend
ments referred to by Shri Tek Chand 
says that the words “or in accordance 
with any rule or  custom or usage” 
should be added  after  the  word 
“Chapter” in page 3, line 13.  If  we 
agree to that amendment, it com̂ to 
this.  The provisions of  this chapter 
will  become  absolutely  nugatory. 
They will become useless.  There are 
so many customs and usages in vogue. 
So, if the  words  suggested  in  his 
amendment are inserted, then, what 
is the meaning of saying:

“No adoption shall  be  made 
after the commencement of this 
Act by or to a Hindu except  in 
accordance with  the  provisions 
contained in this Chapter,” etc.

So far as customs and usages are 
concerned.  They are not included as 
provisions.

Further, in the same clause,  what 
is provided is:

“___and any. adoption made in
contravention of the said  provi
sions shaU be void”.

With the amendments  of Shri  Tek 
Chand, the provisions would become 
absolutely very difficult  to  explain. 
The main purpose of the  codifiction 
of this law of adoption is this.  The 
rulings of the  various  courts,  the 
texts and other  things also  have 
already  become  confusing to the 
public.  This codification  is  being 
done to remove that  confusion and 
settle a clear line of adoption laying 
down, who can be adopted, who can 
adopt, what should be the formalities 
of adoption and what are the conse
quences.  In addition to that, if you 
say that customs and usages also will 
remain as they are, I think it will be 
confusion worse confotmded.

Pandit Thakur Das Bhargava: There 
is one point which has been made bŷ 
Mr. Tek Chand.  The  hon. Minister 
has made a statement in this House 
that this adoption law does not apply 
to the appointment of heirs.  We are 
thankful to him for that.  But, the 
courts will refuse to take congnizance
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[Pandit Thakur Das Bhargava] 

of it and  they may hold  that  the 
appointment of heirs is tantamount to 
adoption,

Mr.  Deputy-Speaker:  The  hon.
Minister is proceeding on the assump
tion that the appointment of heirs in 
Punjab is distinct from the adoption 
that we are talking here.  But, what 
is the guarantee that the courts will 
also interpret it like that?  That is 
the difficulty of my friends here from 
Punjab,  because  adoption  includes 
sacramental adoption as well as the 
appointment  of  heirs.  The  hon. 
Member at least is imder the inipres- 
sion that the  appointment of  heirs 
would not be covered and would not 
be affected by this adoption law.  If 
that is  to be  so, would it  not  be 
essential or advisable that it may be 
made clear somewhere?

Pandit Thaknr Das Bhargava: The
hon. Minister made it absolutely clear 
—and we are thankful to him for that 
—̂that this adoption law will not apply 
to the appointment of heirs.  So far 
so good; but at the same time, we 
want to be assured that the coxirts 
also will take the same view.  That 
can be secured if the hon. Minister 
kindly agrees to any of the amend
ments here that this adoption does not 
include appointment of  heirs in  the 
Punjab.  That will make the position 
clear.  Otherwise,  in  Pimjab  the 
appointment of a heir and the other 
adoption  are  really  confoimded 
together.  The appointment of a heir 
is tantamount to adoption.  The posi
tion may be made absolutely clear, so 
that  litigation  may be  avoided  in 
Punjab.  We thank the hon. Minister 
for his statement in the House, but it 
would be better if he puts somewhere 
in the Bill—in the definition clause 
or in some other  clause—that  this 
adoption does not include the appoint
ment of heirs.

Secondly,  there is  another  point 
with  regard  to  sub-clause (2)  of 
clause 5.  I think this would give a 
go-by to an  accepted  doctrine  of 
Hindu law called factum valet. Sup
pose an adoption is made invalid a

long time after it  had  been  given 
effect to; if the father dies, the son is 
not allowed to succeed in the natural 
family.  If the adoption is invalid or 
void after a long time during which 
the son  has been  away  from  the 
natural family, the principle of/actum 
valet will prevail and no person shall 
be allowed to come into it again. We 
have made a similar provision in the 
case of marriage also in the  Hindu 
Marriage  Restraint  Act, 1929.  The 
principle of factum valet is there.  I 
feel that this  provision,  sub-clause
(2) of clause 5, will  hit very  hard 
upon the  people  after  some  time. 
Supposing after a  person has  been 
taken into family,  after  successions 
have taken place, say, after 50 years, 
if  the  adoption  is  declared void, 
according to this provision, it wiU be 
very  difficult  for  the  families  to 
readjust themselves and  avoid  the 
consequences of all the  successions 
that have taken place in the family. 
It was because of this difficulty that 
the principle  of factum valet  was 
adopted in the Hindu law.  It is a 
good law and I think that a general 
provision like clause 5(2) will create 
hardships in many cases.

I know that in certain respects, this 
Bill is against the accepted principles 
of Hindu law.  For  insteince,  there 
have been various  rulings of  High 
Courts that if a person has already 
succeeded to property in the natural 
family, the mere fact that he has been 
adopted will not deprive him oi the 
property to which he has succeeded. 
The hon. Minister may say that the 
number of such cases is very small; 
but, it is not a question between the 
adoptor  and the adoptee  only.  In 
Punjab it is a personal relationship. 
For instance, when a person adopts 
a girl now according to this Bill, the 
son will have a sister imposed upon 
him.  Similarly if there is a girl and 
if the person  adopts a son,  then  a 
brother will be imposed upon the girl 
It will affect them  so far as  their 
succession rights are concerned. These 
are all matters which require further 
consideration. At this stage I can only
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say this much and I would request 
the hon. Minister kindly to look into 
all these matters.  I cannot offer him 
anything more substantive.

Shri Mulchand Dube: I think that 
a heir appointed  by any customary 
, law in Punjab does not get the status 

of a son.

Shri Tek Chand: He does; he is a 
son, not an uncle, in  the  adopted 

family.

Mr. Deputy-Speaker:  So  far  as
transplantation is concerned, that is a 
different thing.  But so far as succes
sion to the adoptor is concerned, he 
is a son.

Shri Mulchand Dube: If the appoint
ed heir is deemed to be the son of the 
person who appoints him as heir, the 
matter is different, and there is bound 
to be some confusion.  But if he does 
not get the status of a son, then clause 
12 makes the matter clear.  It reads:

“An adopted  child  shall  be 
'  deemed to be the child of his or
her adoptive father or mother.....”

etc.

In case he gets the status of a son, 
the matter is different.

Mr. Deputy-Speaker;  He does get 
the status of a son.

Shri Pataskar: So far as this ques
tion about the appointment of a heir 
is concerned, I have already made the 
position clear.  Of course, I  cannot

• know as much of  Punjab  law  as 
yourself  and  other  hon. Members 
know.  But, still, I am  inclined  to 
think that the appointment of a heir 
îs something distinct from the adoption 
of a son for which this law is being 
enacted.

 ̂ To  accept  the  first  amendment 
proposed by my hon. friend regarding 
custom, usage etc. will be to nullify 
the purpose of the clause,  I am not 
prepared to accept it, because that is 
a different matter altogether.

[ ̂  With regard to  sub-clause (2) of 
clause 5, I will read -out what Maine 
has said.  I am referring to page 269

of Maine’s Hindu Law  where  it is 

said:

“It was held by the Madras High 
Court as early as 1863  that  an 
invalid adoption of a person does 
not affect his rights in his natural 
family nor does it  confer  upon 
him any rights to. maintenance in 
the adoptive family.”

Tiiat was a case of maintenance.

“He loses nothing and acquires 
nothing.  It is as if no adoption 
ever took place.  The view taken 
by the Madras High Court, that 
an adoption must be effectual for 
all purposes or a nullity has the 
merit  of  being  practical  and 
intelligible, while doing substan
tial justice to all parties.”

It is from that point of view that 
this provision has been put in there. 
So far as the question of liabilities is 
concerned,  I  think  they  stand 
altogether on a different footing.  I 
think my  hon.  friends will  realise 
that here what we are trying to lay 
down is,

“An  adoption which  is  void 
shall neither create any rights in 
the adoptive family in favoxir of 
any person which he or she could 
not  have  acquired  except  by 
reason  of  the  adoption,  nor 
destroy the rights of any person 
in the family of his or her birth.”

So far as liabilities are concerned, 
that is a different matter.  Suppose 
a body has gone in adoption to  the 
family of A and subsequently incurs 
certain liabilities;  suppose  the  boy 
enters into a contract.  He will  be 
bound whether the adoption is valid 
or not.  Rights stand differently from 
liabilities.  I  am  summarising  the 
existing law with respect to the rights 
acquired whether the adoption is valid 
or invalid.  I hope my hon. frined will 
agree and withdraw the amendments.

Shri Lakshmayya (Anantapur): May 
I  know  whether illatom  adoption 
that is found in South India is included 
in this Bill or it is excluded?
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Shri Pataskar:  All adoptions will
be as laid down in this Bill.

Shri Lakshmayja: Illatom adoptions 
also?

Shri Pataskar: All adoptions.

Mr. Deputy-Speaker:  Need I  put
these amendments to the House?

Shri Tek Chand: My point is really 
to convince the hon. Minister.  If he 
is not convinced, I do  not want  to 
ŵaste the time of the House in having 
the matter put  to the vote of  the 
House and beg leave to withdraw my 
amendments.

The amendments were by leave with
drawn.

Mr. Deputy-Speaker:  The question

is:  •

“That clause 5 stand part of the 
Bill.” -

The motion was adopted.

ClaiLse 5 was added to the Bill

Clause 6.__(Requisites of a valid
adoption)

Shri K. P. Gounder: I beg to move:

Page 3, lines 20 and 21—

omit “and also the right”.

Clause 6 says:

“No  adoption  shall  be valid 
unless

(i)  the person adopting has the 
capacity, and also  the right  to 
take in adoption;”

Clauses 7 and 8 define capacity of 
the person to make adoption.  We do 
not define  anywhere who  has  the 
right to make the adoption.  Under 
the exemption clause, we have to go 
to the Hindu Law again.  Under the 
Hindu Law,  the right may  be con
strued as power to make adoption. A 
widow can take an adoption with the 
consent of the husband or with the 
consent of the sapindas.  The wording 
seems to nullify the provisions of the 
law.  So far as 1 can understand, the

object of the  framers of  the  Bill 
appears to give women the right to 
adopt without the consent or permis
sion of the husband or the sapindas. 
If that is so, there is no meaning in 
saying, “the person adopting has the 
capacity and also the right to take 
in adoption”.  I think this has been 
copied from some text of Hindu Law 
which says that a person must have 
the capacity and also the right  Right 
may mean power to adopt.  Who has 
got the power to adopt?  A male has 
got the right to adopt.  As far as the 
female is concerned, there are differ
ences of views  among  the various 
authorities.  The consensus of opinion 
appears to be, the woman must have 
the consent either of the husband or 
the sapindas and then only she  gets 
the right to adopt.  By adding these 
words “and also the right” I do not 
know what the framers of the  Bill 
intended.  Anyhow,  it  makes  the 
position  ambiguous.  To  have  the 
wording as it is may give room  for 
complications.  To accept my amend
ment does not do anybody any harm.

AmendmentMr. Deputy-Speaker:
moved:

Page 3, lines 20 and 21— 

omit “and also the right”.

Shri Tek Chand:  I endorse  what
has dropped from the lips of the pre
ceding  speaker.  Really  the  word 
‘right’ has no place in clause 6. Right, 
as we know, is not an absolute term. 
It is a relative term.  Right corres
ponds  to  obligations.  The  word 
‘power’ is the correct word.  There
fore,  you  ought  not  to say, “No 
adoption shall be valid unless (i) the 
perfson adopting has the capacity, and
also the right....If you drop the
words “and also the right”, no diffi
culty arises, because the right to adopt 
is totally different.  It is really  the 
power  to  adopt.  The protestas  to 
adopt is also included in the expres
sion capacity.  Therefore, I support 
my hon. friend Shri K. P. Gounder.

Pandit Thakur Das Bhar̂ va: I fail 
to understand the full implications of 
the word ‘right’ here.  Let us see the
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subsequent  clauses.  Clause 7  says, 
any male Hindu has the capacity to 
take a son or daughter in  adoption. 
In  clause 8, it is said,  any female 
Hindu has the  capacity to take  in 
adoption.  Further, ‘right’ to give in 
adoption is not there.  It is capacity 
to  give  in  adoption.  Everywhere, 
the word capacity is used.  I have to 
see what is the difference between 
capacity and right and how a right 
is different from capacity.  In these 
three or four clauses only the word 
capacity is used.  Where is the word 
‘right’ used.  What is the right  A 
man has the right to adopt if he has 
got no wife.  The wife may or may 
not consent.

Mr. Deputy-Speaker: That may be 
a remnant of the old law when a man 
having a son could not adopt.

Pandit Thakur Das  Bhargava:  I
have seen the old Bill of Dr. Ambed- 
kar.  He used these very words.  In 
every place, actually, the phraseology 
is the same.  He  used  the  words 
capacity and right.  That law never 
came here and it was not discussed 
here.  We did not consider it. I would 
like to know from the hon. Minister 
whether  he has used  in any other 
part of this  law the word right  so 
that we may know the full implica
tions of  the  word ‘right’  here.  If 
capacity alone remains and the word 
‘right’ is taken away, nothing is lost.

Shri Pataskar: I would like to point 
out to my hon. friends that clause 6 
lays down the requisites of a valid 
adoption.  It says:

“the person adopting  has  the 
capacity and  also  the  right to 
take in adoption”.

Turning to clause 7, it says,

“Any male Hindu.........has the
capacity to take a son or daughter 
in adoption”. ♦

That is capacity.  My hon. friends 
will see that a female Hindu has also 
the capacity to  adopt.  Capacity  is 
one thing.  A man who is a major, 
for instance,  can take in  adoption.

He has got the capacity to take  in 
adoption.  In clause 11, it  is  said, 
where there is a son, he cannot adopt 
another son.  When he has the capa
city, he has  not got  the  right.  In 
order to see that there is no ground 
for argument  subsequently, we say 
here that no adoption shall be valid 
unless the person adopting has both 
the capacity and the right to take in 
adoption, because  capacity is some
thing  different  from  right.  That 
capacity is there inherently.  But, he 
has not got the right because he has 
one son living.  That has been pro
vided subsequently.  I think my hon. 
friends will see that there is no super
fluity.  It was there in the  original 
law.  So far as this matter is con
cerned,  there is no  difficulty.  We 
should not  leave  any  ground  for 
subsequent argument.

Shri K. P. Goander:  May I  point 
out that  there is alsa clause 6 (iv) 
which says:

“the adoption is made in com
pliance with the other conditions
mentioned in this chapter.”

Shri Pataskar: What is the harm? 
I do not understand it at all.

Mr. Deputy-Speaker:  Need I  put
the amendment to the House.

Shri K. P. Gonnder: Not necessary, 
I do not press it and beg leave to 
withdraw my amendment.

The amendment was by leave 
withdrawn.

Mr. Deputy-Speaker:  The question

“That clause 6 stand part of the 
Bill.”

The motion was adopted.

Clause 6 was added to the BilL

Clause 7— (Capocity of a male Hindu 
to take adoption.)

Shri Tek Chand: I beg to move:

Page 3, line 29—

after “living” insert **with him”.
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[Shri Tek Chand]

In this connection, you will notice 
that clause 7 lays down the capacity 
of a male Hindu to take in adoption. 
That  capacity of his so far absolute 
is now restricted in so far as he is 
called upon to obtain the consent of 
his wife, except where the wife has 
renounced the world or is of unsound 
mind.  I have one fundamental objec
tion and that is  this.  If a  son  is 
being brought into being in the family 
by the process of adoption, then it is 
due to the subjective state of mind 
of the adoptive father.  The consent 
of the wife is  not  necessary.  But 
supposing you think  that consent is 
necessary, you have made it into a 
fruitful source of litigation by not 
laying down that that consent should 
be in writing.  There will be endless 
disputes,  and wherefrom  are  you 
going to get evidence that the wife 
had given her consent while chatting 
with the husband one day, and she 
says no now.  You are not going to 
prove it.  If it is necessary and you 
insist on consent, then that consent 
must be in writing.

The third  difficulty is  that  the 
pK)sition as it  is is  indefensible.  I 
put it to the hon. Minister  that  he 
should allow his head  to  rule  his 
heart and not his heart to rule his 
head.  He should not be swayed by 
sentiment, but he should be influenced 
by logic.  I put it to you that Mr. A 
has got a wife Mrs. A, but on account 
of quarrels she is  living  separately 
from him.  There is no divorce, but 
she has separated.  Mr. A wants  to 
adopt a child.  You insist that the 
consent of the separated wife, who 
has no intention to live with him, who 
goes for  him  hammer  and  tongs, 
should be obtained.  She may not be 
on speaking  terms.  Therefore,  my 
amendment is that after  the words 
“provided  that  if  he  has  a wife 
living*’ you should insert the words 
“with him”.  If the  lady is  living 
with him, both of them should con
sent.  After all, if the child is to be 
adopted, the child is to be the child 
of  both, and  the  child  needs  an

adoptive father as well as an adoptive 
mother.  But  if the  lady  ̂ living 
separately,  how  is  she  interested - 
whom her husband adopts?  She is 
not going to  live under  the  same 
roof.  Therefore, it will be desirable 
that you should  not insist  on  the 
wife’s consent in the circumstances I 
have  mentioned.  You  may  insist 
upon  the consent of  the wife who 
happens  to  be  living  with  her 

husband.

Mr. Deputy-Speaker:  Amendment

moved:

Page 3, line 29— 

after “living” insert “with him”.

Pandit Thakur Das Bharsrava: With 
regard to the first amendment, I have 
to submit for your consideration that 
as a matter of fact this rule that the 
wife should consent, is a wrong rule 
in this way.  In regard to separated 
women, Shri Tek Chand has brought 
out very forcefully that such a wife 
will  never  give  her  consent, and 
therefore the right which we have 
given will be infructuous ô  mean
ingless. '

The hon. Minister while replying 
to the general discussion  said  that 
one Member in the Rajya Sabha said 
that he wanted  to take a  girl  in 
adoption, that another lady Govern
ment servant came to him and said 
that she wzinted tao  take  girl  in 
adoption  and  that ^e  was  so 
influenced......... •

Shri Pataskar:  Not  that  I  was
influenced, but there are many other 
cases.  I could not cite all of them 
here.

Pandit Thakur Das Bhargava: Let
us say there are  hundreds of  such 
instances and therefore he concluded: 
why should the reasonable expectation 
of these persons.....

Mr.  Deputy-Speaker:  He  was
reinforced in his conviction that this 
should be there,  not that  he was 
influenced and brought in this provi
sion because two persons approached 
him.
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Pandit Thakar Das Bhargava: I will 
be more generous.  I will say there 
were a  thousand  or  ten thousand 
people who brought this thing to him 
and insisted that they should be allow
ed to adopt girls. Whether he gives the 
examples or not, it is not that in no 
case a person would want to have a 
girl adopted,  I am not of this view, 
but  my humble  submission  is that 
there are  thousands and  lakhs  of 
people whose wives will never con
sent.  There are thousands and lakhs 
of wives who want to adopt girls as 
daughters  and  tthey have no right 
today to do so.  He has not given 
any right to married women.  He has 
deprived  them of  that  right,  dis
criminated there between immarried̂ 
and married women and widows. The* 
urge for children may be  as  much 
strong in a married woman as in an 
unmarried woman or in a widow.  It 
depends on the circumstances.

Then, as my friend said, if the wife 
is  living  with  the  husband, it is 
probable that she might  consent.  I 
would go further and say that a wife 
and  husband  may  have  different 
points of view while even they are 
living together.  They may not  be 
liking the same son  and the  same 
daughter.  One may be repugnant to 
the daughter, and the other to the 
son.  Now, you are allowing separate 
property to wives. Wives will succeed 
to their parents.  Wives shall  have 
property and  husbands  shall  have 
separate  property.  So,  there  is 
absolutely no  reason in  restricting 
married wives or husbands in any 
manner  whatsoever.  The  previous 
conception that a boy was bom with 
a view to see that the father is saved 
from naraka etc., has died out, it no 
longer holds  the  field.  The  only 
question is that it is a secular adoption. 
So I fail to see why the hon. Minister 
who is so  anxious so  far  as  the 
inclinations and the urges of people 
who want to adopt girls is concerned, 
should not be equally anxious for all 
those women who are equally anxious 
to adopt sons but who have the mis
fortune to be in a married state.  11

you take the census of the whole of 
India not to speak of the countries 
abroad—̂he has  referred  to  other 
parts of the world also in which there 
are rights to adopt girls or boys—̂I 
would say the number of people who 
have separated or are in the course 
of  separation,  who  do  not  live 
together and who  do not  care  to 
bring about divorce etc., is extremely 
large, and in all  humility I  would 
beg of him to consider, if he wants 
to bring another  Bill or  something 
like that, that every person whether 
he is married or unmarried should be 
given independent  right  to  adopt. 
Those principles of the Hindus which 
were  the very  foundation  of  this 
adoption have been, so to say, bidden 
farewell to.  I am happy, I am not 
complaining, but I am submitting this 
to him very seriously.  Having done 
away with the sacerdotal  adoptions 
and having made it secular, I should 
think there is absolutely no reason 
why we should restrict the rights of 
the husband or that of the wife.  In 
fact, we are committing a great wrong 
and we are discriminating  between 
t'his and that man or  persons  in a 
special  state, married or  unmarried 
state. We are making all these things 
wrongly in this way.

Adoption is a personal relationship. 
It  means that  the adopted  son is 
transferred  to  the  family  of  the 
adoptive father.  What is the differ
ence here between sacerdotal adoption 
and  secular  adoption?  When  an 
adopted person is transferred to the 
adoptive father’s family, it means his 
rights  in  the  natural  family are 
extinct and he is not to be a son of 
his natural father in the future. Now, 
this being so, what happens?  Every 
person is the owner of his own pro
perty.  My hon. friend  has  rightly 
brought about in the Succession law 
a state of things in which the Hindu 
joint family will moulder down and 
the expectations  are  that  in  the 
coming future there will be no joint 
family.  As  soon  as a  person  is 
adopted, he should become a member 
of the joint family, a coparcener and 
he should have  rights in property,
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[Pandit Thakur Das Bhargava] 

but not according to this law. Accord
ing to this law any adopting person 
keeps to himself the  fullest rights 
and power to disinherit the adopted 
person, and similarly if he likes he 
can bring in more  people into  the 
family.  He not  only adopts  a son 
but also imposes a sister on a brother 
and similarly if  he  adopts a  girl, 
imposes a brother on the sister with
out the wiU of that brother or sister. 
Now, the brother may be older; he 
may be a major 50 years old, and the 
father may be 70 years old, and he 
may have had some quarrel with his 
son; he will adopt a  daughter  and 
impose a new relation on the exist
ing family without their consent and 
interpose a new heir where previously 
there was none.

I am submitting that in the present 
condition of things it is quite neces
sary that you should take away this 
veto of the wife and give the wife 
the power to adopt independently of 
the  husband, so  that  both can do 
what  they like and  adopt sons  or 
daughters.  The  conception  of  an 
adopted son being the joint product 
of the husband and the wife has to 
go away.

Mr. Depaty-Speaker: Normally, the 
rule is that one Member finishes and 
then only the next Member speaks.

Shri Tek Chand: This is an abnormal 
provision and that is why there is 
this abnormal practice.

Shrimati  Jayashrl (Bombay-Sub
urban): The separation of the husband 
and the wife does not sever the con
nection from the family.

Shri Tek Chand: Virtual  connec
tion.

Pandit  Thaknr  Das  Bhargava:  I
could  not  follow  what  the  hon. 
Member said.

Mr.  Depnty-Speaker: The  hon.
Member may continue his argument.

Pandit Thakur Das Bhargava: If
my hon. friend repeats the question, 
T am prepared to answer her.

Mr.  Depaty-Speaker:  The  hon.
Member might continue.  There is no 
question to be answered.

Dr. Ram Snbhag Singh  (Shahbad 
South): She said that separation did 
not sever  the connection  from  the 
family.

Pandit Thakur Das Bhargava:  The' 
hon. lady Member has said that even 
if there is separation...

Shrimati Jayashri: Not divorce.

Pandit Thakur Das Bhargava: She
has stated that separate living would 
not sever the family.  Is that all?

I would submit  that in the  other 
law, namely  the law relating to suc
cession, we had a curious phenomen
on, that a person who was congenitally 
and absolutely impotent could breed 
a son.  In that Bill, we had said that 
a person who was not the real father 
of a son or a girl could have father
hood imposed upon him. At that time, 
I had submitted that we were going 
against nature.  And today, what do 
we find?  The original conception was 
that an adopted son was considered to 
be the joint product  of the husband 
and the wife. But what are we getting 
now?  An unmarried  girl can  also 
be a mother.  So far as the  Hindu 
law is concerned, we have given it the 
go-by.  Either keep the  Hindu  law 
and keep the original thing or change 
it as I am  suggesting.  We do not 
want hybrid law.  I can understand if 
you have given it the go-by, and an 
unmarried woman can̂ also adopt a 
son.  What is the difficulty? I would, 
therefore, submit that we are driven 
by logic to a position in which a man 
and a woman, a husband and a wife 
are,  for  this  purpose,—as for  the 
purpose of holding property separate 
entities; and they should be regarded 
as such.  Otherwise, you will be doing 
great injustice to those people  whose 
wives are separated from them or  to 
those wives who are separated from 
their hiisbands, and who are not even 
given the right or the  capacity to 
adopt sons.  That is wrong.
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Mr. Depnty-Speaker  If the  ile 
adopts  separately  and the husband 
adopts seperately then both the adopt
ed sons  ould be  brothers to each 
other.

Pandit Thakar Das Bhargara That 
ill be a personal relationship  as in 
the appointment of a heir.  But there 
is no transference according to indu 
la.  o  suppose an Ahir girl and 
a at boy are  adopted by  the same 
parents or rather by the father and 
the mother ho has got no right to 
adopt also adopts another set hile 
she as immarried or ido.  ill 
they not be sisters or brothers though 
not bom of the same father....

Mr. Depoty-Speaker A at boy and 
and an Ahir girl may become brother 
and sister  under this la.  But at 
least there is consent of both.

Pandit Thaknr Das Bhargava  ou 
say consent of both.  But hose con
sent Certainly not of brother and sis
ter.

Mr. Depnty-Speaker  f the hus
band and the ife.

Pandit Thaknr Das Bhargava here 
is the ifes content   There is no 

separate ifes consent.

Mr. Depaty-Speaker  At least the
parents have concurred in  that rela
tionship hich is brougth about  But 
according to the hon.  Members con
ception a at boy and an Ahir girl 
might be imposed as brother and sister 
ithout the consent.

Pandit Thaknr Das Bhargaya  To
day marriage can take place bet een 
a at and an Ahir a ain and a Sikh 
a  Sikh and a  indu.  In adoption 
also.  e can have the  same thing. 
ormerly only persons from the same 
caste or the same religion and so on 
could be adopted. But e have given 
that the go-by. That it all right. I am 
in  favour of it  I am  only saying 
that it should be enlarged further and 
liberalised further so that  e may 
some to a position hen the father 
may have separate adoption that  is 
to say the husband may have separate 
adoption and the ife may have sepa
rate  adoption.  At least  the  ife

should  not  be given the po er  to 
control  the husband  even if she is 
living in ngland and the husband is 
living here.  She may  have separate 
living in ngland but she should not 
be given the po er of veto.

Mr.  Depaty-Speaker  The  lady
Members are taking strong objection 
to the hon. Members remarks...

Some lady Members e are.

Mr. Depnty-Speakr...that the mother 
should not  control the  father even 
though she be living in ngland.

Pandit Thaknr Das Bhargava  It is
good  that  e have  accepted their 
vies.

Shri A. M. Thomas ( makulam) It 
is aliyuga.

Pandit Thaknr Das Bhargava  So
far as adoption is concerned I ant 
to go even further than they ant to 
go.  They are  all  thankful  to the 
Minister for having given these poers 
of adoption of girls but they do not 
realise that hile he has  liberalised 
the la there he has taken a ay the 
euality from the ladies.  The ladies 
do not realise that he has discriminat
ed  beteen husband and ife.  The 
husband is given the right to adopt 
but the ife is not given the right to 
adopt the ife is given only the po er 
to veto.  There the euality is finish
ed.  ot only in this matter but in 
many other matters this sort  of dis
crimination has been made.  I shall 
have occasion to sho this  as  the 
Bill proceeds further.

 I 3T5 ̂

rft ̂    ̂  ̂  ̂3rT3RT   ^

 ̂    ̂  iTT r̂f̂   ̂   t   I  5STTT
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ft  ̂  ^
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Pandit Thakur Das Bhargava She
supports me.

STNA *T̂ *.  

? sft ^ 7   ̂  ̂  ^

^ IRFTT V  '*îf

f̂tr̂ 'Tĉ ̂ d4  5ii ̂  ^
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I ifix 3̂ If  ̂  ̂I

 ̂ f̂̂FTT̂ftf ̂TTcT  ^

ft ̂   t   ̂ 1

Shri Pataskar Tliis is a very simple 
clause which has been subjected to 
much of unnecessary criticism, for the 

simple reason that under the law as 
it stands, when a husband and a wife 
are both living together, that is, living 
a married life, it is only the husband 
who has got the right to take a son 
in adoption.  The only change that is 
made is that in order that the family 
life might continue smoothly,  if the 
husband has to adopt, he should take 

the consent of the wife.

But,  I  am  asked,  hy are you 
depriving  the wife  also of  taking 
adoption when the husband is living?*. 
My reply is simply this.  So far  as 
our society, as it stands at present, is 
concerned, I think adoption is general
ly made when i)oth are living  I 
think  if both  of  them agree, then, 
naturally, there will  be no trouble. 
If adoption  is to be made,  I do not 
think there can be one adoption  by 
the husband and another adoption by 
the wife, as has been suggested.  That 
is simply trying to subject this legis
lation to ridicule,  because  one may 
not like it.  Leaving aside the idea 
of ridiculing the provision, if we wise
ly try to understand what is at  the 
basis of it, we find that the basis is as 
follows.  Supposing a husband and a 
wife who are married have, unfortun
ately,  no son or daughter, and  they 
want to adopt, the, is it not in  the 
interests  of both  that they  should 
jointly take  somebody in adoption? 
Otherwise, it will  lead to all  sorts 
of uerrels.  That is why provision 

is made here that if the wife is living, 
husband should take her consent.

15 hrs.

I have heard the hon. Member very 
patiently.  Let us try to be simple. 
In the case of both the husband  and 
the wife, if they want to adopt,  let 
the husband do it.  The wife is not 
given the right.  It is true to  this 
extent  that  I  am not  getting far 
enough.  I do not  want to go,  nor 
will it be desirable in the interest of 
the society to go so far.  I want that 
it is primarily the husbands biisiness 
to adopt a son or daughter.



3025 Hindu Adoption 14 DECEMBER 1956 and Maintenance Bill 3026

Mr. Deputy-Speaer  The objection
was this Can it be concieved that the 
consent would be forthcoming  when 
the wife is living separately

Shri Patasar  That uestion was
put  by my  hon. friend,  Shri Te 
Chand.  If the wife  is  Uving with 
him and generally in 99 cases out of 
100 so long as the wife is not divorc
ed,  then she wiU no longer be  the 
wife;  there may be a  conflict  and 
she will be leaving.  There might be 
instances in which the husband may 
have  get  a  judicial  separation  or 
divorce *and the wife may say that she 
is leaving because she does not agree 
with the husband.  We do not want 
in such cases to do something which 
would  permanently  create this dis
unity.  Normally we do not expect it 
to come  up to the  level of judicial 
separation or divorce.  There may be 
very few cases of this indfl Then my 
hon. friend may say she has claimed 
maintenance.  Then I would say that 
if we impose this condition of living, - 
I do not now what the conseuences 
will be with the society as it is now 
constituted.  The husband may say 
that the wife is not living with me— 
she might have gone somewhere—and 
therefore I am adopting.

Let us loo at the things in a normal 
way.  I do not  thin  that the pro
vision  made  here  can be adopted, 
namely,  that if  the wife is leaving 
there may be hardship.  Supposing 
she  is living separately and getting 
maintenance, she may  not consent to 
have a boy and by this adoption may 
be prevented and beyond that nothing 
will happen.

I

Shri Patasan  If we want to mae 
a provision lie this, that she must be 
living with her  husband at a parti
cular moment,  I do not now  how 
many complications will arise. Let iis 
loo  at the provision In this way we 
 ̂are enacting law and we do not loo 
lor exceptional cases.

Mr. Dcputy-Speaer.  Here the hon. 
Minister is ignoring a situation where 
all Members, males and females in the 
House agree about the wife  and  the 
husband living seperately.

Shri Patasar They do not agree. 
My hon. sister sitting there taes  an 
impossible stand  at times  or  gets 
emphatic  at one  th  ̂or the other. 
Otherwise she is fully  in agreement 
with the  general principle,  namely, 
that we should not do anything which 
will disrupt the families on the ues
tion of adoption*.

Mr. Deputy-Speaer  1  thin  we
have dealt with this matter sufficiently 
I thin the hon. Member is not pres
sing  amendment.

Shri Te Chand  I  beg  leave to
withdraw my amendment.

The amendment was, by leave, with
drawn.

Mr. Deputy-Speaer  The uestion 
Is

The clause 7 stand part of the
BiU.**

The motion was adopted.

Clause 7 was added to the Bill.

Classe ft—(Capacity of a female Hindu 
to tae in adoption)

Shri . P. Gounder  About  this
clause,  I  have tabled  amendment 
No. 15 to correct some  grammatical 
errors.  I have also told the drafts
man about them.  I thin the word 
*who* should come  after (a), (b) and 
(c), and it should be whose marriage 
and whose husband instead of the 
marriage and the husband.  These 
are some grammatical mistaes, which 
the  draftsmen  may  indly correct. 
The clause as it is reads thus

Any female Hindu who—

(a) is of sound mind,

*  (b) is not a minor, and

(c) is not married, or if  mar
ried, the marriage has been 
dissolved or the husband Is 
dead or has completely and
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finally renounced the world 
or has ceased to be a Hindu 
or has been declared by a 
court of competent jurisdic
tion to be of unsound mind 
has the capacity  to take a 
son or daughter  in adop* 
tion.”

I do not think the clause, as it is, 
is correct.

Shri Pataskar: It is aU right as it
is.

Mr. Depaty-Speaker: If that is gram
matically wrong, that can be correct
ed.

Shri Tek Chand:  I beg to move:

Page 4, line 1—

for “female Hindu” substitute 
“Hindu femole”.

So far, I have been espousing the 
cause of justice and fairness.  Now 
I wish to  espouse the  principles of 
grammar.  The word “female” is an 
adjective.  I want tor  the  words 
“female Hindu”  the  words  “Hindu 
female” should be substituted.  Please 
do not be  h£ird on *poor’  grammar. 
Let the words be ‘Hindu female’.  If 
you aUow the words “female Hindu” 
to remain ,you effeminate the  entire 
Hindu  community.  Therefore,  let 
the females have their sway on every 
thing.  Let the Hindus not be exclus
ively of the females.  Therefore,  I 
hope, that out of  consideration  for 
grammar,  you  may  substitute the 
words “Hindu female”.

Then I come to clause 8 (c) which 
reads as follows:

“is not married, or if married, 
the marriage has been  dissolved 
Or the husband is  dead or  has 
completely  or finally  renounced 
the world or has  ceased to be a 
Hindu...**

Now, I take strong exception to the 
words  “finally  renounced the world 
or”.  A  man  only  renounces  the 
world when he ceases to breathe and 
not  otherwise.  Take, for instance, 
conversion.  Supposing a Hindu has 
en̂raced Christianity or Islam«  the

question  may  be  whether it is  not 
final.  He has become a sanyasi; he 
may change his mind and  may ren-  ̂
ounce his ‘sanyas*.  When is it to be 
final?  Therefore, the word  ‘finally* 
is  absolutely  unnecessary.  You 
might say “has renounced the world”, 
the  word “completely” is  there.  I 
do not take  exception  to the word 
‘completely* but to the word ‘finalljr*,

I have got serious objection, because 
it is meaningless it ought not to be 
there and your intention is conveyed 
properly if you omit this word.

Shrimati  Sushama  Sen:  After
renounching the world,  he may come 

back.  That is why the word “finally*’ 
was put.

Mr. Depaty-Speaken  Where is the 
guarantee that  he would not  come 
back?  ‘Completely’ is quite sufficient, 
but let the hon. Minister choose for 
himself.

Shri Pataskar;  My hon. friend did
not object when we used the words 

“male Hindu” and I therefore think 
that if one grammatical mistake, if at 
all, has been committed,  let us con
tinue it there, even if it is  mistake.

Pandit Thakur Das Bhargava  What
about the words  “Male Hindu”  in 
claufie 7?

Shri Pataskar:  So far as grammar
is concerned, I do not claim that my 
hon. friend’s authority is final in this 
respect and the word “female** is  an 
adjective which could be used.

Finally, in the case of an adoption 
by a woman of a son or daughter, you 
wiU find  from the  Rao Committee*̂ 
report that  people  renounced  the 
world  temporarily, i.e., for 3 or  6 
years. My hon. friends who are inte
rested will find the details mentioned 
there. We have used the word that it 
should not  be made  an excuse.  I 
know of a case of a Trigan da Sanyasi 
who renounced the world and  came 
after  some time, but his wife took 
somebody in  adoption;  “The  word 
finally” is used in that sense.  Other
wise, I think the whole clause should 
stand as it is.
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Mr. Deputy Speaker:  I take it the
hon. Member  is  not  pressing  his 
amendment and I need not put it to 

vote.

Shri Tek Chand:  Yes, Sir.

Shri Bansilal (Jaipur):  I only wish 
to bring one point before the House 
and that wiU  be  clear by  reading 
clause 8, 10 and 14 together.  Clause 
8 reads as follows:

“Any female Hindu who—

(a) is of sound mind,

(b) is not a minor, and

(c) is not married..................has
the capacity to take a son 
or daughter In adoption.”

Then clause 10 (ii) reads as follows:

“he or she has not already been 
adopted.”

Finally clause 14(4) says:

“Where a widow or an  unmar
ried woman  adopts a child,  any 
husband whom she marries subse
quently  shall be  deemed to be 
the  step-father  of  the  adopted 

child.”

My argument is that if a  woman 
makes an adoption and gets herself 
married afterwards, then the position 
is the wife has adopted the boy or the 
girl as the case may be.

But  what  is the position  of the 
father?  He becomes a  stray father. 
Why should he be a stray father?  He 
should be adoptive father.  Sub-clause
(4) of clause 14 says:

“Where a widow  or an immar-
ried  woman adopts a chUd, any 
husband whom she marries subse
quently shall be deemed to be the 
step-father of the adopted child.”

Then  there is  another  difficulty. 

Clause 15 says:

“No adoption  which has been 
validly made can be cancelled by 
the adoptive father or mother or 
any  other  person, n'r  can the 
adopted child renounce his or her

status as much and return to  the 
family of his or her birth”.

The  words  used  are:  “adoptive
father or mother or any other person”. 
That  means  the  step-father  can 
renounce.  If any boy  or  girl  is 
adopted  by a women and then  the 
marries, what is the position of  that 
adopted child.  The father,  who is 
the step-father,  can rencxunce.  So 
that will lead to a lot of trouble.

So my  suggestion  is  that  under 
clause 10, it should be provided that 
in  case a wife or a female adopts a 
child, the husband should be able  to 
adopt the same child, and there should 
be no bar to it.

Mr. Deputy-Speaker:  But what has
this got to do with clause 8 which we 
are now considering ?

Shri Bansilal: Clause 8 is connected 
with clauses  10  and  14.  Here it is 
said: •

“Any female Hindu who is not 
married or if married,  the mar
riage  has been dissolved  or the 
husband is dead or has complete
ly and finally renounced the world ♦ 
or has ceased  to be a  Hindu or 
has been declared  by a court  ol 
competent  jurisdiction  to be of 
unsound mind, has the caoacity to 
take a son or daughter in adop
tion”.

Mr. I>epaty-Speaker:  But what hai
that got to do with clause 8.

Shri Bansal: What I mean is that if
r child is adopted, there should be no 
bar under clause 10.

Mr..Deputy-Speaker:  Let clause 8
be adopted first; then we will some to 
clause 10.

Mr. Bansilal:  I will speak  when
clause 10 is taken up.

Pandit Thakur  Das  Bhargava:  I
also want to understand it.  Let us 
suppose that there is an  unmarried 
man, a bachelor, who adopts one son 
and  one  daughter.  There is  an 
unmarried woman,  who  aL<;c adpots 
one son  and one daughter.  Subse
quently  they  get  married.  What 
would happen  Four children will
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come into the family, not related to 
each other, not belonging to the same 
caste, belonging to the south, north, 
east and west.  Then do they become 
brothers and sisters?  How will their 
relation and succession  be adjusted' 
in their after  lives when  they  get 
married and make similar adoptions 
That is the point made  by my hon. 
friend. ffSS

Mr. Depoty-Speakw: That will be
discussed when we  come to 'disuse 10.

Pandit Thakur Das Bhargava: This 
is based on clause 8.  He ihinks that 
clause 8 should not be en*'cted.  He 
is opposing it because it  will  lead 
to confusion.

Mr. Depnty-Speaker: Opposition can 
be effected by vote.

Pandit Thakur Das Bhargava: He
is only making the point by an illus
tration.  He feels that clause 8 should 
not be passed.

Shri Pataskar: There is no con
fusion.

Mr. Depnty-Speaker: The question 
is:

“That  clause 8 stands  part of
the Bill”.

The motion was adopted.

Clause 8 was added to the Bill.

Clause 9— (Persons 
giving in adoption)

capable  of

(iii) Page 4, line 14—

after “consent” insert “in writ
ing”.

(iv) Page 4, line  14—

after  “mother” insert  “living 
with him”.

(v) Page 4—

omit lines 22 to 35.

(v\) Page 4, line 38— 

after “mother*' insert  “or step 
father and step-mother”.

(vii) Page 4— 

omit lines 39 to 41.

Clause 9 is a very important clause. 
In dealing briefly with each of these 
amendments, I have certain submis
sion to make.

Clause 9 deals with that aspect  of 
the case where a child is to be tom 
away from the family, where the tie 
with his little brothers, with his little 
sisters and with his parents is going 
to be cut as under.  The question, 
therefore  is: this  being  a  serious 
matter, upon whom do you propose to 
confer the power that he should be 
able to  transplant  his  child  into 
another family whereby  cutting  all 
ties from the natural family, from iiu' 
blood brothers, blood sisters and other 
relations? And in your generosity and 
misconceived magnanimity, the provi
sions of law have been taken, I say 
so with great deference and humility, 
to absurd lengths.  You  permit  not 
only the father, not only the mother, 
but even a guardian to get hold of 
his ward, and shove him into the lap 
of another  person,  may be man or 
woman. This power is conferred upcai

Shri Tek Chand: I beg to move:

(i) Page 4, line 10—

omit “or mother or the guar
dian”.

(ii) Page 4, line 10— 

omit “or the guardian”.

•In clause 8, the  following corrections were made  as  patent  errors
under the direction  of the Speaker:

(i) the word “who”  after the word “Hindu” was omitted;

(ii) the  word  “who”  was inserted after “(a)”,  “(b)” and

“(c)” respectively; and

(iii) the words  “the marriage’and “the husband” were  substi
tuted  by  the  words  “whose  marriage” and “whose  husband"
respectively.
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the guardian, regardless of the fact 
whether that guardian is  the tesia- 
mentary guardian approved of by the 
father or  he  is a  court  guardian. 
Therefore, upon any official, may be 
the Registrar of the Court,  whether 
he happens to be a guardian of the 
person of the ward or of the property 
of the ward, you confer the right that 
he can get  hold of the little child 
and throw him into the lap of any
body.  Perhaps  the  hon.  Minister 
might say: ‘Oh, no. The safeguard is 
the permission of the Court’.  That, I 
submit, is practically no safeguard.

Kindly take into consideration the 
illustration that I wish to give.

Shrimati Jayashri: May I point out 
to sub-clause (2).

Shri Tek Chand: I am not giving 
way.  I was chivalrous not to inter
rupt her.  Let me not be interrupt
ed now.

Mr.  Depnty-Speaker:  The  hon.
Member is not giving way.  The hon. 
lady Member should not interrupt.

Shri Tek Chand: I know what the 
stib-clause provides.........

Mr.  Depnty-Speaker:  When  the
hon. Member is not prepared to give 
way, he should not address the hon. 
lady M̂ nber.

Shri Tek Chand: I am only looking 
at that side, but addressing you.

Mr. Depnty-Speaker: I am entitled 
to the look of the hon. Member as 
well.

Shri Tek Chand:  I was citing an
illustration. Let us assume that there 
is a child  playing  with  his  little 
brothers and  with his  little sisters, 
but an orphan child.  The guardian 
gets hold of him and hands him over 
to somebody, may be a pauper, may 
be anybody.  He has  got to  make 
some sort of statement to the court. 
And, remember,  once  permission is 
granted,  it is  irrevocable.  Once  a 
child is taken in adoption, the adop
tion becomes irrevocable.  There  is 
no lociis  paenitentiae,  there  is  no 
going  back.  That power  is  being

conferred  upon the  guardian.  The 
only safeguard, according to the hon. 
lady Member, is that permission  of 
Ihc  court is  necessary.  Permission 
may be given rightly permission may 
be given wrongly, permissi(Hi may be 
given incautiously.  Once permission 
is given,  it is the  final thing. The 
future life of the child is sealed, for 
good or for evil.  His brothers cease 
to be brothers,  sisters  cease  to be 
sisters etc.

Let us assume that there is a single 
orphan,  brotherless,  sisterless  and 
parentless.  Suppose that child has  a 
rich uncle, and the guardian, in ordCT 
to deprive that child of the inherit
ance from the uncle before tiie imcle 
gives anjrthing to his nephew, says: 
‘All right. He is taken away and put 
in the lap of that lady or that per
son’.  What  happens?  The  child is 
deprived  of that  inheritance.  The 
child has no say in the matter,  no 
voice in the matter.

When it  comes  to  adoption,  be 
liberal  by all  means,  but wĥ it 
comes to tearing the child and giving 
him away in adoption into another's 
. lap,  be  circumspect,  be  careful 
Therefore, confine this right to  the 
father and father alone.  But if in 
your magnanimity you want to extend 
it, by all  means  extaid it to  the 
mother, but do not let this guardian 
fellow have anything to do with the 
child.  He can blast and blight  his 
future.

Shrimati  Jayashri:  What  about
orphans?

Shri Tek Chand:  So  far  as  xsy
next  amendment,  regarding  the 
consent of the mother, is concerned, I 
submit in aU humility that the framers 
of this Bill have tripped themselves 
badly. If in the earlier case it escaped 
your  attention  that it  may  be  a 
‘separate’ wife whose consent is neces
sary, so far as mother is concerned, 
she  may  be  a  divorced  mother, 
divorced from the child’s father. Take 
an example.  Mr. A and Mrs. A are 
niarried.  There  is a  divorce  and 
before the  divorce, there is a little 
child.  After  the  divorce,  Mrs.  A
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marries Mr. B and becomes Mrs. B. 
The idea is to give away that child; 
it may be in good family.  The father 
may  want  to give the child.  The 
mother is  married  to Mr. B.  You 
insist that her consent should also be 
taken.  Pray why? There you insist
ed that in the case of persons who 
were separated,  consent was neces
sary.  Here you  are  insisting that 
though the father and mother  are 
divorced,  yet  the  consent  of  the 
mother must be there.  There is no 
answer.  Examine the matter closely.

Lastly, if consent is necessary then, 
pray, insist that the consent should be 
in writing, because the consequences 
can be very  serious.  A  child  is 
adopted  today  and 15 or 20  years 
hence,  when  there  is  a  dispute 
about inheritance the  question  may 
arise that he is not an adopted child. 
There may be no proof of consent; 
the proof may be valid but it may 
be unavailable.  What about the fate 
of that.child? It may be that there 
was no  consent;  if there  was  no 
consent, then, according to my hon. 
friend the Minister, he has a right in 
the natural parent’s family.  But, if 
in the meanwhile that property  is 
gone, has been alienated or has been 
transferred,  what  satisfaction is it? 
The  adption  has  been  disproved 
after the passage  of 15 or 20 years 
and the property to which he might 
have been entitled in that eventu
ality has disappeared, because it has 
been alienated or sold. What satisfac
tion is there? Therefore, if you want 
that there should be consent, then, see 
that the consent is there in writing, 
;>referably by a registered document. 
But this oral consent of which proof 
may or may not be available, ought 
not to be there.

In other place, I wanted to have the 
expression, ‘living with him’.  I  am 
Borry  that  that  endeavour  proved 
futile.  They  tried to  scoff at  the 
expression, ‘living with him’.  It is 
not living with him all the 24 hours 
of the day.  L̂iving with him*  has 
got some legal  connotation  and  a

certain meaning from which you get 
the  word  ‘cohabituo,—from  which 
again you have the word  ‘cohabita
tion’, which means living under the 
same  roof  as  husband  and  wife. 
Therefore, in the case of the mother, 
there is my  amendment  worthy of 
acceptance that the consent is of that 
mother only who happens to be living 
with the father at the time so  that 
the two of them may think together.

It will be here relevant to say that 
there ought to be doctrine of factum 
valet  To that sufficient imoprtance 
was not given by my friend  the hon. 
Minister I could not then rise after 
having made my submission. But this 
point is equally important under this 
provision also.  The  hon.  Minister 
drew our attention to a passage from 
page 269 of  Mayne’s  book.  I also 
make a present to him of pages 240 
and 241 of the same book, where it is 
said that the principle of quod feri non 
debut factum valet is examined  and 
recognised in  the law of  adoption. 
Therefore, the factum valet doctrine 
must necessarily be adopted.  Other
wise, the  consequences will be most 
tragic for all concerned.

Then, the last unkind thing is  to 
be found in clause 9, Explanation (i). 
Let us examine its scope.  This right 
to give away in adoption is given to 
the *father and mother’. By ‘father 
and mother’ is meant, persons other 
than the adoptive father and adoptive 
mother.  So far as it goes, it is under
standable;  it is logical.  I  do not 
have any quarrel with it.  I say, you 
should also have included with that, 
‘step-father and the step-mother’. The 
right to give away a child should not 
be given to  the  ‘step-faher  or the 
step-mother’.  A man today marries 
a woman  who  has a  son  by  her 
former husband. He says to the lady, 
*here is an unwanted boy brought in 
by you; he is not my son; I am his 
step-father.  I, as a father, therefore, 
decide the fate of the child.  I pro
pose to give him away in adoption 
to some other family’. Similarly, the 
same right is being conferred upon 
the step-mother.  They are the two
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persons  who ought to be excluded. 
The only person who should be per
mitted to give away a child  in adop
tion should be the father—and utmpst 
the mother—̂the natural  father and 
the natural mother; but not the step
father and the step-mother.  There
fore, in my amendment No. 47, I say, 
you should insert after  the  words 
‘adoptive  mother’  insert  ‘or step
father and step-mother*.  Remember 
that havoc will be played so far as 
the step-child is concerned,  if you 
deprive that child even of one parent. 
Here is an unwanted child. Get hold 
of the wife;  persuade her by sweet 
words and remote the child, and put 
the unwanted step-child into the lap, 
of,  perhaps,  somebody  who  might 
have been  brided  or  inveigled  or 
otherwise persuaded.  Thus the step
father is being given the power to 
develop the step child even of the 
parental  protection  of his or  her 
natural mother.

Trwmj  T?: 11  ̂   ̂THJ

Shri Tek Chand: I could welcome 
this  interjectional if it  had fallen 
from the lips of the  hon. Minister. 
Unfortunately, it is not.  I wish he 
could be persuaded. Today I find that 
all my powers of persuasion seem to 
be in vain. But, I do hope that what
ever I have  submitted  in all humi- 
and with all the vehemence at  my 
command  deserves  his  ready  and 
sjanpathetic acceptance.

Mr. Deputy-Speaker:  Amendments
moved:

(i) Page 4, line 10—

omit “or mother or the guar
dian”,

(ii) Page 4, line 10— 

omit “or the guardian”.

(iii) Page 4, line 14—

after “consent” insert “in writ
ing”.

(iv) Page 4, line 14—

after  “mother” insert  “living 

with him”.

(v) Page 4—

omit lines 22 to 35.

(vi) Page 4, line 38—

after “mother” insert “or step 
father and step mother”.

(vii) Page 4—

omit lines 39 to 41.

Pandit  Thakur Das  Bhargava:  I
also want to add a word or two.

As  regards  this  consent  of  the 
mother, the idea is that the son is the 
joint product of father and mother. 
Naturally, if we accept that proposi
tion, the mother’s consent seems to be 
logically necessary.  But  we  have 
controverted that. In one clause  the 
hon.  Minister  has  said  something 
about  custom and  that so far  as 
customs is concerned, it is not neces
sary that the age of the boy or girl 
to be adopted should be less than 15. 
Supposing the customs approves  the 
adoption of a boy above that age and 
supposing he is of the age of  18 or 
more; that means he is sui juris. Will 
consent be  necessary  in  that  case 
also? The boy is  agreeable to  the 
adoption; the adoptive parent is not 
agreeable, liven then will consent be 
necessary?  Supposing  the  girl  is 
married at the age of 13 or 14 and 
then she is adopted. Will the consent 
of the father-in-law or the husband 
be  necessary?  I want to  know, in 
cases where the age of the son adopt
ed is more th;:Ti 15, whether it will 
be necessary tr get the consent of thi, 
mother or the father even thoxigh he 
is more than 18 years of age? That 
would  be  wrong;  that  would  be 
against the  entire basis  which we 
have accepted, namely, that so far as 
the major is concerned, he should not 
be able to give himself in adoption. 
There is no question of the father or | 
the mother coming in.  I can under
stand this if the hon.  Minister had 
not given this  loophole  of custom. 
Now,  having allowed that,  he must 
make a provision that in case the boy
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is more than 18—or even the girl— 
then the consent  of  the  father  or 
the mother will not be necessary. This 
is one thing that I wanted to bring to 
your notice.

Then there is another thing also. In 
my speech on the  Bill at the consi
deration stage,  I humbly reuested 
the hon. Minister to kindly see that 
he makes a provision in respect of 
 ̂fondlings, that is, they must have the 
capacity  to  be  adopted.  Now  it 
appears in clause 9, there is a provi
sion about  guardians.  May I  just 
humbly reuest the hon. Minister to 
find out in how many cases in t»ig 
coxmtry guardians  are  appointed in 
respect of persons whose parents  are 
not alive  He will find that it is 
.00001 per cent. After all, we are not 
all living in the cities we are living 
in the villages also. The hon. Minister 
himself was pleased to point out with 
great force and very great cogency in 
this House that  certainly fondlings 
are found and they are adopted. Peo
ple  take a boy or a girl and begin 
to love the  young child  and  then 
adopt him or her.  I only want that 
such things may really happen in this 
country and that people take to these 
fondlings and adopt them. But in the 
case of these fondlings, who will  be 
the guardians It is only the persons 
who have taken  the child,  kept it 
with them for 8 or 10 years, and then 
want to adopt him or her.  Such a 
person will be the guardian if any
body can be called guardian to that 
child because he is the only person 
interested in the child, in the orphan. 
There is no  member of its famUy 
belonging to a different caste there 
may be a  hundred and, one things 
said about the fondlings,  wherefrom 
the child has come, who are its rela
tions and so on.  Supposing there are 
no relations, then the capacity  to 
adopt should be there. It is wrwig to 
say that only such persons could be 
adopted  who  are  not  orphans.  A 
fondling  whose  parents  cannot  be 
found is as good a subject for adop- 
jtion as others. My humble submission 
îs that in a case of this nature, you

should  not  insist  that  guardians 
should be appointed, because in such 
cases there will be no guardian except 
the person in whose house the boy or 
girl is brought up.  Supposing a per
son takes  away a child  from those 
homes, orphanages, and keeps it  in 
his own  house  and  brings  it up, 
then there will be  no guardian for 
that child.  Even the’manager of the 
orphanage will not  be its guardian. 
He himself the proposed  adopter  is 
its guardian.  It will be very difficult 
for the  court  to  decide  who the 
guardian  is.  In  looking  at  the 
circumstances,  ther̂  will  be  no 
evidence before the court as to  its 
guardian.  A person has been brought 
up by someone for 18 years who then 
wants to adopt  that person  in that 
case where is  the difficulty  This 
clause  does  not  provide  for such 
cases.  I should expect the hon. Min
ister to kindly find out a solution to 
this  problem,  because  according to 
him and myself,  we are all anxious 
that the orphan may be an adoptable 
Ierson.  I can uote rulings in which 
according to the present Hindu law 
an orphan can be adopted by custom. 
Though  ordinarily  the  giving  and 
taking is there, still custom has made 
a provision by virtue of which even 
the  Privy  Council  has  decided 
that an orphan was adoptable.....

Mr. DeputySpeafcer Just a word. 
I want to know the pleasure of the 
House.  We have fixed the time up 
to 3-30 for completing, the discussion 
on this Bill.  But as every clause was 
being resisted, I did not want to stifle 
discussion because  it was  a  social 
legislation.  If the House feels that 
we will be able to conclude within 
another 15 or 20 minutes.........

Sardar A. S. Saigal (Bilaspur) We 
can continue it on Monday otherwise 
the non-official business will remain.-

Mr. Deputy-Speaker There is other 
business fixed  for Monday and  the 
whole programme might be upset  in 
that case. After this clause, there are 
only a few clauses.............
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Pandit  Thakur  Das  Bhargrava: .
There is another  important subject 
which has to be considered—mainten
ance.

An Hon. Member: It may be post
poned to the next session.

Shri Pataskar: We might go on for 
half an hour more and extend. The 
Bitting today by half an  hour and 

finish this Bill today.

Mr.  Depoty-Speaker: Will  the
House  be prepared to sit half  an 
hour late, till 6-30 today?

Pandit Thakur Das Bharg;aTa: We
will sit certainly as long as you please.

Mr. Deputy-Speaker: But we should 
also take upon ourselves to see that 
we finish this Bill by 4 o’clock.

Pandit Thakur Das Bhargava: We
shall  make  every  possible  effort 
to see that the Bill is finished today, 
but at the same time we are anxious 
that the various provisions including 
mamtenance provisions are thoroughly 
discussed because this is a very im
portant Bill.

Mr. Deputy-Speaker: I have been
allowing all possible discussion so that 
the Members may get full time  to 
put forth their points.  Now is it the 
pleasure of the House that we might 
continue  this  discussion  up  to 
4 o’clock?

Dr. Ram Subhag Singh: Not beyond 
that

Shri Dabhi (Kaira North):  Some
time may be divided  up  for  the 
clauses to be disposed of.  Otherwise, 

" if you allow one clause only to  be 
continued like this, we may not be 
able to discuss the rest.

Shri Pataskar: I would say that if 
we can divide the time available bet
ween the different clauses, we might 
be able to do some justice to them.

Mr. Deputy-Speaker: Pandit Thakur 
Das Bhargava may proceed now and 
try to conclude his speech quickly.

Pandit Thakur  Das  Bhargava: I
very strongly support the inclusion of

step parents in this explanation—̂for 
the purposes of this section, the  ex
pressions “father” and “mother”  do 
not include an adoptive father  and 
an adoptive mother.  They shall not 
include a step  father  and  a step 
mother.  Without this, it will be very 
difficult because the word /mother* in
cludes the step mother unless speci
fically excluded.  The explanation is 
certamly  most  difficult  unless  the 
addition is made as it confxises  the 
matters.

Shri Pataskar: So far as this clause 
is concerned, it conforms to the ex
isting law on the  subject that  the 
father can give the child in adoption 
and that is what is incorporated  in 
sub-clause (2).  The expression used 
is “if alive, shall alone have the right 
to give in adoption but such right 
shall not be exercised save with the
consent of the mother.........” I do not
think it is inconsistent with what we 
have already done.  Then the ques
tion comes that at the present moment 
it is only the father and the'mother 
who can give the child in adoption.

I am entirely in  agreement with 
what Pandit Thakur Das  Bhargava 
said that so far as the existing Act is 
concerned, there have been complaints 
from fondlings, from other people and 
other places that as a matter of fact 
it is the orphan that requires i>arentaj 
care.  At present the difficulty is that 
no orphan could be validly adopted 
because it is only the father and the 
mother that could give the adoption. 
Therefore, this matter was considered. 
At the same time, it is to be noted 
that fondlings are of various types. 
My hon. friend and myself have dis
cussed this problem in respect of the 
Bills on children and women when 
were lots  of complaints.  Therefore, 
something had to be done in order 
to see that orphans,  who  require 
parental care, should at least be en
abled to be adopted by some people. 
What has been done is to provide “a 
guardian appointed or declared by  a 
court”, considering the difiiculties in 
the way. What will happen otherwise 
is this.  Somebody is looking after 
the child and he will be the de facto
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guardian.  If we allow  anybody  to 
adopt, we know i>eople  might  send 
cmidren, boys or girls.  Therefore, we 
say nere “guardian appointed or  de
clared  by  court”.  Under  the 
Guardians and Wards Act, there is a 
distinction beween appointed by court 
and declared by court.  Suppose in 
the case of minors, the  mother is  a 
widow and is the guardian, and if she 
wants to dispose of some  property, 
she can get a declaration from  the 
eourt that she is the guardian. But in 
the case of fondlings, it is difficult to 
get it.  We have to take into account 
both the things.  At the same time 
if we want orphans to be adopted in 
such cases, we cannot make the law 
so  loose that people  might  again 
misuse and face us with another prob
lem.  It is from that point of view 
that we  should  get the  guardian 
appointed or declared by the court. 
We have provided:

“Before granting  permission to 
a giiardian under sub-section (4) 
the court shall be satisfied that 
the adoption will be  for welfare 
of the  child,  due consideration 
being for this purpose given to 
the wishes  of the child having 
regard to the age.................”

Then, it was pointed out with res
pect to the age that we have provided 
in clause 10 that a person is minor 
at the age of 15.  But in certain cases 
persons more  than that age may be 
adopted.  I may here point out that 
specifically at the instance of Jains 
in particular, among whom, under the 
present law, the cour̂ have held that 
even married men could  be adopted, 
this provision was made.  There was 
insistence that this custom of theirs 
should  be  saved.  I do  not know 
of any other  custom  where  such 
people are adopted.  That is why an 
exception has been made.  I do not 
want that to be the rule except in 
the case of a particular small com
munity where there was an insistent 
demand.  I do not know what may 
happen ultimately.  But, as  far  as 
clause 9 is concerned, I think it con
forms to the existing law as it stands

and all the fears that have been ex
pressed need not be entertained.

Mr. Deputy-Speaker: As usual, the 
hon. Member, I hope, is not insisting 
on my putting them to the vote  of 
the House.

Shri Tek Chand: I do not press my 
amendments and beg leave to with
draw them.

The amendments were by leave, 
withdrawn.

is:
Mr. Depaty-Speaker:  The question

“That clause 9 stand part  of 
the Bill.”

The motion was adopted. 

Clause 9 was added to the Bill, 

fOTTTSnicft  : I beg to

move:

Page 5—

(i) line  8, for  ‘̂fifteen  years” 
substitute “seven years”; and

(ii) omit lines 9 to 11.
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Shrl Pataskar  Sir,  the  age  of
15 years has been put in there as a 
matter compromise having considered 
everjrthing and I am not agreeable to 
this amendment

Blr. Depaty-Speaker  The uestion 
is

Page 5—

(i) line  8, for  fifteen  years
• substitute seven years; and

(ii) omit lines 9 to 11.

The motion was negatived.

Mr. Depnty-Speaker Even the hon. 
Mover did not say Aye*.

Now, the uestion is

That clause 10 stand part of the 
Bill.

The motion was adopted.

Clause 10 was added to the Bill

Clause 11—Other conditions for a 
valid adoption).

Mr. Depaty-Speaker  Now, I want 
the hon. Members to tell me if they 
want any particular clause or amend
ment to be discussed.

Shri Tek Chand  Clause 11 is im
portant.

Shri Dabhi I shall move my amend
ment to clause 11.  .

I beg to move

Page 5— 

for lines 14 to 21, substitute

(i) the adoptive  father  or 
mother by whom  the adoption 
is made must not have a Hindu 
son, son’s son, son’s  son’s son, 
daughter  or  son’s  daughter 
(whether by lêtimate  blood 
relationship  or  by adoption) 
living at the time of adoption;

Clause ll(i) reads as follows

if the adoption is of a son, the 
adoptive  father  or mother  by 
whom the adoption is made must 
not have a Hindu son, son’s son 
or son’s son’s  son (whether by

legitimate  blood relationship or 
by adoption) living at the time of 
adoption

This means that a man would not 
be allowed to adopt a son provided 
he has got a son or a son’s son or a 
son’s son’s  son.  But then,  even  if 
this man has got a son or son’s son 
or a son’s son’s son, there is no bar 
to his adopting a female.  I do not 
imderstand why this is done.  If  a 
man is prohibited from adopting a 
boy, if he has a son, son’s son or son’s 
son’s son, I do not understand why the 
law allows him to adopt a daughter. 
I do not understand it.  The whole 
purpose of adoption law is that if  a 
man has not got a son or son’s son 
or any other heir, he may adopt.  If 
he has no heir, he may adopt either 
a male or a female.  e have no ob
jection to female being adopted.  But 
it is uite absurd to say that even tt 
a person has got a son or a son’s son 
or son’s son’s son, he may still adopt 
a female.

Sub-clause  (ii)  of  clause  11  is 
similar to sub-clause (i).  hy should 
the law say that if the adoption is of 
a daughter, the adoptive  father  or 
mother by whom the adoption is made 
must not have a Hindu daughter or 
son’s daughter hy should he be pro
hibited from adopting a male, if  he 
has got a daughter or son’s daughter 
only  This sub-clause  goes against 
the females themselves.  Ordinarily, 
if  a Tnan has got  even  a son  or 
daughter’s son, he will not adopt  a 
daughter.  As it is, the sub-clauses
(i) and (ii) defeat the very  purpose 
of the Bill.  The purpose is to give 
eual opportunities  to  women.  In 
these circumstances, I say that  the 
existing provisions are uite absurd. 
If you want to put in a restriction, you 
must do it properly.  Otherwise, do 
not put in any restriction. A mfln may 
have any number  of sons or son’s 
sons and he may have any number 
of daughters also.  ou should allow 
him to adopt anybody whom he likes 
to adopt  There may not be any ob
jection if you do away with all  the 
restrictions.  But once when you put
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a restriction, it must be reasonable. 
If  a  man  or  woman  has  got  a 
daughter, why should he be allowed 
to adopt a son?  In  these  circum
stances, I request the hon. Minister to 
accept my amendment.

Mr.  Depnty-Speaker:  Amendment
moved:

Page 5,—

for lines 14 to 21, substitute:

“(i) the adoptive  father  or 
mother  by whom the adpotion 
is made must not have a Hindu 
son, son’s son, son’s son’s son, 
daughter  or  son’s  daughter 
(whether by legitimate  blood 
relationship  or by  adoption) 
living at the time of adoption;”

Shri Tek Chand:  I will be  very
brief.  I only want  to invite  the 
attention  of the  hon. Minister  to 
clause 11(1).  It deals with certain ex
clusions.  That is to say, in the pres
ence of a Hindu son or grandson or 
great grandson, he cannot adopt  a 
Hindu son; not only that; he cannot 
adopt a Hindu grandson or a great 
grandson.  If one has a Hindu  son, 
one cannot adopt Hindu son, but  a 
Muslim.  But when it comes a grand
son, you do not insist upon the dis
tinction that that grandson should be 
a Hindu.  If he is a Muslim, you say 
you  cannot  adopt.  Therefore,  the 
word Hindu should cover the whole 
lot—son, grandson and great grand
son.

Then, in the presence of nephews 
and daughter’s son, adoption  should 
be allowed.  If there is a daughter’s
son,  or if there  is  a nephew  or
brother’s  son, present  and  living, 
there should be no adoption.

Then, the distinction as envisaged in 
the sub-clauses (i) and (ii) and (iv) 
should not be there.  In any  case,
males should not be  prohibited  to
adopt a girl, unless the girl is a child 
of 4, 5 or 6 years of age.

Lastly, I take strong exception to 
the words “actually given”, in sub
clause (vi).  Please realise what  the 
consequences are going  to be now.

In clause 10 (3) which we have just 
now passed,  if custom  permits  a 
married person to be adopted, he may 
be adopted.  Therefore, it is assumed 
that a man of 50, 40 or 30, even  if 
married, can be  adopted.  Even if 
they have got children, they can be 
adopted,  on the ground  of custom. 
You also insist that in sub-clause (vi) 
they must be actually given.  I say 
that this must be left to the parties. 
Picture to yourself the ludicrous state 
of affairs.  When  you are  insisting 
upon the proper thing, you forget the 
“actually given” part of it and insist 
upon the proof of adoption by a writ
ten document.  Otherwise, there will 
be no proof, for human memory can
not last for long, and there will  be 
difficulties raised in great abundance.

Pandit Thaknr Das Bhargava: I am
glad that Shri Tek Chand has taken 
the same point as I did.  So f̂   as 
this question of “actually given”  is 
concerned,  you  should  delete  the 
provision and you should insist upon 
a registered deed in every case.

I do not know why, the hon. Minis
ter after passing the Succession Act 
and having insisted that the sons and 
daughters should be on the same plane 
says that in the presence of a son or 
son’s son or a son’s  son’s son,  no 
adoption of a boy can be made.  I 
would rather like that the daughter's 
son is given a place of honour and in 
the other case,  that the  daughter's 
daughter also is given the place  of 
honour.  If the daughter’s daughter is 
there, there is no reason why a person 
should  take  a girl in  adoption.  I 
would raher like that the son and the 
daughter are placed on the same foot
ing,  Logically we have been doing 
it

I may just inform my friends that 
in Punjab and certain other States, 
daughter’s son is preferred and such 
adoptions are valid.  Therefore, in the 
presence  of a daughter’s  son or a 
daughter’s  daughter,  a  son  or a 
daughter should not be allowed to be 
adopted.  As it is, the provision  is 
discriminatory  as between son  and 
daughter. Moreover I agree with Shri 
Dabhi. As a matter of fact, the right
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thing would have been to  allow the 
adoption either of a son or a daughter. 
Let the people choose whom to adopt. 
In the presence  of the  son  or  a 
daughter,  no other child  îholl  be 
adopted.  To say that the daughter 
may be adopted or a son  may  be 
adopted or both may be adopted and 
putting restrictions  also  as in sub
. clauses (i) and (2) of clause 11 is not 
correct.  Let the adoptive father or 
mother choose whether it ought to be 
a son or a daughter.  A provisipi to 
this effect would be more reasonable.

Shrimati Sashama Sen  I  support
Pandit Thakur Das Bhargava*s point 
that the daughter’s son and daughter’s 
daûter  should  be included.  The 
Minister, I hope, will kindly  accept 
that suggestion.

Shri Pataskar So far as the present 
provisions in sub-clauses (i) and (ii) 
are concerned, they are consistent with 
our present ideas.  I think they are 
also correct and realistic.  Even consi
dered from all the ioints of view that 
have been  put forth,  I think  the 
present  provision  is  wholesome. 
There is no uestion of the lack of 
euality between  man and  woman. 
So far as the daughters are concerned, 
they stand on an eual footing, and 
there is very little difference between 
the son’s son and daughter’s son, in 
this contet.  I think  a compromise 
has  been made  between  all  these 
claims in clause 11.  We have  tried 
not only to be logical but at the same 
time realistic in view of the eisting 
csonditions.  Therefore, I do not think 
there is any change is called for  in 
clause 11.

Mr. Depnty-Speaker  The uestion*
is
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for lines 14 to 21, substitute

(i) the adoptive  father  or 
mother by whom the adoption 
is made must not have a Hindu 
son’s son, son’s son’s son, daû  
ter or son’s daughter (whether 
by legitimate blood relationship
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or by adoption) living at  the 
time of adoption;

The motion was negatived 
Mr. Depaty-Speaker  The uestion

is

That clause 11  stand  part of 
the Bill.

The motion was adopted.

Clause 11 was added to the Bill. 

Clauses 12 to 30 were then added to 
the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

Shri Pataskar I beg to move

**That the Bill be passed.

Mr. Deputy-Speaker  The uestion
is

That the Bill be passed.

The motion was adopted.

COMMITTEE  ON  PRI ATE  MEM
BERS’ BILLS AND RESOLUTIONS 

Si ty-Si th Report

16 hrs.

Shri  Nageshwar  Prasad  Stnlu
(Haaribagh East) I beg to move 

That this House  agrees  with 
the  Sity-sith  Report  of the 
Committee on Private Members* 
Bills and Resolutions presented to 
the House on the 12th December, 
1956.

Mr. Deputy-Speaker  The uestion
is

That this House  agrees  with 
the  Sity-sith  Report  of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 12th December, 
1956.

The motion was adopted.

RESOLUTION RE  SCHOLARSHIPS 
FOR CHILDREN OF POLITICAL 
SUFFERERS—Contd.

Mr. Deputy-Speak̂   The  House
will now resume further discussion of 
the Resolution moved  by  Dr. Ram
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Subhag Singh on the 30th November, 
1956, re: Scholarships for children of 
political sufferers.

Out of 2i hours allotted for the dis
cussion of the Resolution, 7 minutes 
have already been  taken up and 2 
hours and 23 minutes are left for its 
further discussion today.  •

Dr. Ram Subhag Singh may conti
nue his speech.

Dr. Ram Snbhac: Singh (Sahabad 
South): I was saying the other day 
something about the persons who had 
supported the British Government for 
their continuance in India.  They may 
belong to any party today, but at that 
time they organised different kinds of 
movements such as the movement  of 
the Anti-national Party, War Fronts 
and so on, and helped  the British 
Government.  Some  persons  had 
joined the  British  Government  as 
servicemen; others joined the Armed 
Forces; some  became I.C.S.  officers 
and so on.  Those who helped  the 
British rule got adequate  rewards 
and when the British withdrew they 
got a guarantee  from the  successor 
Government for the security of those 
officers.  The  moment  the  British 
Government left the country, a vacuum 
was created and they got double pro
motion. Some of them might not have 
got that promotion had not the British 
left the country at that time.  In that 
way they got themselves entrenched 
into the Government and today it has 
not been possible in few cases to get 
their order changed.  I have known 
there are some Ministers also among 
them.  It is very regrettable and  I 
am mentioning this because.................

Mr. Deputy-Speaker: Even though
the Member may feel like that, it is 
not necessary that it should be said 
here.

Dr. Bam SoUiag Singh: It is neces
sary in another way, because the per
sons who had participated in the in
dependence movement and  actively 
worked for it have been  neglected. 
According to me, this is one of the 
reasons why they have been neglect
ed.  They have been neglected be
cause the Government machinery  is
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largely controlled by persons who do 
not Imow how to help them.  For 
instance, the persons in the Govern
ment machinery  stay  in Delhi  or 
other headquarters where there  are 
beautiful buildings, public schools etc. 
So, merit scholarships are now given 
only to the students going to public 
schools and not to the students who 
go to other schools, like basic schools. 
Therefore, the point which I mention
ed a little earlier is relevEmt.

I shall say something about the per
sons who had actively participated in 
the independence  movement.  They 
may belong to any party today.  At 
that time, some of them were hanged 
for various reasons.  I categorise them 
as follows: persons who were hanged 
for iK)litical  activities; persons who 
were shot at or who died inside or 
outside the jail, persons who were 
imprisoned  in any of  the  political 
movements  between  1905 to  1942; 
persons whose houses were burnt or 
damaged and property confiscated in 
any of the political movements; per
sons who were dismissed from ser
vice during those movements and are 
now helpless; and, persons who  had 
joined the I.N.A. and are now un
employed.  I am telling all this be
cause today I accidentally met a per
son who had saved the lives of several 
persons, some  of whom  are  today 
Deputy Ministers here.  This  is  re
garding  one  Shri  Kewal  Krishan 
Jasalmair, a promising young man.  A 
certificate was given to that gentle
man by Shri Jagdev Singh, who was 
Joint Secretary of the All-India IĴ A, 
Enquiry and Relief Committee,  the 
Chairman of which was our revered 
Prmie Minister, Shri Jawharlal Nehru.
I will read that certificate:

This young man is from Punjab.

**He rendered  conspicuous ser
vice to the I.N.A. by handing over 
at personal  risk, the top secret 
files of the then British Govern
ment  to the  renowned  lawyer 
Bhulabhai Desai, who was defend
ing  the  cause  of  the  I.N.A. 
heroes.  The  courage  and  the 
sacrifice  of  this  yoimg  man 
brought to light the whole secret
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of  the  vindictiveness  of  the 
British against the I.N.A. and they 
were completely  non-plussed at 
the time, for which he  had to 
suffer.  The help rendered by this 
young man  made  the  tas of 
defending  I.N.A.  heroes  more 
easier for  the  defence  coimcil.
He shares the credit  of  saving 
many precious lives of the I.N.A. 
patriots from  the  gallows.  The 
loyalty of this yoimg man to this 
country is great.

But today that man came to me.  I 
feel ashamed to mention it, but I am 
doing so because some of the persons 
whom  he saved  from  the  gallows 
are  Deputy  Ministers  now—Shri 
Shahnawaz  Khan  and  Shri  .  K. 
Bhonsle.  He came to our Party ffice 
and reuested me to send him to some 
doctor for his eye examination.  He 
is perhaps not having any means of 
livelihood at present.  What will  be 
the fate of his children  He is having 
no means to send  his  children  to 
school.  I do not now whether he is
having any children or not.........

Mr. Deputy-Spcaer  He  has  no
children. .

Dr. Ram Sabhag Singh ..but there 
may be hundreds and thousands of 
persons lie him who might not belong 
to the I.N.A., but who might have 
actively participated in the Congress 
movements of 1920, 1930 or 1942 and 
so on.  They may not be having any 
means to send their children to  the 
school.  This young man, Shri Kewal 
Krishan asalmair, has received  an
other letter also and he has been sent 
to some other authorities for employ
ment.  I do  not  now  what  will 
happen to him.  I am not uite sure 
whether he will be provided with em
ployment or not.

I moved this resolution, because  I 
want to draw  the attention  of  the 
House and the country to the facts 
which have been deliberately ignored. 
It may be said that it is not possible 
to find out all the political sufferers. 
It may also be said that it is adminis
tratively very difficult. It may be said

that we are not having fimds.  All 
these arguments are  wea, because, 
if the overnment  can prepare  the 
rolls of thousands and thousands  of 
overnment  servants,  if  they  can 
prepare the rolls of thousands  and 
thousands  of refugees,  the  list  of 
political sufferes also can be  easily 
prepared.  If there is no person in the 
overnment competent to do it, they 
can entrust it to you or anybody else 
who can do it.  About finance also, 
you now  that there are so  many 
building programmes going on.  We 
may curtail some of the expenditure 
there we can stop the big hotels that 
are  being  constructed  and provide 
Rs. 10 lahs or Rs. 20  lahs or even 
Rs. 1 crore for for this purpose.  To 
me, it appears, if there is a will, the 
finances  or lists or other  things are 
immeaterial and they  can easily be 
arranged.  So far as I notice, I notice 
with extreme regret that the overn
ment have no desire that this should 
be done and therefore, I have moved 
this Resolution.

In other  coimtries, it is  not  the 
case.  Here persons who have joined 
our armed forces are given all facili
ties.  Wherever a overnment town
ship is  set up,  either  in  Bhara 
Nangal or Damodar  alley,  imme
diately, a school is established there. 
If there is a desire, overnment can 
easily arrange for the  education  of 
only such political sufferers who have 
not got any source of livelihood today. 
There are persons who are employed 
or who are having adeuate sources 
of livelihood, I do not want that they 
should be included in the list.

For example, in China where I hear 
eualities have been  restored,  when 
the land settlement programme  was 
going on, they made an exception in 
case of the worers of the Communist 
Party simply to honour theb.  Those 
worers have surrendered their lands 
themselves.  But  the  fact  is  that 
they did mae certain exceptions to 
these people.  Here also we should set 
an example in the case of persons who 
have saved the lives of two of our 
precious  colleagues  here,  and
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hundreds of other persons who might 
have been sent to the gallows by the 
British  Government.  In  America 
also, all the persons who have return
ed from the war get these facilities. 
In our country, we are giving pen
sions to those who joined the Army 
in 1942.  We get them settled sor'e- 
where.  Our Defence ̂ Minister  d  ; 
that.  The Soldiers Boards and otner 
organisations come to their help.  It 
is good that they are being helped. It 
do not want any discrimination to be 
made against  any of  our  citizens. 
But, I do desire that their bare neces
sities must be provided to all the per
sons who had worked in our freedom 
movement.  If we do not do that, all 
sorts of fissiparous tendencies which 
are raising their ugly heads will grow. 
If we give room to a situation where 
love of the country and work for the 
country is not given special honour, 
we may create a situation where all 
anti-national forces will dominate.  I 
would like to draw the attention  of 
the hon.  Minister,  particularly  the 
hon. Deputy Minister who is here, the 
Janata Minister Dr. M. M. Das and 
our revered Maulana Azad.  Because 
under his Presidentship, we all went 
to jail—I do not mean me,—others— 
and all persons sacrificed everything. 
He continued to be President for four 
or five years.  He made history  and 
we are all proud  of his leadership. 
Today he is the Education Minister. 
He has provided  various  kinds  of 
scholarships to di£ferent categories of 
students.  It is all good. Because, in 
a welfare State we must give scholar
ships and we must give opportunities 
to all the down trodden sections  of 
our society.  If we do not give these 
facilities to them, it will be  very 
difficult. ^

Similarly, persons w  ̂ had  parti
cipated in the movement and who are 
not having any means of livelihood, 
should be given the benefits of such 
scholarships. Funds should be created 
for that purpose so that the family 
members of these persons may realise 
that even after nine or ten years of 
freedom, here is a Government which 
stands for the people, which is ready
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to honour the martyrs,  to honour 
Shri  Bhagat  Singh  and  Subhash 
Chandra Bose, or whoever has  laid 
down his life for the  sake  of  the 
country.  Otherwise, some of them— 
do not know everybody; I know some 
—are thinking that it is bad to parti
cipate in such movements.  This is a 
very dangerous  tendency.  No Gov
ernment or no individual who has any 
love for the country should allow that 
sort of a tendency  to grow in the 
country.  I am thankful to the Gov
ernment for doing something to the 
poorer people.  The Government muat 
do something for these people also. 
Their children who are suffering all 
sorts of hardships should  be  given 
adequate facilities.  There may not be 
more  than  50,000  or  60,000  such 
children in the entire  country.  To 
give Rs. 30 or 40 by way of scholar
ships won’t cost more than Rs. 20 or
25 lakhs.  We are spending crores  of 
rupees on one or two buildings.  We 
may stop that programme and give 
these scholarships for 5 years or 10 
years.  In ten years, all these children 
will get a fair education.  The Gov
ernment should also see that they are 
absorbed somewhere.  I refer to this 
because in  absorbing  such  people, 
some difficulty is created.  We must 
make it a point that persons who had 
participated in the freedom movement 
are given a fair deal.  They  should 
not be neglected.  I believe that the 
Government will see the sense of this 
Resolution and accept  it, the  idea 
contained in it.  I hope the Govern
ment will also provide enough funds 
for implementing the idea  contained 
in this Resolution.  With these words, 
I commend the Resolution  for  the 
acceptance of the Housa 
Mr.  Depnty-Speaker:  Resolution
moved:

“This House is of opinion  that 
the  Government  should  award 
scholarships to the children of 
such  political  sufferers  in  the 
country as have not got adequate 
source of income for their educa
tion.**

Thfere are amendments. May I know 
if they are being moved?
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Shri Thanu PUlal (Tirunelveli):  I
beg to move:

“That for the original  Resolu
tion, the following be substituted: 

‘This House is of opinion that 
the Central  Government  should 
give to the political sufferers, who 
had participated in the  frê om 
movement, their dependants  and 
descendants who are in need,  aU 
assistances on similar terms and 
conditions and for such period as 
is being given to the  Scheduled 
Castes and Tribes.**

Shri Ragfanbir Sahai (Etah Distt.-- 
North East cimi Budaun Distt—East): 
I beg to move:

That for the original  Resolution, 
the following be substituted:

“Having regard to the  very 
deplorable financial condition  of 
most of the political sufferers in 
the country, the Government in 
the opinion of this House, should 
not only make provision for im
parting education free  to  the 
children from primary to the uni
versity stage, but  also  award 
scholarships in suitable cases.** 

Pandit D. N. *nwary (Saran South): 
I beg to move:

That for the original Resolution, the 
following be substituted:

“This House is of opinion that 
a Committee be set up to enquire 
into the condition of Political Suff
erers and to suggest ways  and 
means to help their dependents*’.

(f̂ RT  5# ̂
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(1) That after the words “political 
sufferers’* the following be inserted:

“of all categories.**

(2) That after the word “education** 
the following be added:

“and should make education free 
for all of them at least up to the 
Higher Secondary stage.**

Mr. Deputy-Speaker:  Shri Rama-
chandra Reddi is not here.

Shri Ram Das (Hoshiarpur—Reser
ved—Scih. Castes): I beg to move:

That before the word “educatî** 
the following be inserted:

“professional, scientific and tech
nical**.

Mr. Depoty-Speaker: The Resolution 
as well as the amendments are now 
before the House for discussion.

We have about two hours.  May I 
know the time that would be required 
by the hon. Minister?

The Dcputy-Minister of Edncatlon 
(Dr. M. M. Das): Fifteen minutes.

Mr. Deputy-Speaker:  I have got
nine names here.  Perhaps there may 
be others who may like to speak but 
who have not given  their  names. 
(Some Hon. Members stood up.) That 
is, six besides the nine.  Would the 
hon. Members like me to put a limit 
of ten minutes?

Some Hon. Members: Ten to fifteen 
minutes.

Mr. Deputy-Speaker: Then I would 
be able to accommodate only 6 mem
bers.  Ten minutes should sufiice nor
mally.

Shri H. N.  Mukerjee:  (CalcutU
North East): Mr. Deputy Speaker, I 
have great pleasure in supporting the 
Resolution which has been moved by 
my friend Dr. Ram Subhag Singh and 
i do hope that the Government will 
be in a position to accept it, and if it 
becomes necessary to alter the langu
age of the Resolution, I am sure a 
great deal of assistance could be had 
from some of the amendments which 
are also being discussed in this House 
at the moment.  I do feel that on a 
subject of this description, the House 
should express its unanimous vote.
Dr. Ram Subhag Singh has rightly 

pointed out that there is, in our coun
try a tendency to forget the genuine 
political sufferers of the anti-imperia
list period.  Perhaps the trappings of 
office require people of a different
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type, but that should not mean that 
we should ignore those who suffered 
the greatest in  the  cause  of  the 
freedom of our country.  I say this 
because those who joined the strug
gle for India’s freedom were neces
sarily compelled to  neglect  their 
family and the result has been  that 
many of them today are ignored parti
cularly because perhaps out of self
respect they do not always wish to 
cultivate the persons in  authority. 
And I submit that it should be the 
duty of Government on the advice of 
public organisations to find out these 
political sufferers and not wait for ap
plications to be made by them, appli
cations which I am sure many  of 
them find to be out of tune with their 
sense of self-respect.
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assisted.  In this resolution he wants 
educational assistance, but in certain 
other amendments it is suggested that 
other kinds of assistance should also 
be offered to them.  The main point 
is that there are these political suff
erers in fairly large numbers and what 
Government has done so far—I cannot 
deny that Government has done any
thing at all in this matter, Govern
ment has tried to do something—̂has 
been by no means enough, and discri
mination has definitely been practised. 
Not merely these who are in the good 
books of the present day authorities 
should be sought to be assisted, but 
others besides who have played a part 
in the national fight should be given 
every reasonable facility.

I have had the rather doleful  ex
perience of having  encoimtered  a 
number of refugees in West Bengal 
who were connected for a very long 
time with the freedom  movement 
since the early days, and 1 know how 
I was driven so to speak from pillar 
to post with their petitions for assis
tance which I forwarded to the Minis
ter of Rehabilitation and even to the 
Prime Minister.  Then I was told by 
the Minister of Rehabilitation that the 
West Bengal Government could per
haps help them, but he was  under 
some technical disability of some sort 
or the other.  I discovered altogether 
that in the case of these very deser
ving people, assistance was not forth
coming, and some rather gratuitous 
technical objections were being raised.

I have noticed also that  certain 
efforts had been under Government 
auspices to assist political sufferers, 
but there again the choice has been 
made in a particular fashion, and dis
crimination has been practised against 
certain people.  I am very happy that 
Dr. Ram Subhag Singh has pointed 
out that it is important that political 
sufferers, irrespective of their party 
affiliation when they were taking part 
in the fight for freedom, should  be 
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Talking of this point, I am remind
ed of what I was told by a member 
of Government whom I  shall  not 
name, who told me that in one of our 
States—as a matter of fact it  was 
Mysore—there was somebody  who 
was assisted to a certain extent  by 
the State Government on the ground 
of his having been a political sufferer, 
but then later when it was discovered 
by the bureaucrats in power that he 
happened to be a Communist by con
viction, that assistance  was  with
drawn. This kind of discrimination is 
actually practised.  I know for exam
ple in West Bengal there is a definite 
ban on those who are either  Com
munists or near-Communists but who 
have taken part for decades in the 
national movement.  I say this be
cause I wish to tell this House how in 
my party, the Communist Party, there 
are people who have suffered for years 
and years in the cause of  national 
freedom.  I may teU you that at our 
last party congress in Palghat we had 
407 delegates and we took  account 
and it was discovered that the  total 
number of years spent in jail by all 
the delegates came to 1,344 years and 
2i months, the average period spent 
in jail by each delegate working out 
to three years and four months. Part
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of it may be in the present  period 
after 1947, but the major part of this 
long period spent in jail was in the 
British regime.  One of them,  for 
example, Shri Ganesh Ghosh was in 
the Chittagong armoury raid and he 
has spent altogether 24 years in jail.
Dr. M. M. Das: He was not in fact 
a Communist. He has become a Com- 
munLst afterwards.

Shri H. N. Mukerjee: These figures 
were collected and published.  They 
were sent out to the press.

I wish also to say that we have in 

our movement people  like  Baba 
Gurmukh Singh of the Punjab who 
spent about 19 years  underground. 
These 19 years  underground  were 
spent not obviously in the  present 
period, but in the period of the fight 
against imperialism.  Here  is  my 
leader Shri Gopalan who has spent 
more than twelve years in jail, and 
most of that time was spent in jail in 
the British period.  I do not want to 
give further examples, but the point 
is that in the period of the fight for 
freedom so many of us were in that 
fight and people suffered and  their 
families were neglected and today it 
is only up to Government to do some
thing about it.  And Dr. Ram Subhag 
Singh has brought forward a  very 
moderately-worded resolution.  He 
only suggests that Government should 
adopt ways and means in order  to 
assist those people who have suffered 
in the fight for freedom.  That is, 
after all they do not ask for the moon, 
they do not ask for pecuniary  com
pensation for their effort, but they do 
at least deserve some kind of recog
nition, they do at least deserve to be 
told by the country that after all their 
services are remembered, that after 
all when they'buffered for the sake of 
the country’s freedom they were not 
going to be ignored altogether, they 
were not going to be treated with in
difference, and that Government, when 
it claims to be a national Govern
ment, has a responsibility, a very de
finite liability to make provision for

educational and other purposes  for 
members of the families of those poli
tical sufferers who find it very difficult 
to carry on under present day condi
tions.

I therefore feel that this is a matter 
on which all of us are agreed and it is 
for Government to come forward and 
say that Government is ready.  If 
there is some difficulty, Government 
should at least be in a position  to 
come forward and tell us that Gov
ernment is ready to work  out  a 
sdieme so that assistance, educational 
and otherwise, can be given to  the 
families of political sufferers of  all 
categories without  distinction  who 
participated in the fight for the free
dom of our country.

Shri Thann Filial: I fully endorse 
this resolution of Dr. Ram Subhag 
Singh, but it does not go far enough. 
My amendment is the outcome of the 
limited nature of the original reso
lution which does not cover all  as
pects of the question  of  political 
sufferers.

The question should have been taken 
up as the first act of the first Parlia
ment of India, but now we have come 
to the end, and it is perhaps the last 
resolution of this ParUament.  If we 
pass this resolution we will be giving 
a mandate to the next Parliament to 
take it up as its first act to do justice 
which we have failed to do so far.
When we talk about political suffer

ers, somebody who does not  know 
what is suffering, somebody who had 
nothing to do with the political move
ment or independence movement, not 
inside this house but outside, some
times passes some lighthearted remark 
which is so painful. These people who 
now occupy positions look down upon 
the political sufferer because he is the 
most downtrodden man  today.  I 
would like to remind the House of 
the movement and how the  people 
suffered.  Not that we do not know, 
but we have forgotten, we will have 
to remind ourselves.

When the call came from the Father
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of the Nation, whatever might  have 
been their walks of life, those that 
were attracted by the call, lawyers, 
traders, students, artisans, labourers, 
workers and all kinds  of  people 
joined the movement.  It was not  a 
particular conmiumty or caste  that 
had joined the movement, but people 
from all communities.  Mostly, they 
came from the middle class.  Today, 
the middle classes are normally the 
most hard hit, and the political suffer
ers who come from the middle classes 
are the worst hit.

When these people joined the move
ment, what did they want?  They did 
not think of political sufferers’ aids. 
Somebody asked, ‘were they  given 
this assurance?’.  Certainly not; they 
were not given that assurance: Who 
was there to give that  assurance? 
Their only objective was the fight for 
freedom.  The independence of  the 
country was the only objective; that 
was the only reward which the free
dom fighters wanted.  But when that 
reward came in 1947 and the whole 
picture changed.  The political suffer
er has been left in a position where 
he finds that people who opposed the 
movement, who were police  infor
mants, and who suppressed the move
ment. are enjoying the  benefits  of 
independence, while he himself re
mains a mere passive onlooker.  The 
onlookers of the movement, who were 
standing by the side, not to support 
it but to oppose it, are enjoying all the 
benefits.  So, if these people who have 
sacrificed their all are not cared for 
naturally, they have got a right to get 
irritated.  Even then, they did  not 
fight very much for the last nine  or 
ten years.  But, now, you see rum
blings here and there; political suffer
ers go on fast for nothing, because 
they are not cared for.  In the begin
ning, there was some fervour.  Some 
medals were given to these heroes of 
the freedom movement.  But some of 
them have been in such abject poverty 
that they have had to pledge  their 
medals for their existence.  On the 
contrary, the people who belonged to 
the rich few, who opposed the move-
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ment, who advised their kith and kin 
not to join the movement by saying 
that it was all foolish and so on, went 
on hoarding money, and  educating 
their children.  The students  who 
ridiculed thêr friends who joined the 
movement passed examinations  and 
went into power, wnile tiie students 
who left the colleges and sacrificed 
all tiieir wealth and went to jail have 
come out only to find out their whole 
family is left in the lurch, whereas 
the families of the other students are 
all very well-placed.

Further, in the new set-up, many 
developments are taking place, and 
many new social reforms and improve
ments are taking place. All that goes 
to a particular category of  people, 
either in the name of cast or com
munity.

Then, some hon Member had point
ed out that Part IV of the Consti
tution containing the Directive Prin
ciples of State Policy was intended 
mainly for the Scheduled Castes and 
the backward people.  Now, why was 
the Constitution so drafted?  The 
Scheduled Castes and the  backward 
people had been socially oppressed 
for hundreds of years, and they could 
not come up by themselves.  So, our 
national government  thought,  and 
rightly so, that aid should be given 
to the people who had been suppressed 
for so long, and that no citizen of 
India should suffer on account of the 
disabilities of his past inheritance or 
heritage.  Therefore, the framers of 
the Constitution rightly said  that the 
backward people and the Scheduled 
Castes should be helped.  Not out of 
malice, but out of sheer  igorance, 
many of those people who were not 
even in the ranks of the mlddle-clas- 
ses did not participate in the freedom 
fight; but today their condition is not 
so miserable.  While those that op
posed the movement are enjoying the 
fruits of independence, those that con
tributed their mite and who stood in 
the forefront and bore the burnt are 
stepped in poverty; their children are 
stepped in poverty.  In the new set
up, new colleges are opened, tecftno-
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logical institutions are being opened. 
But who joins those institution? It is 
the children of the people who did 
not participate in the movement that 
are going to these institutions.

But what happens to the children 
of those who participated in the free
dom  movement?  Those  political 
sufferers have no money even to edu
cate their children up to the elemen
tary stages.  Let me just cite one or 
two instances.  A particular gentle
man, who was a trader, had gone  to 
jail in the freedom movement.  He 
had two pr three children. His  first 
son got seventy to eighty marks, and 
up to SSLC he somehow or  other 
managed.  But he has no  earning. 
He is not able to get any employment. 
Off and on he is employed in some 
Congress office for Rs. 20 to Rs. 30 a 
month.  He has to maintain his wife 
and children.  The wife is completely 
free from, any ornaments except the 
thali which a woman with a husband 
aUve cannot give up. That is the only 
piece which is there; everything else 
is gone. They are clad in torn clothes 
which have been stitched.  They do 
not have even clothes to wear.  It is 
for this that he fought for freedom? 
That is his cry.  Is it wrong  if  he 
thinks: ‘Is this freedom?  Perhaps, I 
have fought a wrong battle.  The 
freedom that came, came not for me 
or my children but to somebody else’. 
It is such persons who are the most 
angry people today.

We are believers  in  soul-force. 
Even saints cannot give up the love 
of Iftieir ichildren-  These foUowers 
of the saint of Sabarmati who  met 
brute-force with soul-force will be
come brute force tomorrow, if this 
Government is not going to take up 
this question and solve it.  I know 
the rumblings are there.  The volcano 
will erupt, if not today, sometime to
morrow.  Nobody can stop it.  If the 
mighty British Empire with all its re
pression could be overthrown by' this 
passive resistance, let there not  be 
anybody who thinks that this neglect
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and this indifference can be tolerated 
by the people.

Anybody will be moved, if he were 
to see the condition of these people. 
Somebody asked ‘How are we to find 
out the political sufferer?’.
Dr. Ram Subhag Singh: They can 

find out everything, but not  these.
Shri Thanu Pillai: We can find out 
everybody on the face of this earth, 
but not the political sufferer! we can 
find out lakhs and lakhs of refugees 
coming into our  country  because 
there is a border; we can find out 
the ex-servicemen because they served 
a mighty big empire, but the soldier 
of freedom cannot be found out! What 
does this mean?
Dr. Ram Subhag Singh:  Admini

strative difficulty.

Shri Thanu Pillai: We have got first- 
class police officers to detect rogues 
and thieves, but honest good  men 
could not be found out even  when 
they have come to the position  of 
asking for some aid.  If they are not 
given aid even when they ask for it, 
then, I say that is something thorou
ghly wrong with us.

My amendment says that not only 
educational concessions, but also other 
concessions should be given.  It reads 
as follows:

“This House is of opinion that 
the Central Government  should 
give to the political sufferers, who 
had participated in the freedom 
movement, their dependants and 
descendants who are in need, all 
assistances on similar terms and 
conditions and for such period as 
is being given to the Scheduled 
Castes and Tribes.”
I am not trying to take away any 

money from the funds etirmarked for 
the Scheduled Castes and Scheduled 
Trib̂.  But there must be a pattern, 
and there must be a formula for this 
purpose  And what is the formula 
that is required?

Firstly, those who are disabled mxist 
be given some sort of dole or pension. 
Can you not give them  even  one
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rupee a day, or thirty rupees a month 
for the maintenance of their families?
Is that too much?  Then, take the case 
of a person who dies, leaving his wife. 
Should that woman be a beggar in the 
street, when other people’s woman go 
about in ‘posh’ conditions?
My amendment seeks to provide that 

those dependants also should be pro
tected.  Then, their children  should 
be  given  educational  concessions. 
One hon. Member has given a notice 
of an amendment to the effect that up 
to the higher secondary standard, the 
concession should be there.  But why 
should that restriction be there? Up 
to the time  the  boy is  able to get 
educated fuUy, he should be entitled 
to get the concession, not by mercy 
but by right.  I say this because he 
got the freedom  for us to legislate. 
And if we do not legislate for the man 
who got it, we are  doing a grievous 
wrong.  That is my  approach to the 
question.
How long should it be given? 'That 
is the next question.  For hundreds of 
years, we neglected  the  Scheduled 
Castes.  For  hundreds of years, they 
were a depressed  community.  The 
reservation seats may be for ten years 
or for 20 years; but the aid is not so 
limited.  Till the community, by and 
large, comes up to a  standard com
parable with others, we will have to 
continue the aid.  Till  such time as 
you give such aid to the backward or 
disabled people, you continue this aid 
to those people who have suffered, for 
winning freedom.
As regards employment, I  know 

certain people who were political suf
ferers,  who  also happened to be in 
school now and then.  They were not 
able to get degrees.  But if an ap
pointment is given to any such per
son, I challenge any other officer in the 
department to compete with him in 
efficiency.  This is because he has got 
the soul in it, he has got the heart 
in his work and he works for  the 
sake of work, not for showing that he 
is an officer.
There are some departments, handi
crafts and others, where people who

come through the UPSC are not ap
pointed.  As for U.P.S.C. that is a 
different matter; that is a trouble- 
spot where these people cannot go. 
Those people who have had an op
portunity to serve the Government in 
some departments have got a very 
efficient record.
Now, the Madras Government has 
passed some orders that in the deve
lopment schemes, these people should 
be given an opportunity.  I  would 
like the Central Government also to 
consider that in all places where social 
and economic programmes of a deve
lopmental  nature  are  undertaken, 
where a psychological and  political 
approach—a national approach—̂is to 
be made, these freedom fighters  and 
their children should be considered 
as having a better fitness for taking 
on the job than others.
Shri S. Li. Saksena  (Gorakhpur 

Distt.—North): I am thankful to Dr. 
Ram Subhag Singh for bringing for
ward this Resolution.
Sir, the blackest thing about  this 

Government is its treatment of poli
tical sufferers.  In fact, today when 
we go to our constituencies or to the 
countryside, we see old comrades with 
their houses razed to the ground or 
burnt down during the 1942 move
ment.  Their sons have died or have 
been burnt down in the fire.  They 
are just like beggars and they say: *Is 
this the Swaraj for which we  were 
asked to fight?’  Tears come out of 
our eyes when we see them.  This 
Government would not listen; it would 
not even think of them.  Today,  I 
think there is a unanimity of opinion 
that this matter has been most neg
lected. Even Members of the Congress 
Benches feel that the Government has 
failed in this respect.

I was in China.  I was surprised to 
see a People’s University there. That 
University is meant for those persons 
who were heroes in their war  of 
independence.  Those heroes were not 
very educated.  But they were  men 
of stout heart, of great courage  and 
character. So when they became free, 
they took them and put them in the
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[Shri Thanu Pillai] .
University.  They devised courses for 
them, oI five years and seven years 
according to their standard of educa
tion.  In this way, they tried to fit 

them up for all jobs.
Today there  is corruption  every
where here.  Why? Because the real 
men, the men who suffered, the men 
who did not  care for the burning of 
their property and the killing of their 
relatives, have been neglected.
16-45 hrs.

[Shri Barman in the Chair.] 
Even those who were the biggest 
supporters of the British Government 
and who fought against the leaders ô 
the independence movement, are now 
enjoying full freedom.
So by negelecting the political suf

ferers, the Government has wasted the 
most  useful asset  it  had, men  of 
character who had proved their worth 
during the battle of freedom.  They 
have now been thrown to the scrap- 
heap.
I think Dr. Ram  Subhag  Singh’s 

Resolution is somewhat narrow, but 
the  amendment  of  Pandit  D.  N. 
Tiwary, which says:

“This House is of opinion that 
a Committee be set up to enquire 
into the condition of political suf
ferers and to suggest  ways and 
means to help their dependents” 
is more comprehensive.  The problem 
should be tackled on a more compre
hensive basis.  We should not think 
that we are doing some charity  for 
them.  I think they  are a  national
asset.  To take care of them and to
make use of them in the development 
of the country  is a  very important 
job for any government which  is in 
power.  It should  not be  thought 
that giving them some scholarships or 
giving some  other help by way  of 
doles  or some money  wiU meet the 
situation.  Not  at  all.  We  are 
really using their talents for our own 
reconstruction.
 ̂ I found in China that those
who went to Korea and fought were 
honoured.  Their sons had died and 
they had undergone other sufferings.

So in every village, the parents of such 
sons were feted on occasions.  They 
felt that the whole country honoured 
them for sending their sons for  the 
patriotic fight. Today, in our villages, 
those volimteers who suffered  and 
sacrificed their all, are taunted: what 
hfive you got?  Instead of being hon
oured, they are scorned.
I,  therefore, think that nobody will 
come  forward  to  sacrifice for  the 
nation because those who have sacri
ficed are despised and scorned.  From 
that point of view, you have to see 
that those who suffered for freedom 
should be honoured.  It is not a ques
tion of giving them some recompense 
for what they did.  It is for our own 
future, because if heroes are honoured 
for their sacrifices, people will like to 
become heroes and the coimtry will 
rise.
For these reasons, I think that this 

problem should be tackled on a very 
comprehensive  basis.  An  attempt 
should be made to find out all those 
who suffered and sacrificed for the 
country’s freedom.
A question has been raised as to 

who is a political sufferer. Many defi
nitions have been given. In my State, 
those who have passed six months in 
jail for some political offence  have 
beeiT termed political sufferers.  But 
what about those who were iheljjlng 
the revolutionaries and the Congress 
workers during the 1942 movement? 
Their houses were demolished or burnt 
down.  They had been  absconding 
after helping the freedom fighters.
So I think there should be a more 

comprehensive definition of ‘political 
sufferer’.  In fact, everybody who is 
found to* have been helping the move
ment for freedom and suffering on 
that account should be included in the 
definition.  It should be wide enough 
to cover £ill such persons.
Then there is  discrimination  in 
regard to the treatment given to"poli
tical sufferers.  In my State,  they 
have promised some help to workers. 
Now, I am sorry to have to say that 
all those who are recommended  by



3073 Resolution re. 14 DECEMBER 1956 Scholarships for
Children of Poli
tical Sufferers

3074

members of Opposition. peuiies are not 
given any help.

f I

Pandit BL C. Sharma (Meerut Distt.> 
South); On a point of order.

Mr. Chairman:  Let there be no
interruption on this matter.

Shri S. L. Saksena: I was President 
of the Gorakhpur District Congress 
Committee for six years.  It was 
under my supervision that most  of 
them suffered by going to jail. About 
300 persons got my certificate abcut 
their having suffered.  But I can tell 
you that not one of them has  been 
given any help, because he had  my 
certificate.  Those people who have 
not suffered have got help.

So it is not true to say that there 
has been no discrimination.  Some
times it also happens that those who 
come to the Congress are given  a 
pension.  This is how things are done. 
This sort of discrimination should not 
be there with regard to this matter. 
The question of  political  sufferers 
should not be thought of  in  that 
matter.

Then I would suggest that not only 
those persons who suffered for them
selves  but their  dependents,  their 
gons and others, if they are in real 
need, must be helped, as my  hon. 
friend suggested.  This help shoulfi be 
of several kinds.  They should  be 
given free education.  If they  have 
some education, they may be given 
scholarship to maintain themselves in 
the University and other places, be
cause it must be felt by those in the 
countryside that those who suffered 
are being  honoured by  Government 
and the country and that they will be 
useful to the country.

I  think this is a very important re
solution and this  amendment  of 
Pandit Tiwary should be adopted and 
the Government should appoint  a 
committee so that a comphensive defi
nition of ‘political sufferers’  may be 
devised and everybody who has suff
ered should be helped.
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ĤTPTf̂ iTft̂, ̂  ̂  ̂FfT̂ ̂ ft 

t ̂  ^m\   ̂ 5Efhc \9

f  ̂f I TO2T̂

f̂ r? r̂Nrf̂  f̂:̂TT  ̂  I  t# ^

t  r̂m   ̂ . titfrt

t  ̂   ?ftT  ^

r̂?7TT ^

I I  ̂ # 9rfk w  ^

 ̂ ^O r̂q- 5?T7T  ^

 ̂   ̂ WHfd+  ^

r̂̂ HP̂ d fw  ̂  ̂ :, WR 

r̂nr f̂t

Scholarships for
Children of Polî
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BUSINESS OF THE HOUSE
17 his.
The  Minister  of  Parliameiitary 

Affairs- (Shii Satya Narayan Sinha):
Sir, I rise to announce that Gtovem- 
ment Business for the last week  of
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the session commencing 17th Decem
ber will be as follows:
1. Discussion and voting of Supple

mentary Demands for Grants—Gen
eral and for Railways and Demands 
for Excess Grants for Railways.
2. Appropriation Bills  relating  to 

these Demands.
3. Representation of  the  People 
(Miscellaneous Provisions)  Amend
ment Bill.
4. Banking  Companies  (Amend

ment) Bill.
5. Union Duties of Excise (Distri

bution) Amendment BilL
6. Central Excise and Salt (Amend
ment) Bill (to be introduced on 17th 
December).
7. Kerala State Legislature (Dele

gation of Powers) Bill.
8. Territorial Councils Bill.
9. Delivery of Books (Public Libra
ries) Amendment Bill, as passed  by 
Rajya Sabha.
10. Delhi (Control of Building Op

erations) Continuance BilL
11. Delhi Tenants (Temporary Pro

tection) Bill.
12. Slum Areas (Improvement  and 

Clearance) BilL
The last 3 bills are expected to be 

passed by. Rajya Sabha early  next 
week.
The order which I have announced 
of the above items of business is also 
the order in which they are provi
sionally scheduled to be brought for
ward.
As regards discussion on the fixa

tion of pay scales and other service 
conditions of employees of Life Insu
rance Corporat}ion, it is  (proposed, 
subject to yoiir approval, Sir, to hold 
it at 5-00 P.M. on Monday, the 17th 
December.

RESOLUTION RE  SCHOLARSHIPS 
FOR CHILDREN OF POLITICAL 

SUFFERERS—Ctmtd.

 ̂PTfd

 ̂STkilq  VPRhr  TW

f   ̂TOW ̂ r̂nnr
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T̂?ft̂»T ̂ fVi<«fl o:

“Having regard to the very de
plorable financial condition of most 
of the political sufferers in the 
country, the Government in  the 
opinion of this House, shouild, not 
only make provision for imparting 
education free to the  children 
from primary to the university 
stage, but also award scholarships 
in suitable cases.”
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t ^  f,  ̂I

Shri S. C. Deb  (Cachar—Lushai 
Hills): Mr. Chairman, I heartily sup
port the motion moved by Dr. Ram 
Subhag Singh.  I have some exper
ience of the political sufferers  that 
this Resolution speaks of.  From 1921, 
I was one of the soldiers of Indepen- 
ence movement.  I had come across 
thousands of young countrymen join
ing the movement, belonging to diff
erent parties and different ideologies. 
I had the opportunity and good for
tune to come across most of them.

My experience is that  they  are 
suffering very much when we are en
visaging the development  of  the 
country in every way.  They feel shy 
to come and demand something on the 
groimd that they are suffering. There 
are thousands of persons who went 
to jail, who faced lathi-charges  and 
bayonets who lost their lives.

I was here for some  five  years. 
Before that 1̂ was sitting in the comer 
of n̂y little hut.  Every time I get to 
my constituency, the political suffer
ers come to me for some help but I 
am helpless and I am unable to give 
them any relief.  I know that some 
States have some schemes for help
ing them.  But, the executive autho
rity had no respect for the political 
sufferers.  They may have some res
pect for the M.L.As. or M.Ps. but not 
for those who suffered the most for 
the freedom of the country.  Though 
some schemes were adopted by  the 
State Grovernments, their funds  are 
scanty. Further speaking for my State 
because of the imhelpful  attitude of 
the executive authorities in scrutinis
ing the cases, they took so many things 
into consideration and in the first in
stance very few persons, nimibering 
40 or 50, were selected.  Then, in the 
second instance, some 400 or 500 were 
flelected of whom very few were gett
ing any relief.

It is the duty of the Government 
to come to the relief of these fighters
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of freedom.  An argument may  be 
advanced that they did not fight for 
freedom expecting any reward.  It 
may be so.  But, it is the duty of the 
Government of the day to place them 
in a position so that they are also 
respected persons in  the  coimtry. 
They are the soul of the country. Our 
Government should see  that  their 
sufferings are reduced when we  are 
going forward with the development 
of the country in every direction.

First of all, I would propose  the 
preparation of list of political suffer
ers throughout the country.  It should 
be scrutinised.  The cases of  their 
dependents and children should also 
be scruinised.  They should be given 
adequate help from the Central Gov
ernment.  The State Governments are 
not well equipped with funds and the 
Central Government, if it so desires,— 
Dr. Ram Subhag Singh  said—could 
fiind resources for that purpose.  Our 
Education Minister is a great patriot. 
He is very considerate and generous 
and such good qualities are possessed 
by him.  We are contemplating  the 
writing of the History of the Freedom 
Movement. The list of political suffer
ers should also be there.  The Cen
tral Government should help them in 
every way to raise their status êual 
to that of the other persons of  thr 
country.

jTo

“This House is of opinion that 
a Committee be set up to enquire 
into the condition of  Political 
Sufferers and to suggest ways and 
mens to help their dependents,”
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ĤKt ^̂ î*i-H)<l*i1̂ri   ̂ »̂PT t̂*IT  I 

^  IRrTR"  [̂jtf ̂ 5̂  T̂PT ̂  ̂

•T̂ ̂    ̂ *1̂  *nrr ̂

TT̂ ?JTFR̂  # ̂ Rft̂ Tm t— 

 ̂ ̂  ̂rrft îHd  ̂ 3̂»r¥t

 ̂   ̂ iH<J<  =5TTf̂ I tsft-

li ̂  >̂ThT f f%^

 ̂̂   '̂, r̂iH+'i # grnhr

 ̂̂f+a, 'S*i+l ̂  ̂  M̂r*1 €<«t»K

^ r̂rf̂ I ^

%̂FT ̂   ̂?iT*ft*r +<hi

■̂îni   ̂1% ̂  W   ̂HH*i

w  ̂  fr 11

iftSRT ?ftT ^

fRTft ti<̂ K ̂  ̂  ̂ nr ?ftr # 

3RĉT ^VF̂ #̂vi|irrO

^   Tf̂ V  =̂ Tf̂  I jOvUqrO  *Ft JK 

*f»Hl  T̂RTĤ n̂W 51]̂ t I  f^-f  ̂

wWt ̂ ̂ TT   ̂̂n"   ̂̂  <T>wfl

# w  ̂5T̂ f̂ĴTT t,

t ̂    ̂W fP  ̂̂  JTT̂ ̂

 ̂̂'3Rft ff spTOOT’ 

^ <5̂«i»<  ̂  ̂   ̂ ̂ RkT ̂

*Tl'»i*il Hl̂ 5ft, din, *̂ K Vt̂FTntft ̂ 

iSt JffTO  ̂ #Thnnft‘   ̂STR ifFaF

^T ̂ fv ̂iRvmrR ̂    ̂iO'̂-

T̂Kt TO  ?T  ̂  r̂nr  ̂^̂rtv 

f̂ RT̂ ftr|6|<<?|  ̂>3% ̂

% f%TT f  ̂  ̂ tr|  ^

trtw ft ?flT   ̂  ̂  q-t 

t # ̂  ?TT# ̂ PT ̂ >̂T*r

 ̂   ̂  f,  ̂gr> ̂ «r #

*7̂ n?f<sf Ĥ'J1«im P̂T ̂ ̂TR" ̂iTTTT R̂T*̂ 

^  ̂  I W ^ t ?TPft

*̂151̂ ̂ I 1% ĴTRt T̂PT

 ̂ vrWl* ̂  «T5Rt ̂  

 ̂fi wirm^wnuwm 

f<7fd̂0 t̂ T̂̂FT, ̂rnr 3fhT>̂nT̂

T̂R ̂ ĥF̂FFT tr̂r̂ T̂̂FT T̂  +VFI

 ̂  # 'tI  r̂rafjRt ^

êIIt ̂r*T̂ qO'»îiiO  ̂̂iT7*fl’,

 ̂̂ hft ̂  dKK HC’T> ^

ŶHT   ̂ r̂r̂ft ?T̂ f I

 ̂It  ̂ ̂rrf̂ nft ̂fh:

TT W   ̂PHi* T̂iiPxjd f̂AII ŜTRT

c'TjfHenH P4H T̂«F̂

ptFT i,

milif̂ wi  fm   t mf̂

 ̂cihI'H ̂tRî r̂«t ̂  <?!< T̂t̂ mr 

 ̂t| ?rk   ̂fu? ̂ftK ?rr# '’̂sttik 

% ̂   JT ?rrrr

^  ̂ftr WTK   ̂ ^

Pii'̂ H fV  ^ H«i$  ^

3̂T̂ t ̂  ̂  f%tr iff # m ,̂ m i 

 ̂?rk  ?rnrT̂ ̂ r̂̂TT ̂  ̂  I 

WTK ̂  i*i<K ̂  ̂  wWf ^

T̂FF ̂   ^   ̂  i

f?T̂  # gfT̂ nMl̂

»̂rn’, ?ft  ̂ n̂T3TcTT  ̂  ̂  ^

•TtsRpft   ̂  ̂ P̂T̂TT *T̂ Îh»

'TJ n?l<5fl ̂  i O'af- 

n̂ft # 'ŵ Kol   ̂'3l?V T(TT»ft  I

^  fwr ̂ TO eft 4<;W< *Ft ̂T5JT ̂  ̂
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 ̂  IA ̂   ̂ ̂

 ̂  ̂  ̂ t I

 ̂  ̂  t, W   ̂ ̂

«TT ̂   3̂̂ srr̂ Rt

q̂ ?fk  ̂  ̂I

^5#  ̂  WTT  ̂  t I  ̂  ^

4‘   ̂ i ^

I   ̂’TT^R^

^ WIT  ̂ ̂   t>

^   ̂  ̂ T̂Hhr ̂rfw ̂

 ̂  t I  ̂   TO 5T̂ f%

’TTN’ ̂ Tf̂ ̂

t I  ̂  WTT ̂  H«irH+  *R

 ̂  t  ̂ 

spT;  5TR ̂  T̂K

^   ̂ t»  ̂ ̂    ̂

iaiî«î  ̂a<?»0«iH  ̂cTNŶT

 ̂   ̂  ̂  t I  #

A' ^ ^  ?T̂q>T3r 5P  tr^w

ih  ^  fRTft̂ rftĤ ^

5 ><ĵ‘f)T f«t̂  ̂ W   ̂'3W7T

|?n |,  ^ .  ̂ ^

 ̂  ̂  #5  11 ^ ̂   t ^

*̂nr TTspftf?!̂ *flf̂dl  ̂f̂iy   ̂

ŝRt ̂   t ‘  ̂ t 

t% ̂    ̂ T̂PT Pf»̂T ̂ I  ̂ T*R

 ̂VRT̂ feR ̂ «TK ̂

n̂JT  Tt ?ft  ^ ̂TTTI' ^ 

«n̂ fWt I  ?rr̂ # # ̂ft̂ 4t tt»*t

 ̂d̂P̂4> ̂31# #, 2rf̂ # ̂\'̂\̂ f’T̂  

sp 3ITC ift t# ̂  9Rf>vfhB ̂331# T| ?ft 

TIf rTSgrT̂ T̂RT̂ I 

 ̂ îTspR  ĴsfNnr  ̂ # I 

î rwR

?t1t VCt̂ ̂’Tm ?TR   ̂ ̂

11 mx ̂  ̂  ̂ ̂  «nfT m *f^

f?T   ̂ ^

WiTT f^  t I  fJT ^

 ̂  ̂3THT 3fn̂ Hd  +TdI  ^

#T ?fK -iR̂'g  ̂

R̂  I

Mr. Chairman: I think  Members 
should not take now more than five 
minutes each.  So many hon. Mem
bers are wanting to speak.

Sardar A. S. Saigal: This is an im
portant matter.  I request that  we 
should be given some time.

Mr. Chairman: The time has been 
given by the Business Advisory Com
mittee.

Sardar A, S. Saigal: The time can 
be extended with the consent of the 
House.

Shri Gidwani (Thana); Names were 
taken by the Deputy-Speaker.  He 
announĉ that these are the speak
ers, and they will be given ten minutes 
each.

♦ Mr. Chairman: I have not gone back 
on that assurance.  The  Deputy- 
Speaker's list is before me.

Shri A. K. Gopalan  (Cannanore): 
The time is 2 hours and 23 minutes. 
There is another Resolution.  There 
are seven minutes for me.  That time 
may be given.  I should not be made 
a political sufferer today.

Mr. Chairman: Sardar Saigal  The 
hon. Member will coniine himself to 
five minutes.

Shri M. K, Moitra: (Calcutta North
West): The Chair should look to this 
d̂e also so that we may catch your 
eye.

Mr. Cfaaimuin: The  first  speaker 
was from this side.

Shri Baî vachari (Penukonda): I 
will make one submission.  Though 
the matter may be important, the im
portance of the matter needs  more
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[Shri Raghavachari] 

people associating themselves with the 
proposals. It is not the argument that 
counts so much. Therefore, five minu
tes will do.  More people must as
sociate themselves with this,

Mr. Chairman: That is so.  Let the 
Members confine themselves to  five 
minutes each.

 ̂WTR  fin” ̂  o TFT

I  #   ̂f ¥ ^

I   ̂ 5TWT̂ # W?TT»r  R̂VTT

i r̂arr

?rk̂frRt*T?rf 

^  ̂   f, ^

TTRT  ̂ cTTV «T̂   ̂I

TlvWff

i ̂  ̂  ̂ 5RV V TÔrrt I

m̂ \(\

# 5ft TTVftf̂ <hf̂f

?nf«nF ̂TTSR  ̂ 515 ^

5̂TOT WK ̂  I  Phi* ̂ niT

îrr̂  TFsntorv ^

3RF8T   ̂ I  ̂  TK 5̂  f̂rrt ^

f̂v̂ aRvt#f|v I

wnPT  ̂fv

f?JTT  I  >d«i+l 

ftWTT  ^nf̂  I «TR#f̂  W ^

W ̂  t ^  5fto iTo 1̂ 0 tTo ITTT-

»TR  ^ t I

?fk  ^ ijTvrT ^

«

 ̂t I

t  FTchim' 5nf̂ ̂ aTK  zrp ̂

fold»i ̂  TTSpftfĥ ^

5fTT  3RnTT |?rr ŝth# f

f¥ OTT ̂  -̂^Ml t ^

?T̂ 'i'l<Tl  ̂ % I

f̂̂FT ̂ti«M ̂   *1̂)  ^

Tldf  ̂  ̂ f̂rr

i(7fT  ̂ f^  t I  ̂   'Tjf̂  

 ̂  ̂  ̂ ?T<T5T  ̂ m

5FT r̂tr  ̂ ôif ̂

 ̂I I  ̂ MRfWd  ̂W f*TRT

 ̂ ̂  ̂iTRTT  ̂̂

 ̂ ̂ ?f)T ̂    ̂ ̂fl"

«PT̂  'sHt̂ ̂

fw % fr  ^̂SIT t f% ̂

feft  ?fh:   ̂^

T̂̂iw   ̂spn̂ ̂  •

P̂TFTfw iprR" ^

• ?TT̂ 151̂  w ’ffWT *TT «r̂TTW % ̂  

R̂nnRft  ̂JTRT P̂TT 5»<Ht  ^

?m  fm   ̂ f¥  ̂  ^SR ¥t 

w ffWTcT 5!̂  m 1  w 

if̂-'jpr  f̂fiTT  *rtr

3|T̂  W l̂ îlfV̂iT VT VRFIT1TTST iftr

îrf’riVTfW  5T ?̂*R r̂dv #   ̂ 

irnrr̂ TTi|tt: sf̂ v̂nnr̂ T 

ifh:^war mvT

flt?:   ̂5»TR ̂   #

fOTTT ̂y w «ftr   ̂ *TT iT?r 

W I  ̂  lit ̂ n»?fT t

VRPn ̂  ̂  fv vtdw w  iifir<fr 

T̂PRTT ST1?lf^PF"HSl"
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ŝTT̂rr̂  ̂ I

 ̂ crft̂  #  ̂ ?c:5̂\9 ^

cRT̂TRT ̂iHiPr* ^  §̂T ̂

^^arr ̂ jnr

r̂f  vnxfNf # 

 ̂ # ?TR  ^

?TRK R̂R TT 5HT̂ f̂ T̂  W

If

 ̂ I ?iT5r ̂  TOT f’ f¥ ̂

% 'JTlf r*tH+1 f¥ *7̂

 ̂ irm  ̂«ft, ?mr in̂ qr

 ̂  ̂ TRTT 15ntr  3̂̂  ?R̂ k  ̂

 ̂*Tf¥ ̂cTTT ̂  wr  f  #

?T7# qfr̂ITT ̂  VTW-*ftW ̂  TO 

 ̂ IRFTr ̂ ̂   ĤKI T̂rfsq’

 ̂ J f¥ ̂

*1̂ ̂FT tf*T>d 5ft   ̂  ̂ THf-

 ̂̂  ̂  f r

 ̂ n̂ fcrsrnr  ̂ i

^̂»H<   ̂  ̂̂ int

TfPRT̂PvVt ̂c<iHVtTWf?RHf%iVTiih: 

ÔTfiRTVTîirre* ̂ 9Tv 

?rrjr | i  ?rrT

?TR  ̂ ̂  ̂ Rmf̂ifjf «Ft sit ̂ Y

 ̂?ft VTT ^

T̂TĤ-*rr̂ WK  f  to to#

t ‘

t vm  g  ^mt

?n?f t

3̂f̂ %?fWt*T   ̂ V ̂TTR«T  T̂nrfiRr

^  SflWlTTir  fT vd<nî<«l TTOT t, #

TTSmfro   ̂3T̂ ?F  f?T:?!r̂

f̂rerr ̂  5ZTŴ

n̂rn%  4’ ?nw grrr  %6frr

f̂HTFT ̂ srnr̂

 ̂̂  aHN <T'»infa«f> MlHsrTl ̂   %■

f̂ ; ̂  r<H«l|JT ̂  f̂FiJPT

I  ̂TO  ̂f % ̂ rot   ̂tTTT 

 ̂TT̂ ̂  Hi+f»d T?fr 5rrT ̂ mI+h 

[̂TT f̂^̂TET ̂  ?rrr ̂    ̂???>?'

v̂T TOiW ̂ I   ̂  ̂  ̂ 0*T» r»1̂

 ̂ TTHT ̂    ̂m

 ̂   ̂<r*l̂f5 ̂   TTSRHfew

 ̂̂iTFT̂ ̂ ̂rtr faproY f¥cPiT ̂«TT ̂rrf̂ I

 ̂  ̂ w wŝ  sm-

rF̂  ̂’fiNi  3TT T̂ ̂ irtr V ̂ HRRiT 

f  T̂O   ̂ ̂   I

TlŴfro TVfê ^

 ̂  ^ ̂  R’EfTTT̂ ITT

 ̂ iiH ̂   5T ̂   ^

5PT f 3TT  TT<rf ̂  t I

^nn̂   4 iffiTOT ̂  ?rnTrer

 ̂̂   TO W VWT TT sfHlH  ̂ 

r̂̂ WT fkviT I

<An?ft Wf  : (f̂  ̂4fidlJ< ̂ 

fw -̂qfip̂ nr) : wmfk  # 

ô TTR* ĝnr f%̂ ̂  ^

TOT̂ ̂THR T̂ r 

 ̂  ̂îrrârf ĵtt ?ft

?it̂ V m̂ H  ^  ^

R̂Pftr̂TT*Rfn̂rf vk 

5TTfl̂ ĴTTTm«rf I 

 ̂ ̂   ̂  ̂  ^ vrvR

f̂JTrqT f̂7̂N?TT WR 5

T  ̂̂   «rf̂ "̂fV

r̂rft̂ *T,  vtf̂T̂ 5pftr srf̂RT̂

 ̂ ^WRT  T̂̂ R glTT

T̂R!T '«TT ̂  TT5*r +Ŵ *FT TR̂T

vTiPT girr  wnr w ̂  TTvv ifT'̂ph"
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 ̂ ^  I ̂  fsF

5̂. ?TRT̂ ̂  ̂

 ̂ ̂   ̂ t| f,

f   ̂̂ TTR  #■ TTjq- ̂

T# 15frr f3PT%   ̂ ̂

 ̂ W'AT̂

^ T̂flf  ̂ ^

^  ?ftT ̂37T5T ¥, ^

f’T̂TT ̂  M NT<1 ̂  ̂ Tfrf 

WT ̂  fWff̂  ̂ 1 ^ ijft rr̂ #̂- 

w   ̂ R̂PT  ̂ t ?fk înfr 

 ̂ftr q W ^ ̂rqfĵ q?t |-

t

 ̂  ̂-̂ 3  ̂’TTT̂  Tt t

 ̂ I  fT ^

 ̂ ̂  ̂   f ?rtT ̂§fer ̂  ̂

3̂(m t f̂ # ̂  TRHfd̂ <Ttf̂ ̂ 

^̂«IK   ̂fT ̂   T̂̂f?T2T̂

 ̂Vtfer ̂  I

^ ir̂ qr̂ ̂nr̂T  I ^

4 qrq̂ ?fTm   ̂̂strt̂  ̂

 ̂ I ;i|̂

f   ̂ t  T̂Rft i

 ̂ ̂  TO ̂  ̂   f%

iFiT r̂?:#

’TTTOfT t ?fh:î ?̂rr̂  ^

3̂̂ w  g?ncT   ̂ I ?ftT 2Tf  ̂ 

2Tf  qr JTiTfT ̂

R̂ft f

^m?T?mTTFHT

^̂ ^̂ TT5Ĵ |̂ f3F2T̂ qr 7^^ 

*nTT ^  ap

 ̂ v?rr%v 5CTR ^
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qtf%fê r̂qjT# r̂ t̂+'it p̂ 

p̂ft̂ ^Rqrr ^   grrr 

f̂q- 51K T̂ 

W  I  $ ?TR ̂   iflf # 2Tf 

=̂»ft  #■ ?ft ?n̂5n̂ ̂  ̂ffif ef>7 ir̂

’sr̂ f̂ nrf   ̂ «ftr q̂# %m ^  

r̂qm  r̂f?ff 5p  ̂  ^

?rf|?rr qî  qr̂  ̂ ĵq̂

C 3̂̂  ̂  ̂  ̂   I   ̂ 

qrr r̂ r̂ifi f  mf rfl̂r ̂  !sn̂

qrt  ?T̂ I  #fq>̂ q̂

#  qr  ̂  qr  ̂fqr  ̂ 

sqq^qr^q^q^  ̂ ?rtr  ̂ n̂qrr̂ 

f̂%qrffiffq»> \̂k  ̂  qfr  ̂ qfr 

% fRRT 5ITir ̂?r ̂ TR t 

cRqjcq-pT t’ ?fh:  ̂ q̂ d̂i qf  ̂

qqff%̂ Rq?IT xTTf̂

<̂91   ̂ n̂r  ?fyT

qf  ̂t I

«ft fw ̂  liw  : n̂nqf̂

TT̂T gisnr  3F jRrTR qrr fiftqr

^  ĝrr  ̂fiF  ̂ Trsr̂feqr

f̂tf̂   ̂ ?R ̂  ̂ T̂r̂RTT ̂  I I qTTf

2Tir TC qf qjf #5rr ’̂ rpr  ̂f%  ̂ 

 ̂ ̂    ̂  # qjfr fqr  R̂qiTT #

 ̂ TT'»iHfd+ qtffdK q?t J(oo 

 ̂ qfl" ̂  sfT̂ Tw ̂  t,  ̂  ̂  I ?ft?: 

STPTcTT ̂ f%  R̂q̂r ;f  ?rq»T

 ̂ fjrn:  ̂   ̂ qrtTrsrff̂ 

qrf  ̂  ̂ ŷ Rm' qit t ^

^ q»̂  f5f̂  ̂ Rqnr

fsi  ?nfiiqr  ̂ T̂nrmr  ?î

qT «tt  ^

^ ̂ ?iq̂ «ft ?ftT OT# ssrfro

ÊT̂nmr  ̂  ̂ îfr q5̂ ^
.̂.  .
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!<oo ̂  ̂

 ̂   ̂̂   ̂ ?rf̂ R̂r

TT̂nrm' ?x<>, ôo ̂  ̂  ft  ̂  ̂ i

 ̂y o 0 o   ̂ tiKlMdl ̂   ̂  I

«Tt  fW : W T̂RP̂  ̂IT

?m  3T  ̂̂  ̂   «TT I  5ra7?T

 ̂ '*fV  f  TTSpftf̂ qtMr

t ŝr̂ ̂  W ’tt

fiRHT Tfft ̂   ^  ^

?f)T ̂  <T̂rrf  ̂  I

?nft «ft r̂i®5ii ̂TFT 

r̂R-d̂OTTwm w  I
3ft TjriTo t̂ o ITo  ITT 1̂ 0 qto ’̂, A

 ̂mam   ̂ TT̂q-  ̂̂

'RPRT f»T̂   ̂ 2To ̂ o ̂-’

. 'fRT  fV +iiîT   ̂VFRT 

 ̂I

«n̂ ̂   t ̂  ̂  ̂’TTT'

 ̂̂  t  ^

r̂f̂ I ffw ̂ ̂  ̂   t,

 ̂ I   ̂ '̂Îa t  <̂+T<

 ̂fV  ̂̂T5T  '3̂Rft

?T  ̂fwft =̂T%  I mx 

^i^ R 9fT^'«4 Ki

*qf ^   ? irnr̂ Bftw ̂

ŝfPHT #  frr̂ift I ?HTTHM«IT4̂<54i

 ̂ 'Tf̂ ̂ ̂  ̂ n̂rr ̂ nrr ^ 

r̂rat t i   ̂̂  »TRWPft̂ ̂  ̂

I 3FT̂ ??nt I

fq̂ Tt̂ T 

'4T I   ̂ TT ̂ ^ m r  ̂   T̂T# 

qwt ̂    ̂ T̂FT srHTTT ̂  ̂ 1<1?{

qw  ̂̂

 ̂IPTT, 4# ̂ 3̂ 3̂̂  ̂ T̂Tsrar 

¥V I   ̂ t

?fk fRRt '̂<+"R ^

#?rrT̂ q  ̂q%qr ?T 

3;^ ̂  T̂srf  ̂ TTTir

%fHl*  f̂t,  ?̂IT5r'f̂

f Hl«f>̂  ?rr5T ̂  Ivnft

îf  ̂̂   ̂ r*iHal t I

 ̂̂  sqr̂zTFT 

fOT  r̂'̂ WFT   ̂TTSq- w

t  ̂  ̂  ̂   ^

rT?Tf

f?=rn̂ ̂FiTO ̂ f I ^

 ̂I  ̂■«iig'ifT   ̂  ̂ ^

3̂m T|, 'iT# ̂  ̂JTR  3p| ^

?T t|,  #f̂5T ̂   I  ^

fipfS  ̂ ^
I I 3̂?T%   ̂ #

 ̂  ̂ ̂ Tfrf ^
 ̂m̂  ̂  m̂o  ^o T̂ o ?TTftRW
3ft  f̂ f̂t ̂ TOTT   ̂?rrfwT  ^

f̂t’ff ̂   ̂̂fVT ̂

ĵttt ̂  ̂ ?nf ̂  ̂  ̂  ?n#

 ̂ |t » ‘̂ ̂5TR f̂ # ̂

q̂Rdlj WT)  r̂rfo ̂ o ̂   f̂TR"

 ̂  I  ̂   ̂^

f’T ̂   ̂    ̂ ̂  5T̂

 ̂  I I ĴTTT Ŵ

## ̂ 3̂ sMf   ̂ feft’ apfN̂t̂

m  I  ̂

 ̂  f, !̂Kt I,

 ̂ fW  ̂f ̂ 3̂
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 ̂   ^  ̂  ?TTir ̂  Bo,

ÎTK ?!m q’ 9o,

 ̂̂r<c<K ̂  ̂PTT f,

T̂T <5IMI ̂   f̂ n̂i ̂  ̂ T̂TT >d»i iTR- 

fiRf i a  ?nfo ^o TT̂o wm̂ 
%   ̂?TT«r ̂  WT »T3F̂ f ?

 ̂ M+K 3P77T ̂  fRTTT ̂Tff f̂ ?̂lft

n̂?ft  ̂  TTJir  I  fJf 

TT rT̂rf 3RTT

sm  ̂   ̂ TOTT |,   ̂  SRT  ?T̂,

wn: ̂  ?rnr  't?t  f
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Shri Raghavachari: Mr. Chairman, 
1 rise to support the principle under
lying this and I only wish to give a 
particular instance.  There is a man 
"Who took part in the freedom move
ment and worked very sincerely.  He 
is an able-bodied man but now he has 
lost his eyes. The man belongs to Setti- 
paUi in Penukonda taluk.  He  has 
children; he has nothing, he cannot 
•earn because he has become blind. 
He approached Shri Vinoba  Bhave 
and others and they gave him a mill
stone and told him, ‘go on,  grind 
paddy and earn something’.  The man 
comes and tell me, ‘myself and  my 
wife do the thing for 6 or 8 hours a 
day and it is not  px>ssible to earn 
more than 8 or 10 annas'.  The little 
children come for subscription. Some 
people give.  But this is the miser
able condition of the parents wflio has 
worked his little bit for the freedom 
-movement.  He finds his children un
able to be educated. It is a pitiable 
thing. There are hundreds and hund
reds of cases like this.  Therefore, the 
principle underlying deserves support.

This is a Welfare State and there
fore any amount of conveniences have 
to be provided for the welfare of the 
younger generation.  It is part of the 
duty of our Government.  The ques
tion is, can the Government with its 
present resources undertake this r̂ - 
ponsibility for the education of all the 
people.  Therefore, why do you want 
to create a separate class of children 
of political sufferers for special treat
ment?  Those who are not political 
sufferers will naturally criticise and 
«ay these men want to compel Gov
ernment and get to themselves an ad
vantage.  This would be the objection.

The other objection would be that 
education is a State subject and the 
Centre has nothing to do.  That is a 
possible objection that the Govern
ment may take.  The principle behind 
a Welfare State is that they  must 
anticipate these \difficulties and pro
vide for the removal of these things. 
That is most important.  But  the 
danger would be___

An Hon. Member: Freedom strug
gle was not a State affair.

Shri Ragfaavachari:  I know  tiiat.
My point is that when a  political 
party is in power and that political 
party is the party that primarily suff
ered in the struggle, they can do any
thing with this power.  Hundreds and 
thousands were killed and their chil
dren  are  practically  left  orphans. 
Therefore, is it wise or is it safe that 
this  kind of  special facility  ôuld 
be adopted and that all  the power 
should be left in the hands of a poli
tical party?  It is liable to be abused. 
This is the other kind of  criticism 
that may be urged against this.

In the British days we would not 
tolerate such  preferential  treatment 
and educational conveniences for mili
tary personnel and their children. We 
•riticised that.  We had the right to 
criticise and we were just in criticising 
because they did not  fight for the 
freedom of this our country but they 
fought for the freedom and glory of 
other countries.  Now,  our  political 
sufferers have fought for the free
dom of our country.  Certainly no 
moral  or  any  other objection can 
be  raised.  This is  a  very  sound 
and  proper  cause  and the  States 
also should very sympathetically con
sider this proposal even though it may 
be possible for small abuses to occur 
here and there when powers are ves
ted in political parties.  Yet as a Mem
ber of the Opposition of this House I 
would expect, and am  hopeful that 
Government  would 4nostly exercise 
these powers properly though there 
may be a small precentage of misuse. 
I am strongly in favour of this resolu
tion.

18 hrs.

I would only mention that the Mad
ras Government offered political suff
erers five acres of wet land or 15 acres 
of dry land, to be assigned to them 
free of cost.  There were lots of diff
erences of opinion.  Shri Rajagopala- 
cĥri ŝ d ‘*This is improper*' and other 
Minist̂ said ‘It is quite all right”— 
That was in Shri T. Prakasam’s time. 
Nevertheless that  arrangement  is

Scholarships for 3106
Children of PoU-
tical Sufferers



3107 Resolution re. 14 DECEMBER 1956 Scholarships for
Children of Poli
tical Sufferers

[Shri Raghavachari] 

there.  Hundreds of people have been 
given lands, but the real diflftculty is 
that most political sufferers are  not 
agriculturists,  êrefore, the ques
tion of absentee landlords and similar 
troubles have come in.  Therefore, 
that is not a useful assistance  for 
educational purposes of their  young 
children; well-trained,  and  well- 
educated yoimg men whose parents 
fought for the freedom of the country, 
would be the best citizens and ter- 
tainly would contribute their best for 
the welfare of the country. Therefore, 
I am fully in support of this resolu
tion.

Shri Gidwani: I am in favour of 
the substitute  resolution moved  by 
Shri Tiwary, because the resolution 
of Dr. Ram Subhag Singh  is  very 
much limited in scope, though I con
gratulate him for bringing this reso
lution so that the matter may be dis
cussed by the House.  I wish  the' 
House were full and more Ministers 
were present, particularly the  Home 
Minister-----

An Hon. Member:  The Education
Minister.

Shri Gidwani: His deputy is there 
and he is represented, but the Home 
Minister  should  have  been  here 
because it is a wider subject, and if 
the problem is to be tackled, the Edu
cation Ministry by itself cannot do it.

I am merely summarising my points. 
The first thing is that our Government 
should take a census of all political 
sufferers, irrespective of their political 
affiiliations, whether they were belie
vers in the cult of bomb,,  whether 
they were  underground  workers, 
whether they were non-violent satya- 
grahis, whether they were even con
stitutional workers who might  not 
have even gone to jail but who might 
have given their life for the freedom 
of the country.

The second thing is that this mdtter 
should be dealt with on an all-India 
basis.  Therefore, the Central Gov
ernment should take it.  I know some 
States have tackled this problem, but

as my friends from Bihar and U.P. 
have stated that it has not been done 
adequately and that the relief given 
is not sufficient.  I know liiat in some 
States, nothing has been  done;  in 
Bombay nothing has been done and 
so also in Rajasthan.  There may be 
various reasons.  As Shri Nair put it, 
the freedom struggle .was for  the 
whole of the country and therefore 
this matter should be a Central affair-

Then there should be a  uniform- 
policy laid down in this respect.  Of 
course, this is the last session.  We 
may have a small session afterwards„ 
but practically this is the last session. 
The Deputy Minister of EduQfition is 
there.  Unless he communicates the 
decision of the House to the Govern
ment and Government formulates its 
policy, I do not expect much will be 
done. It is a good thing that the House 
has become aware of it and we must 
express our opinion freely to the Gov
ernment.  We are criticising the offi
cers as if they are the Government. 
They are not the Government; they 
are only subordinates to our Ministers. 
If we have to find fault with anybody, 
we have to find fault with ourselves 
first.  We choose our Ministers. What 
is the good of crying here and saying 
that these official have become  the 
basses.  It is true that they have bene
fited, but the policy of moulding the 
destiny of the country, particularly 
so far as attending to the grievances 
of these political sufferers is concern
ed, can only be laid down by the Gov
ernment.

We form the Govertiment.  We form 
the Ministry.  Therefore,  I  suggest 
that the first thing  that should  be 
done in the new Parliament should 
be a resolution on the linens of Pandit 
Tiwary’s.  It should  be brought  in 
before the House and we must pre
vail upon the Govemnient to accept 
it in its entirety.

I will refer to an application from 
a political sufferer seventy years old. 
He was in the Education Department 
in Sind in 1921.  He resigned his job. 
If he had continued there, he would
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have become an inspector and draw
ing a pension of  Rs. 400 or so.  He 
came here  only a few days  back. 
During the last ten years after free
dom, I have been communicating with 
the Home Ministry  regarding  him. 
His  name is  Professor  Tarachand 
Gajra and two other political sufferers, 
Shri Thakurdas  and  Dr. Dayaram. 
They resigned  their jobs  in  1921 
because Mahatma Gandhi wanted that 
people should leave the Government 
services.  For the  last ten years,  I 
have been carrying on correspondence 
with the Home Ministry but nothing 
has been  done.  Rules  are  quoted. 
The political sufferers are in a very 
miserable plight and it is high time 
that we  realised  our  responsibility 
towards them.  What we Members of 
Parliament  feel is indicated  by our 
speeches and it is time that we did 
something substantial for them. That 
can only happen when the Congress 
Party unanimously told the Govern
ment that this matter must be taken 
up at the earliest possible  moment 
and that every effort should be made 
to relieve the suffering of the political 
liberators of the coimtry.  They have 
done great honour to themselves and 
to the  country for which  they had 
suffered.  I hope that we, or those*of 
us who come back, will see that this 
will be the first act which our Gov
ernment does by which we shall try 
to  rehabilitate  them  and  remove 
their grievances.

18.07 hrs.

[Mr. Speaker in the Chair} 

RULES COMMITTEE 

Sixth Report

Pandit  Thakur  Das  Bharsrava
(Gurgaon):  Sir, I beg to lay on  the 
Table the Sixth Report of the Rules 
Conmiittee.

RESOLUTION RE  SCHOLARSHIPS 
FOR  CHILDREN  OF  POLITICAL 

SUFFERERS—contd.

Shri  Raghunath  Singh  (Banaras 
Distt.—Central): Sir, the time should 

522 L. S. D.

be extended.  We are so many Mem
bers who want to speak and parti
cipate.  It is  an  important  subject 
which concerns the whole of India.

Shri A. K. Gopalan: I also want to 
make one request.  Till  now, there 
was not a  single  person who  had 
opposed it.  As far as this HoiLse is 
concerned, everybody has expressed 
himself in  favour  of  it.  So,  the 
Minister may reply.  Some time may 
be given for me to  move my Reso
lution.

The Deputy Minister of Edacation 
(Dr. M. M. Das): Opinions from more 
Members will also help the Govern
ment to formulate its policies.

Shri Raghunath Singh: We want to 
express our opinions and put forward 
some  valuable  suggestions.  There
fore, we request that time should be. 
extended at least by half-an-hour.

Mr. Speaker:  Order, order.  How
many hoars had been taken?

Shri  Gopalan: 2i hours. Seven
minutes  taken on that day.  So,
seven minutes should be left over to 
the other Resolution.

Mr. Speaker: If time is extended, 
the hon. Member will have to take 
his chance the next day.

Shri A. K. Gopalan:  There is  no 
chance.  That is what I say.  This is 
the last day on which the resolutions 
are to be discussed.  On  the  22nd, 
they cannot be discussed; that is why 
I say that this has been moved and 
discussed at least.  I have no chance 
next time.  I want a chance.

Shri K. K. Basu (Diamond Harbour): 
It can be done unless of course they 
want to stifle the whole thing.

Shri A. K. Gopalan: I want to say 
that if the time is extended, the next 
resolution may be taken today.  The 
next resolution is also important.  I 
only want seven minutes.  I have no 
objection  if  the  House  sits  till 
7-30 p.m.  I only want seven minutes 
to which I am entitled.  I would not 
insist on this but for the fact that 
this is the last session of this Parlia-
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znent, perhaps, and 1 cannot move my 
resolution otherwise, and  make  my 
points on it,  .

Mr. Speaker: How long  does the 
House want to sit?

Sardar A. S. Saigal: Up to 6-30.

Shri A. K. Gopalan: Up to 7-30. Let 
them sit till 7-30.  I have no objec
tion.

Shrimati  Shivrajvati  Nehni
(Lucknow Distt.—Central): Up to 6-30.

Mr. Speaker: Very well.  Do  the 
hon. Members want to carry on with 
this resolution till 6-30?

Several Hon. Members: Yes.

Mr. Speaker: Shri Gopalan  only
wants to speak for a few minutes. So, 
I will close this debate at two minutes 
to 6-30 to  enable  Shri Gopalan  to 
move his resolution.  A few minutes 
here and there do not matter.

Shri A.  M.  Thomas (Emakulam): 
Mr. Speaker, Sir, I just want to place 
before this House one aspect.  There 
may be difficulties for the Govern
ment to get at the exact import of 
the term “political sufferers”. I should 
think that that aspect should not stand 
in the way of the Government grant
ing whatever concessions  that could 
possibly be given.  Dr. Ram Subhag 
Singh’s resolution is of a very res
tricted scope, and it  only wants  to 
award scholarships to the children of 
political sufferers.  I should think that 
He has been wise in  restricting  the 
scope of the  resolution so that  the 
Gover.̂ ment may not find much diffi
culty in adopting it and then taking 
steps  immediately for  the  imple
mentation of the same.

When I just now looked  through 
the subjects for  which the Veurious 
Ministries are  responsible, I  found 
that concessions to political sufferers 
come within the responsibility of the 
Home Ministry.  It  is  because  the 
question of scholarships  is  involved 
that perhaps the Education Ministry 
is represented  and not  the  Home

Ministry.  But I want to impress on 
this House that this is a subject which 
has to be tackled at the highest level 
, possible and not to be ignored at all.

When we consider the scope of the 
term “political sufferers”, I wish  to 
bring within its ambit  one class  of 
political sufferers  for whom conces
sions from the Central  Government 
are not easily forthcoming.  I mean 
the political sufferers of the erstwhile 
native States.  We know that  there 
were parallel political 6rganisations in 
the native States.  For the Congress 
also, there was a parallel organisation 
to carry on the struggle against auto
cratic rule.  But those who suffered 
imder the  autocratic  rule  in  the 
native States usually are not classed 
within the term of political sufferers 
when concessions from the Centre are 
extended.  I just want to bring that 
aspect to the attention of  the  hon. 
Minister who is present here.  If he 
is going to accept the resolution and 
take any steps, I should urge on the 
Government that the class of political 
sufferers whom  I  have  mentioned 
should also be included in this term.

Mr. Speaker: I have found in the 
fiote made by the hon. Deputy-Speaker 
a nimiber of names of Members who 
wish to speak.  Those hon. Members 
who would like to speak may kindly 
rise in their seats.  There are twelve 
Members.  So, even at  the rate  of 
two minutes per head, we cannot con
clude this debate at 6-30.

Shri  Barman (North  Bengal— 
Reserved—Sch, Castes); I beg to move 
that the  debate  be continued  for 
another one hour,

Mr. Speaker: Let us not force this 
to an issue.  I suggest that this debate 
may be  adjourned.  Thus, we  will 
have ample opportunity for all  the 
hon. Members to speak next time.  I 
can only say that this ought not to 
lapse.  Full opportunities should  b̂e 
given to all Members and aU sections. 
This  is  not  confined  only to  the 
Education  Ministry.  This  is more 
concerned with the  Home Ministry.
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The Home Ministry might  certainly 
make a statement, taking all shades 
of view, and which will  be binding. 
This will not lapse. This will be taken 
up at the next opportunity.

Shri Barman: I beg to move:

“That  the  discussion  be 
adjourned till the next Sesssion.”

Mr. Speaker: The question is:

“That  the  discussion  be 
adjourned till the next Session.”

The motion was adopted.

RESOLUTION RE  NATIONALISA
TION OF TEA INDUSTRY

Shri A. K. Gopalan  (Ceinnanore): 
I beg to move:

“This House is of opinion that 
the  predominant  position  of 
British Capital in the Tea Indus
try has  proved  detrimental  to 
national inteoests  and that  the 
Tea Industry should be nationa
lised forthwith.”

I am moving this resolution at a 
time when the  Plantation  Enquiry 
Commission has published its report. 
The findings of the Commission throw 
revealing light on the extent of  the 
monopoly and control of the British 
capital in the tea industry, which  is 
against the interests of our national 
economy.  The report of the Commis
sion places the British sector of  the 
industry and trade in the dark. They 
have put the policy of the Govern
ment of India regarding the British 
capital to a crucial test.

For lack of time, I only want  to 
point out the importance of the tea 
industry, as far as our economy  is 
concerned.  I will give  some  facts 
and figures from the  report of  the 
Commission.  46*2  per cent, of  the 
world  production of tea is in  India. 
In respect of exports, 38*9 per cent 
is from  India.  Out  of  our  total 
exports  worth  Rs. 578:3 crores  in 
1954-55,  tea  alone  accoimted  for 
Rs. 147*68 crores or 25*4 per cent. As

for  employment,  this  industry 
employs 10 lakhs of people.  If this 
industry is nationalised and expand
ed, certainly many lakhs of people 
can be employed in it.  Not only that. 
It makes a substantial financial con
tribution to  the Centre and to  the 
State revenue.

I want to point out the condition 
of this industry today as it is left in 
the private sector, especially in British 
hands.  Now the Britishers are more 
interested in developing this industry 
in East Africa.  It is  stated in  the 
Commission’s report that the Britishers 
are not replanting here, because they 
want to develop this industry in East 
Africa.  According to the report, the 
industry has come to such a pass that 
if the 5,12,000 acres owned by non- 
Indian companies are not replanted 
and if 2,28,000 acres are not immedi
ately replanted, the tea industry may 
not exist in 44 per cent, of the area 
in which it exists today.  So, there 
will be not ̂nly no expansion of the 
industry, but even whatever is there 
will  be  destroyed.  There  is  also 
another reason for the Britishers not 
replanting.  If the production is less, 
then there will be more profit.  So, in 
order to have more profit, they want 
to curtail production here.

The next point is  that  the  con
tinuance of the tea industry in private 
hands, especially in British hands, is 
against our social philosophy.  Out of 
the total capital of Rs. 100*16 crores, 
the division between the non-Indian 
and Indian companies is as follows. 
The sterling companies and sterling 
proprietary  companies  account  for 
Rs.  62*23 crores or 62*18 per cent. 
The non-Indian rupee companies and 
proprietary  companies  account  for 
Rs. 16*37 crores, whereas the  Indian 
mpee companies and proprietary con
cerns  account  only  for  Rs. 21*36 
crores or 21 per cent, of  the  total 
amount.  Out of the total investment 
of Rs, 100̂16 crores, non-Indian hold
ings represent  Rs. 72-62 crores  and 
Indian holdings only Rs. 27*81 crores 
or about a quarter of the total invest
ment.
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We find, it is not only a monopoly 
in shareholding.  The monopoly has 
been extended as far as  production, 
warehousing, broking, buying, internal 
distribution,  and  expdrts are  con
cerned.  In all these items, the mono
poly is with non-Indian companies.  I 
shall now show the monopoly, item 
by item.  Thirteen leading houses  in 
Calcutta control over 75 per cent, of 
the tea production in Northern India. 
Out of these 13 companies, seven com
panies control more than 50 per cent, 
and only five  companies control  as 
much as 30 per cent, of the produc
tion.  If five  companies control  as 
much as 36 per cent, of the produc
tion out of 897 estates, we can under
stand the degree of concentration and 
we can imagine how much of concen
tration is in non-Indian hands.

Then comes monopoly in  broking. 
The whole of the trade is concentrated 
in the hands of only four European 
brokers.  The Commission has report
ed  that 96-51 per cent, of  the  tea 
auctioned in Calcutta in 1954-55 was 
handled by these European  brokers 
while only 3*5 per cent, was handled 
by the Indian brokers.  The brokers 
have been so powerful because Gov
ernment  has not  nationalised  the 
industry.  The monopoly in  produc
tion is there; monopoly* in broking is 
there.

There is monopoly in buying also. 
The  report says  that  a  peculiar 
feature of the tea trade is that the 
buyers and producers are the same. 
It is said that a major percentage of 
the tea bid in the auction is bought 
by a  small  number  of  managing 
agencies here, who are also the pro
ducers.  They are  both the  buyers
and  they are  also  the  producers. 
Eight  managing  agencies  bought
tea  to  the  extent  of  48*1 
per  cent, of  the  internal auction
at  Calcutta.  Combination  among
the  buyers  is  bound  to  influence 
the auction prices.  It is a producer 
combine selling  their own  tea  by 
mutual accommodation among them

selves.  They are the producers; they 
are themselves also the buyers.  The 
combination of  a few buyers  tends 
towards rigging  the market  prices. 
The conclusion of the Commission is 
that the producers-cum-buyers  and 
sellers among themselves is a highly 
undesirable feature in the tea indus
try.  This is shown in page 25, last 
para, in the dissenting note in  the 
Commission’s report.  Interlocking of 
these functions transcends the borders 
of  India and  has  forged a  ring of 
powerful combines in t|̂e U.K.

I do not want to go into the ques
tion of auctions in Calcutta and other 
places by which they get more profits. 
The next  question is  monopoly  in 
export.  Concentration in  export  is 
shown by the fact that in 1952, non- 
Indian firms exported tea of the value 
of nearly Rs. 41 crores which forms 
99 per cent, of  the  value  of  tea 
exported through U.K. dealers.  This 
excessive concentration of  economic 
power in the marketing organisation 
is extremely harmful to the  Indian 
dealers and it also helps the mono
poly position among the  non-Indian 
firms.

Next, I come to the question, why 
nationalisation is necessary. Nationa
lisation is  necessary to  protect  the 
Indian  consumers.  Here  also,  the 
report says that the cost of packing 
and distribution including administra
tive overheads is only betv/een eight 
annas  and  ten  annas  per  pound 
whereas the price of even the ordinary 
Calcutta packed tea in the market is 
Rs. 5 per  pound.  This  will  show 
what a big profit is being pocketed 
by the Britishers by distribution.  Our 
Indian concerns  are  being  fleeced. 
While the cost is eight annas to ten * 
annas, it is sold for Rs. 5 per poxmd. 
Nationalisation would also obviate the 
necessity of excessive indirect taxa
tion.  In 1953, 247 companies cover
ing about 50 per cent, of the total 
acreage made a gross profit of Rs. 21 
crores and a net profit of Rs. 18 crores.
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In 1954, according to the report, 123 
companies covering only about l|5th 
of the total acreage made a huge net 
profit  of Rs. 20:5 crores.  If  these 
prolits could be tapped, the necessity 
for excessive indirect taxation would 
be to a large extent obviated.

The next reason why nationalisation 
is necessary is  the  drain  on  our 
resources.  According to the Reserve 
Bank data, the dividends, profits and 
interest payable abroad  on  foreign 
capital in the plantations  amounted 
to as much as Rs. 10'4 crores in 1948
49, that is more than 33 per cent, of 
the  total  remittances.  With  the 
expansion of tea consumption in India 
and the world, the remittance would 
be higher, and so the drain would be 
greater.  In order to stop this drain, 
the tea industry must be nationalised.

The wages in tea plantations  are 
generally lower  than the wages  in 
other Industries in spite of the adverse 
working conditions and  the  higher 
cost of living in the plantation areas. 
In Madras State,  for  example,  the 
minimum wage fixed by the Govern
ment is Rs. 1-5-9 for 26 working days 
in a month which works out to Rs. 35 
per month.  As far as textile workers 
are concerned, even in Madras they 
get Rs. 75 minimum.  The minimum 
wages fixed are all-inclusive after 4i 
years  of  litigation.  An . industrial 
tribunal had been appointed, and a 
wage of Rs. 1-12-0 per day which 
works out to only Rs. 45 a month was 
fixed.  The employers have now gone 
to the Supreme Court to oppose the 
meagre increase that had been grant
ed.  As far as the Government is con
cerned, they have lent the Attorney- 
General to defend this case for the 
employers.  Instead of  helping  the 
workers, Government  is  not  only 
silent, but is helping the employers.

From State to  State  there  is  a 
difference in the minimum wages.  It 
is Rs. 1-11-6 in Doars, Rs. 1-12-6 in 
Assam, Rs. 1-9-6 in Travancore-Cochin 
and in Madras it is  now  fixed, at 
Rs. 1-5-9.

Now I will come to  the  imple
mentation of the Plantation  Labour 
Act.  What about  housing?  Under 
the Plantation Act of 1951 it was said 
that  about  380,000 families would 
require a house each, and the number 
of houses built according to that Act 
was less than that stipulated by the 
Government.  Not only that.  In the 
rules framed under  the  Plantation 
Labour Act after a series of tripartite 
conferences, it is only 96,000 as against 
2,00,083 required to be built accord
ing to the standards laid down. Even 
in spite of huge profits these houses 
which had to be built have not been 
built.

As far as medical facilities are con
cerned, the  additional  expenditure 
for the provision of garden hospitals 
of requisite standards would be of the 
order of Rs. 4 crores.  That has also 
not been done.  The Commission says 
in the report that the main difficulty 
in the areas is not so much the lack 
of specialised hospitals as the lack of 
simple facilities for medical care on 
the gardens themselves.  It says that 
the  bulk  of  mortality  in the  tea 
gardens is not caused by the lack of 
medical care, but by poor diet, ineffi
cient sanitation,  contaminated  and 
insufficient water  supply  and  the 
ignorance of  the workers.  It  also 
states that none of  the  prescribed 
rules  for the  provision of  medical 
facilities, drinking water,  education 
facilities  etc., have  been  properly 
implemented.

I only want to say that the other 
day the Finance Minister brought  a 
Bill for  taxation.  As  far  as  this 
industry is concerned, it is not only 
dominated by non-Indian monopolists, 
but also a very huge profit will be got 
out of it by nationalisation.  Not only 
that.  The capital—I have no time to 
give the figures—̂that has to be invest
ed in the industry is very little and 
profits very great.  So,  it  is  very 
essential that in the interests of the 
economy of  the  country,  in  the 
interests of the working people and 
also in the interests of solving  the

Nationalisation of 3118
Tea Industry
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[Shri A. K. Gopalan]

problem of unemployment under the 
Second Five Yesir Plan, Government 
should see that this industry, which is 
very important as far as the develop
ment of Indian economy is concerned,
26 nationalised.

Mr. Speaker: Resolution moved:

“This House is of opinion that 
the  predominant  position  of

Nationalisation of 
Tea Industry 

British Capital in the Tea Indus
try has  proved  detrimental  to 
national interests and  that  the 
Tea Industry should be nationa
lised forthwith.”

3iao

18.30 hrs.

The Lok Sahha then adjourned till 
Eleven of the Clock on Monday the 
nth December, 1956.
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Colu

MESSAGES  FROM RAJYA
SABHA . . . .   2950-51
Secretary reported the follwing 
two messages from  Raj]̂
Sabha:
(1) That at its sitting held 
on the  12th  Dfecember,
1956,  Rajya  Sabha  had 
agreed without any amend
ment to the Moter Vehicles 
(Amendment)  Bill passed 
by Lok Sabha on the 29th 
November,  1956.

(2) That at its sitting held 
on the nth  December,
1956, Rajya Sabha had 
passed the Press Council 
BiU.

BILL  PASSED BY RAJYA 
SABHA  LAID ON THE 
TABLE . . . .   2951

Secretary laid on the Table the 
Press Council Bill, as passed 
by  Rajya  Sabha.

PETITION REPORTED .  .  2951-52

Secretary reported  the receipt 
of  a  petition  signed  by a 
petitioner  in respect  of the 
Sadhus  and Sanyasis (Regi
stration  and  Licensing)
BUI, by Shri Radha Raman, 
which  was  introduced  on 
the 27th  July,  1956.

REPORT  OF ESTIMATES 
COMMITTEE PRE
SENTED  .

Thirty-fourth  Report  was 
presented.

BILLS INTRODUCED  .
The  following  Bills  were 
introduced

(1) Kerala  State  Legisla
ture (Delegation of Powers) 
Bill . . . .

2952

2952-53

2952

(2) Territorial Councils Bill  . 2952-53

(3) Union Duties  of Excise 
(Distribution) Amendment
Bill......................................2953

1̂22

2953-3052
Further  discussion on  the 
motion to consider the Hindu 
Adoptions and Maintenance 
Bill, as passed  by  Rajya 
Sabha,  was  concluded.
After Clause-by-clause consi
deration the Bill was passed.

REPORT OF COMMITTEE ON 
PRIVATE MEMBERS’ BILLS 
AND  RESOLUTIONS 
ADOPTED  .  .  . 3052
Sixiy-sixth Report was adopted.

PRIVATE MEMBER’S RE
SOLUTION—DEBATE 
ADJOURNED  .  .  3052-79,

3080-3109,
3109-13

Further discussion on the R̂e- 
solution re Scholarships for 
Children  of Political Su
fferers was continued. After 
some  discussion,  Shri 
Barman moved  that  the 
dijscussipn on the resolution 
be  adjourned till the next 
Session. The motion was 
adopted.

REPORT OF RULES COMMI
TTEE  LAID ON  THE 
TABLE  .  .  .  3109
Pandit Thakur Das Bhargava 
laid on the Table a copy of 
the 5 ixth Report of the Rules 
Committee.

PRIVATE MEMBER’S RE
SOLUTION UNDER DIS
CUSSION  .  .  .  3113-20

Shri A. K. Gopalan moved the 
Resolution re Natiorwgsation 
of the Tea Industry, ̂ e dis- 
cuision was not concltided.

AGENDA FOR MONDAY,
17th DECEMBER, 195̂“

Discussion and voting of the 
Demands for Supplementary 
Grants-1956-57  and  dis
cussion re fixation of Pay 
scales  and other  service 
conditions of Employees of 
Life Insurance Corporation.

BILL PASSED  .  .
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